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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE.
0.A.NO. 162/2024

Pramod Dhanraj Khursange ...Applicant

District Collector, Nagpur & Ors. ...Respondents

REPORT ON BEHALF OF RESPONDENT NO.13 SEIAA

This report is filed based upon the records available with this office. This report is being
submitted in compliance to the Hon’ble Tribunal’s directions dated 25-11-2024, 18-11-2024

and 13-09-2024.

1. In the present original application, the Applicant is praying for setting aside of the
draft District Survey Report prepared by the District Collector / District Mining
Officer, Nagpur and other prayers. The said prayer cannot be granted by this Hon’ble

Tribunal because this is an original application and not not an appeal.

2. The applicant has alleged that the sand mining work is being undertaken without the
grant of environmental clearance for the said work. In reply, it is submitted that the
SEIAA has granted 22 fresh ECs on 02-02-2024 to the District Mining Officer,
District Collector Office, Nagpur. Copy of the said 22 ECs is collectively annexed

as Annexure 1.
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In addition to the above, previously, SEIAA had granted 18 ECs in the year 2023,
the validity of those ECs was expiring on 04-01-2024. The work as per said ECs
could not be executed as new policy was introduced in April 2023 and there was less
time for auction process and to complete other preparations for sand depot which
could not be completed within time. Therefore the DMO, District Collector, Nagpur
made application to SEIAA for revalidation of the said ECs. The application for
revalidation was made within the validity period of those ECs. The approved mining

plan was also valid when the revalidation application was made.

The District Collector submitted that the mining plans are approved by the competent
authority, the area, proposed depth of excavation, quantity of excavation are same as
mentioned in the first EC application. The Collector also confirmed that no illegal

sand excavation was observed in those sand ghats.

SEIAA noted that the Collector has obtained extension of the mining plans, and the
revised mining plans were valid upto 30-09-2024 and therefore they have requested
to extend the validity of the environmental clearances. Accordingly, SEIAA decided

to extend the validity of the EC of sand ghats upto 30-09-2024.

Copy of the 274" SEIAA minutes of meeting held on 8" January, 2024 and the

revalidated EC letter dated 01-02-2024 is collectively annexed as Annexure 2.

SEAC and SEIAA have considered the District Survey Report which was prepared
by the DMO, District Collector Office, Nagpur while grant of the above mentioned
ECs. The said DSR has been prepared as per prevailing notifications, guidelines,

rules, OMs.

The Applicant has further alleged that the DSR has not been approved by SETIAA.

As per the EIA Notification, 2006 and the subsequent notifications issued by the
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MoEF&CC, the MoEF&CC has not issued directions to SEIAA to approve the DSR.
The cases on which the applicant is harping, in none of those cases, Government of
Maharashtra was a party respondent. Therefore, it is wrong to say that those
directions are applicable to the State of Maharashtra and therefore Maharashtra
SEIAA is bound by those directions, and that the Maharashtra SEIAA is not

approving DSR consequent to those directions.

Moreover, the view taken by the Hon’ble Tribunal in the cases of Prabhat Mohan
Pandey v. State of Madhya Pradesh, was limited to the state of Madhya Pradesh and

not pan India and certainly not applicable to the State of Maharashtra.

The two MoEF&CC notifications dated 15 January, 2016 and 25" July, 2018,
which the applicant is relying upon, predate the directions issued by this Hon’ble
Tribunal in Satendra Pandey v. MoEF&CC, which was issued on 13" September,
2018. The Hon’ble Tribunal in Satendra Pandey v. MoEF &CC, issued directions to
the MoEF&CC. However, subsequent to those directions, MoEF&CC has not issued

any directions to the Maharashtra SEIAA for approval of the DSRs.

SEIAA scrutinizes the applications for EC for sand mining by going through the
DSR, the DSR is considered, but SEIAA does not approve the DSR as there is no
mandate given by the MoEF&CC to the SEIAA to approve the DSR. For DSR
approval mechanism, the appropriate authority is the Department of Geology and

Mines, Government of Maharashtra.

It is submitted that SEIAA by following the due process as per the EIA Notification,
2006 and the OMs and notifications issued by MoEF&CC from time to time, has

granted the ECs. There are no procedural lapses in grant of the said EC.
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12. SEIAA reserves the right to file a reply to the present original application, if needed
in addition to this report. This Respondent will abide by any directions and orders of

this Hon’ble Tribunal.

Mumbai

Date : 07-01-2024

Dattatray Suryakant Bhalerao
Scientist I & Deputy Secretary,
Environment and Climate Change Department,

Government of Maharashtra
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455311/2023 dated 14:Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH110688
2. File No. SIA/MH/MIN/455311/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Gosewadi - A

Sand Ghat over an extent of 4.80 ha. at
Gut.No. 285,286, 287, Village-
Gosewadi, Taluka- Soaner, District-
Nagpur, Maharashtra by District Mining
Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B001MH110688 File No. - SIA/MH/MIN/455311/2023 Date of Issue EC - 02/02/2024 Page 1 of 15
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455311
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

To
District Mining Officer,
Nagpur.
Subject  : Environment Clearance for Gosewadi -'A Sand Ghat over an extent of 4.80
‘ha. at Gut No. 285, 286, 287, Village- Gosewadi, Taluka- Soaner, District-
Nagpur, Maharashtra by District Mining Officer, Nagpur.

Reference : Application no. SIA/MH/MIN/455311

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271 meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274® Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr | Deseription Details
No
1 | Address of proposed sand | Gosewadi A Sand Ghat over.an extent 0f 4.80 ha. at Gut No. 285, 286,
ghat 287, Village- Gosewadi,: Taluka- - Soaner, District- Nagpur,
Maharashtra '
2 | Area of sand ghat in Ha. 4.80 ha

3 Name of village, Tehsil and | Village Gosewadi-A, Taluka Saoner, District Nagpur, Maharashtra
District '

4 | Name of river on which sand | Kanhan

ghat is proposed

5 | Quantity of sand proposed to | 8480 Brass

be mined as per approved

mining plan (in Brass/ year)

EC Identification No. - EC24B001MH110688 File No. - SIA/MH/MIN/455311/2023 Date of Issue EC - 02/02/2024 Page 2 of 15
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All corner latitude and

longitude of proposed sand

ghat

Points

Longitude

Latitude

BP-1

21°21'40.23" N

79°4'31.65"E

BP-2

21°21'38.22" N

79°4'34.40" E

BP-3

21°21'44.14" N

79° 4'40.53" E

BP-4

21°21' 50.40" N

79°4'44.73" E

BP5

21°21'52.37"N

79°4'41.98" E

21°21'46.16" N

79°4'37.719" E

Length x Width x Depth' (L:x

W x D) of proposed sand ghat

in meters. &

480+100%0.50

Whether -+ District . Survey

Report (DSR): for - current

period 'is prepared “as per |

prevaiiihg' “
Guidelinés, . Rules, . OM’s,
court orders (Yes/ No)

Notifications,

Whether District: Survey
Report is approved by the
District collector/ Competent

Authority (Yes/No)

Yes

10

If, yes date of approval -

01:11.2023

1

Period for which DSR: was
published on the website for

-suggestion/ . objection. from

the stakeholders.

30 days

12

Number - of sugge}stion/‘

Objection . received and

Details of action taken..

No Comments,received on DSR _

13

Date of Public Hearing
conducted for proposed sand

ghat.

03.12.2023

14

Whether all issues raised in

the public hearing are

Yes

EC ldentification No. - EC24B001MH110688

File No. - SIA/MH/MIN/455311/2023 Date of Issue EC - 02/02/2024

Page 3 of 15
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adequately addressed (Yes/
No)

Sr. | Person Objections/ Comments made by
No | Name Suggestion/ Project
Question Proponent/ MPCB.
1 Shri. Ghetan | My village is 2 km | The project
Raut, away from sandghat | proponent informed
Villager, and I am | that,
Village unemployed so will | After receiving the
Jakhegaon, there be employment | environment
Tah. opportunity? clearance for
Kamptee sandghat, the

unemployed will get
employment
opportunities when

the mining will start

at sandghat.
Transporting sand,
loading, sand in
tractors, planting

trees etc. There are

many employment
opportunities
directly and
indirectly

2 Shri. Shravan

I had taken tractor

Hon'ble Chairman of

Akre, when  the: sandghat | the committee &
Villager, started, now will the | Additional District
Village work on the | Magistrate, Nagpur
Jakhegaon, sandghat start earlv | suggested that,
Tal Kamptee | sothatIcanqet work | You should raise
soon? . questions about
environmental issue
and not to ask
questions about
other matters.
3 Shri. Vicky [ How  will  the | The project
Sathvane, laborers work | proponent informed
Villager, wearing helmets, ear | that,

EC Identification No. - EC24B001MH110688

File No. - SIA/MH/MIN/455311/2023 Date of Issue EC - 02/02/2024

Page 4 of 15
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muffs, gloves,
glasses during

summer season?

While doing any
mining work
different legal norms
have to be
considered and the
laborers have to be
provided with safety
equipment under the

safety  regulations

 and proposed as per

the guidelines of the

‘mining government

Shri Sarang

“How many trees will

Ex(;z:i\}ation has been
done in the proposed
sandghat or how?

4. 1s there more
mining than the

proposed capacity?

The project
Mahalle be plé}htéd? proponent informed
Villager, ’ : that,
At least 500 trees per
hectarey,x will  be
planted.
Shri. [The 'vexpendit‘ur"e The project
Rajendra shown ¥ "L:mdel" proponent informed
Patil, .Sub- env_ifbnmentéi S that,
Regional manaérementv, may I 1. There will be
Officer, _knoW; where it w111 ‘eXpenses for to
Maharashtra | be speﬁ{‘? - monitor.. the - quality
Pdllution a2 How youare ~of air and Water' in
C_oﬁtfoiz i gomg ‘to‘ ilCOnsérvéf ‘the atmosphere, for
Board, | and »‘f""? huﬁurgi " of | truck transportation,
Nagpur A avepue_‘ - ~tree | for sprinkling water
plantation. on the road side,
3. & Whether | CCTV camera, tree

plantation, road
maintenance,
tarpaulin  covering
on truck & tractors,
etc.
2. The project

promoter suggested

EC ldentification No. - EC24B001MH110688

File No. - SIA/MH/MIN/455311/2023 Date of Issue EC - 02/02/2024

Page 5 of 15
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5. 1s there any

depleting ground
water level in the
vicinity of  the
proposed  sandghat

area?

that  conservation
and nurturing of tree
plantations will be
done through village
people.

3. Mining has been
done in the proposed
Sand Ghat last year.
4. Only the amount
of sand is mined as
much as the Taluka
level committee has
given permission for
mining the sand
stock.

5. There is a water

supply facility

1 within 300 m from

the Sand Ghat and
there is no Sand Ghat
that has water supply
facility within 300
m. Also the depth of
sand is proposed by
GSDA. The depth of
Sand Ghat is
proposed as per
GSDA and Govt.
Full care has been
taken to ensure that
the surrounding
ground water level

does not decrease

6 Shri. Roshan
Zoting,
Villager,
Village

The dust occurred
due to transportation
of the

traffic problem cause

sand, the

The project
proponent informed

that,

EC Identification No. - EC24B001MH110688

File No. - SIA/MH/MIN/455311/2023 Date of Issue EC - 02/02/2024

Page 6 of 15
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the trouble some of

There is a road

Management Plan proposed
for sand ghat (in Rs. lakhs)

Gosewadi,

Tal -Saoner | to & fro bulk cart | outside the village
even after damage of | for the transportation
the bulk cart the cost | of sand. The mining
has not be received' | activity = will  be

carried out between
6.00 am to 6.00 Pm.
After that there is no
| excavation. He
further informed that
‘the water sprinkling
will bbe done on the
road side to Prevent
y . . T the dust.
15 | Date. = on  which = Gram 31:.08.2023 o
panchayat/ Gram  sabha W rF ;
granted NOC fdr the proposed &
sahd ghat.
16 | Number of trees to be planted | 500
along the approach road. E
17. | Number of trees to be planted v240
| along the river bank if any,
18 Whethér ' vthe proposed | Yes ..
approach ~ road of sand B
transpprtatidri is paésing o
outside the village (Yés/No) o
19 Whethe:rﬂProI‘)osed sand ghat ‘N‘o‘f»
falls within any Eco-Sen_sitive .
Zone/ Polluted River Stretch |.
(Yes/No) T ,
20 | Amount of Environment | Capital Cost=Rs 8.14

EC Identification No. - EC24B001MH110688

File No. - SIA/IMH/MIN/455311/2023

Date of Issue EC - 02/02/2024

Page 7 of 15
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21

Amount proposed for
compliance of issues raised in

Public Hearing (in Rs. lakhs)

None

22

Details of Replenishment

Study carried out.

Replenishment Study has been done. Pre-Monsoon and Post Monsoon

Survey at each sand ghat was done and it was observed that during

this year deposition was 96000 m3 at this sand ghat.

23

Whether cluster forms within
the periphery of 500 mtr of
the two sand ghats as per
prevailing - . Guidelines,
Notification, OM’s, etc.
(Yes/No)

No

24

If yes, details there of

i)Name of sand ghats fall
under cluster with their areas

(in Ha.)

ii)Total area of Sand ghats
after cluster formation (in

Ha.)

25

Amount of . Corporate
Envirnment - Responsibility
(CER)

1.50

3.

The proposal has been considered by SEIAA in its 274™ Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:

A. SEAC Conditions-

1.

EC ldentification No. - EC24B001MH110688

District Collector to undertake comprehensive assessment study to be led by reputed govt

expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities

(MOEFCC, SEIAA).

Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure

implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

File No. - SIA/MH/MIN/455311/2023 Date of Issue EC - 02/02/2024

Page 8 of 15
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3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. The District Collector shall ensure that the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure comphance of all issues ralsed during Gram Sabha before
issuing final lease. ' : :

7. The District Collector shall ensure that the approach road from the proposed sand ghat to
the sand storage: depot is properly 1dent1ﬁed and demarcated with the consent of the
concern landowners /local authority before i 1ssumg final lease document. The route shall
be from outside of the village to avoid 1ts adverse 1mpact ‘

8. PP to monitor the groundwater level durlng sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry.sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the Vlcinlty of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per theapproved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map Where there is a deposition of sand
-+ and remaining 1/4th area needs to be kept as no minmg zone for the protectlon of the bank

11. PP to install permanent boundary plllars at the 1dent1fied area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundarles on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the EnviroMental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

EC Identification No. - EC24B001MH110688 File No. - SIA/IMH/MIN/455311/2023 Date of Issue EC - 02/02/2024 Page 9 of 15
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16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.

18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking

20. PP shall carry out sand mining by manual method only. No mechanical [electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any
25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and

plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

EC Identification No. - EC24B001MH110688 File No. - SIA/IMH/MIN/455311/2023 Date of Issue EC - 02/02/2024 Page 10 of 15
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29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
‘and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions. st1pulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is 11m1ted to strpulated depth and quantlty

32. PP to ensure str1ct comphance of Enforcement & Momtormg Guldehnes published by the
MoEF&CC in January 2020 . R Pl B e %

33. PP to adhere to the prov151ons strpulated in the Sustalnable Sand Mlnmg Guldehnes issued
by: MOoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extractlon Pol1cy issued by Maharashtra Government in Revenue
and Forest Department ‘ ' '

34. The District Collector and District M1n1ng Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in appl1catron No. 17172013 &
173/2018 be strictly followed :

35. Environment Monitoring committee comprlsmg of 3 persons shall be constltuted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental complrance This committee
should comprise of one environment expert from reputed institution, DMO and a person
nommated by DC. - :

36. «The District Collector along w1th DMO to undertake demonstratlon pro;ects for

" environment protection and safeguards at district levels so that all those who are assigned

“lease can w1tness the approprrate methods and system for 1mplementatlon of EMP as also
CER. : L

B. SEIAA Condltlons-
1. DMO to adhere to the condltlons stlpulated by SEAC 1.

2. District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14, 15, 19, 20, 22, 23 and 27 mentioned in SEAC MoM.
General Conditions:

I.  District Collector and District Mining Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,

EC Identification No. - EC24B001MH110688 File No. - SIA/MH/MIN/455311/2023 Date of Issue EC - 02/02/2024 Page 11 of 15
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having regard to precautionary principle which is required to be adopted. We mean to

say, it should not happen that presently the sand beds are auctioned by keeping distance

of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

II.  Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.

1.~ The validity of EC to the above mentioned sand block satisfying stipulated conditions
is as per the valid approved mining plan.

IV.  District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MoEF&CC & Others) dated 19.10.2015 as below-

i) After the grant of ‘Environment Clearance’ to District Mining Officer, and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification.

ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.

iii) . The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.

V. Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VI.  Project proponent to ensure the strictly implementation of Environment management
plan. '

VII.  District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Maharashtra (GoM) is implemented in letter and spirit.

VII.  Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

IX.  The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

X.  District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

XI.  Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

XII.  The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

XIII.  The green belt development /tree plantation will be made either on river bank or along
road side.

EC Identification No. - EC24B001MH110688 File No. - SIA/MH/MIN/455311/2023 Date of Issue EC - 02/02/2024 Page 12 of 15
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Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through Vehlcle Whlch is properly covered with Tarpaulin
and it should not be overloaded. )y

Project Proponent to ensure that the mlnlng plan is approved by Director of Geology
and Mining comprising study to show that annual replemshment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stlpulated in Maharashtra Minor Minerals Extraction (development and
Regulatlon) Rules - 2013 and Government ‘Resolution of Revenue and Forest
Department dated 03, 01 2018 shall be strlctly fallowed by Prolect proponent

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction perrod from the Lessee to_ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfelted and legal actlon under the law should
initiated against such Lessee. > »

The distance 3 m or 10 % of the width of river whlchever is more w1ll be kept intact as
a no mining zone. =

No cuttmg of the trees shall be done Whlle excavatlng the sand or Whlle constructmg
the access road to sand ghat. ’

.+ All mining shall be carried out manually.
- Underwater mining shall not be permitted without the spe01ﬁc expert sanction of the

State Government only for prevent1on of ﬂood and i 1ncreasmg the capacﬂy of reservoir
if any. S i oz :

It shall be ensured that excavation of minor mlneral does ot dlsturb or change the
underlying soil characteristics of the river bed /basin; where mining is carried out.

It shall be ensured that mining does not in any way dlsturb the turbidity, velocity and
flow pattern of the river water. '

Tt shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.

Turtle nesting units conservation is very 1mportant Therefore sand mining in such areas
is to be prohibited. ’

Precise mining area will be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment
Department.

All necessary statutory clearances shall be obtained before start of mining operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

File No. - SIA/MH/MIN/455311/2023 Date of Issue EC - 02/02/2024
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No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.
Parking of vehicles should not be made on public places.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportation.

Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL.

Measures shall be taken for control of noise level to the limits prescribed by CPCB.
Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per prov1310ns of EIA Notification,
2006 (as amended).

SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

The environmental clearance is being issued without prejudice to the action initiated under

EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
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of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune); New Admlnlstratlve Burldlng, 1* Floor, D-Wing, Opposite Council
Hall, Pune, if preferred w1th1n 30 days as prescrlbed under Sectlon 16 of the Natlonal Green Tribunal
Act, 2010. L Y e ' e

Pravm Darade
(Member Secretary, SEIAA)

Copy to:
1. Chairman, SEIAA (Maharashtra) Mumbal
2. Secretary, MoEF & CC, IA- D1V1s1on MOFF & CC
3. Member Secretary, Maharashtra Pollutlon Control Board Mumbal -‘3
4. Regional Office MoEF & CC, Nagpur o - :
5. Dlstrlct Collector, Nagpur. ‘
6. Reglonal Oﬁ'lcer Maharashtra Pollution Control Board Nagpur

Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade, I.A.S.
Designation: Me
o ] Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455312/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH137320
2. File No. SIA/MH/MIN/455312/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Nayakund

sand spot-over an extent of 1.62 ha at
Pench'River Bed Gut. 33 Part, 34 Part
Village:Nayakund, Tehsil Parseoni,
District Nagpur, Maharashtra by District
Mining Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B001MH137320 File No. - SIA/MH/MIN/455312/2023 Date of Issue EC - 02/02/2024 Page 1 of 15
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

District Mining Officer,
Nagpur.

No. SIA/MH/MIN/455312
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

Subject  : Environment Clearance for Nayakund sand spot over an extent of 1.62 ha
at Pench River Bed Gut. 33 Part, 34 Part Village Nayakund, Tehsil Parseoni,
District Nagpur, Maharashtra by District Mining Officer, Nagpur.

Reference - : Appli

This has reference

cation no. SIA/MH/MIN/455312

to your communication on the above mentioned subject. The proposal

was considered by the SEAC-1 in its 271 meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274 Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.

2. Brief Information of the project submitted by you is as below:-
Sr | Description Details
No

Address of proposed

Nayakund sand spot over an extent of 1.62 ha at Pench River Bed Gut. 33

sand ghat Part, 34 Part Village Nayakund, -Tehsil Parseoni, District Nagpur,
Maharashtra
2 | Area of sand ghat in Ha. | 1.62
3 | Name of village, Tehsil | Village Nayakund, Taluka Parseoni, District Nagpur, Maharashtra.
and District
4 | Name of river on which | Pench
sand ghat is proposed
5 | Quantity of  sand | 3434

proposed to be mined as
per approved mining

plan (in Brass/ year)

EC Identification No. - EC24B001MH137320

File No. - SIA/MH/MIN/455312/2023 Date of Issue EC - 02/02/2024 Page 2 of 15
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All corner latitude and
longitude of proposed
sand ghat

Points

Longitude

Latitude

BP-1

21°22'2.176" N

79° 10" 40.056" E

BP-2

21°22'0.714" N

79°10'40.013"E

BP-3

21°22'0.386" N

79°10' 52.503" E

BP-4

21°22'1.849" N

79° 10'52.547" E

Length x Width x Depth
(L x W x D) of proposed

sand ghat in meters.

360*45%0.6

Whether District »Suﬁr\gl_eyv
Report (DSR')} 'férv current
period is:np‘r\eﬁéfed'as pef
prevaiﬁng No»ti»ﬁc‘ativons,
Guidelines, Rules; OM’s,
court orders (Yes/ N(‘))‘

-Yes

Whether District Survey
Report is approved by the
collector/

Authority

district
Competent
(Yes/ No)

Yes.

10

If, yes date of approval

01.11.2023

11

Period ;. for which DSR
was  published: on the
webksitve forx suggestion /
objection - from: . the

stakeholders.

30 days

12

Number : b'of
suggestion/Objection
received and Details of

action taken.

No Comments recéived onDSR.

13

Date of Public Hearing
conducted for proposed‘

sand ghat.

03.12.2023

14

Whether all issues raised
in the public hearing are
adequately  addressed

(Yes/ No)

Yes

Sr.
No

Person

Name

Objections/

Suggestion/ Question

Project

Comments made by

Proponent / MPCB.

EC ldentification No. - EC24B001MH137320

File No. - SIA/MH/MIN/455312/2023 Date of Issue EC - 02/02/2024
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1 Shri. Ghetan | My village is 2 km | The project proponent
Raut, away from sandghat | informed that,
Villager, and I am unemployed | After receiving the
Village so will there be | environment clearance
Jakhegaon, employment for  sandghat, the
Tah. opportunity? unemployed will get
Kamptee employment

opportunities when the
mining will start at
sandghat. Transporting
sand, loading sand in
tractors, planting trees
etc.” There are many
employment

opportunities  directly
and indirectly

2 Shri. I had taken tractor when | Hon'ble Chairman of
Shravan the sandghat started, | the - committee &
Akre, now. will the work on | Additional District
Villager, the sandghat start earlv | Magistrate, Nagpur
Village so that:I can qet work | suggested that,
Jakhegaon, soon? You  should raise
Tal Kamptee questions about

environmental  issue
and not to ask questions
about other matters.

3 Shri. Vicky | How will the laborers | The project proponent
Sathvane, work wearing - helmets, | informed that,

Villager, ear . muffs, gloves, | While doing any
glasses during summer | mining work different
season? legal norms have to be

considered and the
laborers have to be
provided with safety
equipment under the
safety regulations and |-
proposed as per the

EC Identification No. - EC24B001MH137320

File No. - SIA/MH/MIN/455312/2023 Date of Issue EC - 02/02/2024
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guidelines  of  the

mining government

,‘ Nagpur

|- has been done in the

proposed sandghat" or
how:‘\?, i ’
4. Is there rnoro mining
than - the” ‘ ,propo'sed
capacity?v ‘

v5. Is there any depleting

ground_ water level in

| the - Vlcmlty of the
| proposed  sandghat,

4 Shri Sarang | How many trees will be | The project proponent
Mahalle planted? informed that,

Villager, At least 500 trees per

hectare will be planted.

5 Shri. e 1:The expenditure | The project proponent
o Rajendra - shown «._ under | informed that,

Patil, Sub- environmén\talf 1. There will be

' Reéi6ﬁ81 o ’managcmsant: mayI expenses for to monitor

Ofﬁoér, know whoré it will be | the quality of air and

Maharashtra spent‘7 water o in the

o Poilutionva . 2 wa,you-afe'gémg to |.atmosphere, for truck

‘Control o conserve and' nurture of transportation, for

Board, ‘, -avenue tree plantation. ‘'sprinkling water on the

| | 3. Whether EXCavation road - side, CCTV

camera, tree plantation,
road maintenance,
tarpaulin- covering on
truck & tractors, etc.

2. The project promoter

suggested that
conservation and
‘nurturing - of  tree

plantations will be done
through village people.
3. vMining has been
done’ in the proposed
Sand Ghat last year.

4. Only the amount of
sand is mined as much
as the Taluka level
committee has given
permission for mining
the sand stock.

5. There is a water

supply facility within

EC ldentification No. - EC24B001MH137320

File No. - SIA/MH/MIN/455312/2023  Date of Issue EC - 02/02/2024
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300 m from the Sand
Ghat and there is no
Sand Ghat that has
water supply facility
within 300 m. Also the
depth  of
proposed by GSDA.
The depth of Sand Ghat
is proposed as per
GSDA and Govt. Full
care has been taken to
the

sand is

ensure that

surrounding ground
water level does not

decrease

6 Shri. Roshan

The dust occurred due

The project proponent

Zoting; to transportation of the | informed that,
Villager, sand, the traffic | There is ‘a road outside
Village problem  cause . the | the village for the
Gosewadi, trouble some of to & fro | transportation of sand.
Tal -Saoner | bulk cart even after | The mining activity will
damage of the bulk cart | be carried out betwéen
the . cost has not be | 6.00 am to 6.00 Pm.
received' After that there is no
excavation. He further
informed that the water
sprinkling will be done
on the road side to
Prevent the dust.
15 | Date on which Gram | 01.06.2023
panchayat/ Gram sabha
granted NOC for the
proposed sand ghat.
16 | Number of trees to be | 200
planted  along  the
approach road.

EC Identification No. - EC24B001MH137320

File No. - SIA/MH/MIN/455312/2023 Date of Issue EC - 02/02/2024
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17

Number of trees to be
planted along the river
bank if any,

180

18

Whether the proposed
approach road of sand
transportation is passing
outside the village (Yes/
No)

Yes

19

Whether Proposed ‘sand

ghat falls withinany Eco- | .10

Sensitive Zone/ Polluted

River Stretch (Yes/ No)

.No

20

Amount of Environment
Management  Plan
proposéd for. sand 'ghat
(in Rs. lakhs) ,4 &

Capital Cost=Rs 2.06

21

Amount * proposed- for
compliance  of Kiss'ues
raised in Public Hearing
(in Rs: lakhs)

None

22

Details of Replenishment

Study carried out.

Replenjshmer_lt’ Study has been: done. Pre-Monsoon and Post Monsoon

Survey at each sand ghat was done and it was observed that during this year

23

Whether cluster forms

“| within thg:_ periphery of

500 mtr of the two sand
ghats as per prevailing
Guidelines, Notification,

OM’s, etc. ‘ (Yes/No)

deposition was _4_0500 m3 at this sand ghat.
No :

24

If yes, details there of

i)Name of sand ghats fall
under cluster with their

areas (in Ha.)

ii)Total area of Sand
ghats after  cluster

formation (in Ha.)

EC Identification No. - EC24B001MH137320
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25

Amount of Corporate | 1.55
Environment

Responsibility (CER)

3.

The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment

Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:

A. SEAC Conditions-

EC Identification No. - EC24B001MH137320 File No. - SIA/MH/MIN/455312/2023 Date of Issue EC - 02/02/2024 Page 8 of 15

1.

District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
( MOEFCC, SEIAA).

Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

PP to ensure to complete green belt on approach road and along the beriphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

PP to submit details of expehditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease. .

The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months
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9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install pennanent boundary pillars at the identified area of the aggradation and
deposition outside-the bank of the river at a safe location' for ﬁJture surveying. The
d1stance between boundaries on each srde of the bank shall not be more than 100 meters

12. PP to ensure that no m1n1ng act1v1ty is carrred out below the depth as approved by the
Competent Authorrty and.on the concave ‘area of the rrverbed of the proposed sand ghat

13. PP to make sure that the Env1ronmental Management Plan as presented are included in
thelease agreement to be _srgned with the lease holder and ensure its implementation

14. Any unSpent budget for EMP and CER will be transferred to Distriet Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mlning’ aetivity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whlchever 1s higher.

16. PP to ensure that, sand shall not be extracted up 1 to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
_(including water intake point) on upstream side and ten times (10 x) the span of such
br1dge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side -

17. The District Collector shall define the transportatlon route from the sand m1n1ng lease
__considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement

of tlppers/tractors for the vrllages hav1ng habltatron shall be aV01ded

18. PP to ensure followmg addrtlonal measures to be prov1ded by the leaseholder to prevent
any vehicle from transportrng sand out of the lease area bypassmg the IT enabled system,

. To prov1de only one entry and exit point for vehrcles In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted

to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking

EC Identification No. - EC24B001MH137320 File No. - SIA/MH/MIN/455312/2023 Date of Issue EC - 02/02/2024 Page 9 of 15
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20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

34. The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed
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35. Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC. '

36. The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned

lease can witness the appropriate methods and system for implementation of EMP as also

B. SEIAA Conditions- <
1. DMOto adhere tothe cond1t1ons stipulated by SEAC- 1.

2. District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14, 15, 19 20 22,23 and 27 mentloned in SEAC MOM
General Conditions:

I.  District Collector and District Mmmg Officer to ensure the dlrectlons given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
belqu— However, we direct that whe'nwfurt}her auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

II. Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area 1n the OM dated 24th December

. 2013 issued by MoEF.
II. -~ . The va11d1ty of EC to the above mentioned sand block Satlsfylng stipulated conditions
is as per the valid approved mining plan.
IV. - District Collector and District Mining Officer to ensure the directions glven by Hon’ble
-National Green Tribunal, Pune in apphcatlon no 44/2014 (Paramjeet Singh kalsi Vs
‘MOEF&CC & Others) dated 19.10.2015 as below-
i) . Afterthe grant of ‘Environment Clearance’ to District Mining Officer, and once
" “the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification. =~
ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.
iii) The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.
iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SETAA with his/her observations.
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Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

Project proponent to ensure the strictly implementation of Environment management
plan.

District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Mabharashtra (GoM) is implemented in letter and spirit.

Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

The instructions of MoEF & CC in the Sustainable' sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

The District collector should ensure that mlmng will be done strictly up to the depth
recommended by GSDA.

The green belt development /tree plantatlon will be made elther on river bank or along
road side.

Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is pr0perly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.
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No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and
flow pattern of the river water.” . -~ -

It shall be ensured that there is no fauna dependent on the rrver bed or areas close to
mining for its nestmg is dlsturbed N TR

Turtle nesting units conservat1on is very 1mportant Therefore sand m1n1ng in such areas
is to be proh1b1ted , . :

Prec1se mining area w1ll be Jomtly demarcated at site by ofﬁclals of Mmrng/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be subm1tted to Environment
Department. e -

All necessary statutory clearances shall be obtained before start of m1n1ng operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only. ,

No mining shall be carried out in the safety zone of any bridge and/or embankment
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater) if required
for the project. v

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB. ' :

No wildlife habitat will be infringed.

“Environmental clearance is subject. to obtaining clearance under the Wildlife

(Protect1on) Act, 1972 from the competent authority, if apphcable to this project.

~ Green belt development shall be carried out considering CPCB guidelines including
“selection of plant species and in consultatlon with the local DFO/Hort1culture Ofﬁcer

Parking of vehicles should not be made on public places

Transportation of materials shall be done by covering the trucks / tractors with tarpauhn
or other suitable mechanism so that no splllage of mineral/dust takes place.

It shall be ensured that there 1s no leakage of o1l and grease from the vehicles used for
transportat1on o ~

Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL

Measures shall be taken for control of noise level to the limits prescribed by CPCB.
Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
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again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).

XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason. '

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public .Liability Insurance ‘Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
Pravin Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5. District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade , I.LA.S. |
Designation: Me
Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455313/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH142071
2. File No. SIA/MH/MIN/455313/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Khapapeth

sand spot-over an extent of 3.75 ha at
Kanhan River Bed Gut No. 284 Part,
Village Khapapeth, Tehsil Saoner, District
Nagpur, Maharashtra by District Mining
Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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District Mining Officer,

Nagpur.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MHB/MIN/455313

Environment & Climate Change

Department
Room No. 217, 2nd Floor,

Mantralaya, Mumbai- 400032.

Subject  : Environment Clearance for Khapapeth sand spot over an extent of 3.75 ha
-at Kanhan River Bed Gut No. 284 Part, Village Khapapeth, Tehsil Saoner,
District Nagpur, Maharashtra by District Mining Officer, Nagpur.

Reference : Application no. SIA/MH/MIN/455313

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271% meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274™ Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08™ January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr | Description Details
No
1 Address of proposed | Khapapeth Sand Ghat over an extent of 3.75 ha. at Gut No. 284 Part,
sand ghat Village- Khapapeth, Taluka- Soaner, District -Nagpur, Maharashtra
2 Area of sand ghat in| 3.75ha
Ha.
3 Name of village, | Village Khapapeth, Taluka Saoner, District Nagpur, Maharashtra
Tehsil and District
4 Name of river on{ Kanhan
which sand ghat is
proposed
5 Quantity of sand | 6625 Brass

proposed to be mined

EC Identification No. - EC24B001MH142071
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as per approved
mining plan (in Brass/

year)

All corner latitude and
longitude of proposed
sand ghat

Points Longitude

Latitude

BP-1

78° 58'40.244" E

21°26'02.184" N
BP-2 |

21°26'00.133" N

78°.58' 38.836" E

BP-3

| 78°58'53.441"E

[ 21°25'51:345" N
BP-4 ‘

21°25'53.397" N

78° 58' 54.849" E

Length x Width x

Depth(L:xWxD) of |
proposed sand ghat in |

meters:

500%75*%0:5

Whether ‘ District
Survey Réport (DSR)
for current period is
prepared as:  per
prevailing
Notifications,
Guidelines, Rules,
OM%s},} court - orders

(Yes/ No)

Yes

Whether ' : District

Survey-: Report: " .is
approved: by the
District collector/
Competent Authority
(Yes/No)

Yes

10

If, yes date of

approval

01.11.2023

11

Period for which DSR

was published on the

30 days

EC Identification No. - EC24B001MH142071
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website for
suggestion/ objection

from the stakeholders.

12 | Number of | No Comments received on DSR
suggestion/ Objection
received and Details
of action taken.
13 | Date of . “Public |~ 03.12.2023
Hearing conducted for
proposed sand ghat.
14 | Whether - all issues | Yes
raised -in the public
. Sr. [ Person Objections/ Comments made by
hearing are adequately
Name Suggestion/ Project
addressed (Yes/ No) No
Question
Proponent/ MPCB.
1 Shri. Ghetan | My village is 2 km |  The project
Raut, away from “sandghat | : proponent informed
Villager, and ['am unemployed | ~ that,
Village so -will® - there be
After ‘receiving the
Jakhegaon, employment
’ . environment
Tah. opportunity?
clearance for
Kamptee
sandghat, the
unemployed will get
employment
opportunities when

the mining will start

at sandghat.
Transporting  sand,
loading sand in
tractors, planting

trees etc. There are

many employment

EC Identification No. - EC24B001MH142071 File No. - SIA/IMH/MIN/455313/2023 Date of Issue EC - 02/02/2024
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opportunities directly

and indirectly

2 Shri.
Shravan
Akre,
Villa}gﬁ,f s

;, Kaniptee

I had taken tractor
when the sandghat
started, now will the
.work on the sandghat

i‘st‘a_r‘t'f:early so that I
“can get work soon? |

S Tabici il

Hon'ble Chairman
of the committee &
Additional District

Magistrate, Nagpur

suggested that,
“ You should raise
© questions about
environmental issue

ahd“, not to ask

““questions about other

1= matters.

I Sathvane,

Villager,

3| Shri. Vicky |

work

How will the laborers
| Wearing
hehhéts, ear muffs,
gldl\/es,\glasées during

summer season?

The project
proponent informed

that,

While

mining work different

doing any

legal norms have to

‘be considered-and the

laborers have:to be
provided with safety

eqliipment under the

© safety regulations and

proposed as per the

guidelines of the

mining government

Mahalle
Villager,

"4 | Shri Sarang |

How many trees will

be planted?

The project proponent

informed that,

At least 500 trees per
hectare  will  be

planted.

EC ldentification No. - EC24B001MH142071
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5 Shri.
Rajendra
Patil, Sub-
Regional

Officer,

Maharashtra
Pollution
Control
Board,

Nagpur

1.The  expenditure
shown under
environmental

management, may I
know where it will be

spent?

2. How you are going
to. conserve and
nurture of avenue tree

plantation.

3. ‘Whether

Excavation has been

done in the proposed

sandghat or how?

4. 1Is there more

mining than  the

proposed capacity?

5. s there. any

depleting ground
water - level in _the
vicinity -+ of - the
proposed - sandghat

area?

The project proponent
informed that,
1. There will be

expenses for to
monitor the quality of
air and water in the
atmosphere, for truck
transportation,  for
sprinkling water on
the road side, CCTV

camera, tree
plantation, road
maintenance,

tarpaulin covering on

truck & tractors, etc.

2. The project

promoter suggested
that conservation and
nurturing of tree
plantations will be
done through. village

people.

3. Mining has been
done in the proposed

Sand Ghat last year.

4. Only the amount of
sand is mined as
much as the Taluka
level committee has
given permission for
mining the sand

stock.

5. There is a water

supply facility within

EC Identification No. - EC24B001MH142071
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“the

'g‘round water  level

300 m from the Sand
Ghat and there is no
Sand Ghat that has
water supply facility
within 300 m. Also
the depth of sand is
proposed by GSDA.
The depth of Sand

T :"that is proposed as
~.per GSDA and Govt.

' Full. care has been

takgn to ensure that

.surrounding

does not decrease

6 Shri.

The

panchayat/ Gram

sabha granted NOC

- The dust occurred due project
Roshan to tranqurtafion ‘_-'of proponent informed
Zoting, the sand, the traffic | that,
Villager, problem : cause - the'| -
. . oo I"There 'is a road
Village trouble some of to & (
. L , outside the village for
Gosewadi, fro. bulk ‘cart even :
: - _ the transportation of
Tal -Saoner | after damage  of the
Draer L oo b sand.” The ' mining
bulk cart the cost has
rFE. = 7. activity > will  be
not be received' G
e carried out between
6.00 .am to 6.00 Pm.
After that there is no
excavation, He
further informed that
the water sprinkling
will be done on the
road side to Prevent
the dust.
15 | Date on which Gram | 08.12.2023
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for the proposed sand

ghat.

16

Number of trees to be

planted along the

approach road.

300

17

Number of trees to be
planted along the river
bank if any,

250

18

Whether the proposed
approach road of sand
transportation is
passing - outside * the

village (Yes/ No)

Yes

19

Whether - Proposed
sand ghat falls within
any Eco-Sensitive
Zone/ Polluted River

Stretch (Yes/ No)

No

20

Amount of
Environment
Management Plan
proposed for sand ghat

(in Rs. lakhs)

Capital Cost =Rs 4.77

21

Amount proposed for
compliance of issues
raised Public
Hearing (in Rs. lakhs)

in

None

22

of
Replenishment Study

Details

carried out.

Replenishment Study has been done. Pre-Monsoon and Post Monsoon
Survey at each sand ghat was done and it was observed that during this

year deposition was 75000 m3 at this sand ghat.

EC Identification No. -

EC24B001MH142071
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23

Whether cluster forms
within the periphery
of 500 mtr of the two
sand ghats as per
prevailing Guidelines,
Notification, OM’s,
etc. (Yes/ No)

No

24

If yes, details there of

i)Name of sand ghats
fall aunde_r ctuster with

their areas (in Ha.)

ii)Total area of Sand
ghats ‘aﬂerf clustet

fonnatidn (in-Ha.)

25

Amount of Corporate

Environment:

Responsibility (CER)

1.50

3.

The propdsal has been considered by SEIAA in its 274t Day — 1 (Part F)‘meeting and
decided to accord Environment Clearance to the said pro_|ect under the provisions of Environment
Impact Assessment Notlﬁcatlon 2006 subjectto 1mplantat10n of followmg terms and condltlons-

Specific Conditions:

A. SEAC Conditions-

1.

EC ldentification No. -

District Collector to undertake comprehenswe assessment study to be led by reputed govt
expert agency with a view to pr0v1de verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submltted to all authorities
( MOEFCC, SEIAA) < : :

Public hearing -actlon plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant

trees having 5-6 feet height.

EC24B001MH142071
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4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
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bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.

18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the. lease area bypassing the IT enabled system,

.A. To prov1de only one entry and exit pornt for Vehrcles In case; it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentloned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020: All other possible ways of entry /exit shall be closed, ‘using barriers. All
provisions shall be made to not make 1t pos51ble for any veh1cle to enter or exit without
entry into the computerlzed system.

B. All such point shall have 24x7 CCTV coverage the footage of Wthh shall be submitted

to the Dlstrlct Collector by the lease holder at mutually agreed frequencres

19. The route of mineral transportatlon vehicle from source to destination shall be tracked
through the system using checkpornts Radro frequency 1dent1ﬁcat10n (RFID) tags, and
GPS trackrng : : :

20. PP shall carry out sand mining by manual method only. No mechanlcal /electrical/power
driven devices shall be used for sand mining purpose

21 PP to ensure no stream is diverted due to proposed sand mining aetivity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
_mining act1v1ty shall be carried out after sunset and before sun rise

. 23. PPto ensure that, no heavy vehicles like truck dumper etc. should ply in the river bed.

. 24. PP to ensure that, there is no damage to any fauna and its nestlng close to the sand mining
. ifany : *

25..PP to enSure that adequate measures like maintenance of roads,,sprinkling of water and
~ plantation is carried out to reduce the dust particulate matter pollution -

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at de51gnated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.
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PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department '

The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed

Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned
lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-

1.
2.

DMO to adhere to the conditions stipulated by SEAC-1.
District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14,15, 19, 20, 22, 23 and 27 mentioned in SEAC MoM.

General Conditions:

L

District Collector and District Mining Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
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having regard to precautionary principle which is required to be adopted. We mean to

say, it should not happen that presently the sand beds are auctioned by keeping distance

of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

Distance between lease area to be marked as per actual shape and size, on Village Map

or authenticated map available with Revenue Authority and ensure provisions regarding

distance between two lease area and total lease area in the OM dated 24th December

2013 issued by MoEF.

The validity of EC to the above mentioned sand block satisfying stipulated conditions

is as per the valid approved mining. plan... . o

District Collector and District Mining Officer to ensure the directions given by Hon’ble

National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs

MoEF&CC & Others) dated 19.10:2015 as below-

i) After the grant of ¢ Environment Clearance’ to District Mmmg Ofﬁcer and once

“the Lessee or Transferee or actual person who is going to execute the mining
. activity or sand exploratlon is decided, ‘Environment, Clearance’ shall be
transferred in the latter’s name as per procedure 1n Clause No. 11 of the EC
~ Notification.
ii) District Mining Officer will forward the proposal to SEMA for transfer of
o Environment Clearance to Lessee or Transferee.

iii).  The concerned Tahsildar of that area will be the Authority for _conducting
periodic mspectrons site’ visits and attendmg to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Env1ronment clearance, the
Tahsildar will submit his report to the District Collector and District Collector

~will send the report to SEIAA with his/her observations.

PrOJect proponent to follow the standard environmental conditions for sand mining of

sustainable sand mining management guidelines 2016, issued by MoEF & CC.

PI'O_]eCt proponent to ensure the strictly 1mplementat10n of Env1ronment ‘management

# plan. :
- District Collector to ensure that cond1t1ons stipulated in the Government Resolution

(G.R.) dated 31.01.2018 issued by Revenue and Forest Department Government of
Maharashtra (GoM) is implemented in letter and spirit. -

Sand excavation is allowed only for the Reti Guts havmg sand deposition more than 2
m and excavation should be for layers above 2 m of sand dep051t as recommended by
GSDA. - : :

The instructions of MoEF ‘& CC in the Sustamable sand mmmg gu1del1nes 2016
[regarding sand m1n1ng approval and trackmg system and transport of excavated sand]
should be followed. . - !

District Collector to ensure that every rece1pt g1ven is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

The green belt development /tree plantation will be made either on river bank or along
road side.
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Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.

No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any. ,

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and
flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.

Turtle nesting units conservation is very important. Therefore sand mining in such areas
is to be prohibited.

Precise mining area will be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment
Department.

All necessary statutory clearances shall be obtained before start of mining operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

File No. - SIA/MH/MIN/455313/2023 Date of Issue EC - 02/02/2024
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No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject to obtalnmg clearance under the Wildlife
(Protection) Act,- 1972 from the competent authority, if applicable to this project.
Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Hortlculture Officer.
Parking of vehicles should not be made on pubhc places. ' -

Transportation of materials shall be done by covering the trucks / tractors ‘with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place. -

It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportation. .

Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportatron of minor
minerals is to be undertaken, shall be carried out regularly.

Provision for first-aid, medical health care safe drrnkrng water, and sanltatron etc. shall
be provided at site.

Ambient air quality will be monitored at the site and the nearest habitation regularly
Ambient air quality at the boundary of the precise m1n1ng area shall conform to the
norms prescribed by MoEF & CC, GOL ‘

Measures shall be taken for control of noise level to the llmrts prescrlbed by CPCB.
Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provrsrons of EIA Notification,
2006 (as amended). - - 7

SEAC appraised the proposals on the basis of information submltted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

The environmental clearance is being issued without prejudlce to the action initiated under

EP Act or any court case pendmg in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
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of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1** Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
- “Pravin Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5.District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.

EC Identification No. - EC24B001MH142071  File No. - SIA/MH/MIN/455313/2023 Date of Issue EC - 02/02/2024 Page 16 of 17 |



1109

Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade, I.A.S.
Designation: Me
Date and Time:
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CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single=-Window Hub)
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455314/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH125469
2. File No. SIA/MH/MIN/455314/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Pardi K Sand

Ghat over an extent of 4.5 ha. at Kanhan
River-Bed Gut No. 153, 146 Part Village
Pardi K, Taluka Parseoni , District
Nagpur, Maharashtra by District Mining
Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455314
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

To

District Mining Officer,

Nagpur.
Subject  : Environment Clearance for Pardi K Sand Ghat over an extent of 4.5 ha. at
Kanhan River Bed Gut No. 153, 146 Part Village Pardi K, Taluka Parseoni ,

District Nagpur, Maharashtra by District Mining Officer, Nagpur.
Reference : Application no. SIA/MH/MIN/455314

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271% meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274® Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,
2024.

2. Brief Information of the project submitted by you is as below:-
Sr | Description Details
No
1 | Address “of - proposed | Pardi K Sand Ghat over an extent of 4.5 ha. at Kanhan River Gut No. 153,
sand ghat 146 Part Village Pardi K; Taluka Parseoni , District Nagpur, Maharashtra
Maharashtra.
2 | Area of sand ghat in Ha. | 4.50
3 Name of village, Tehsil | Village Pardi-K, Taluka Parseoni, District Nagpur, Maharashtra.
and District
4 | Name of river on which | Kanhan
sand ghat is proposed
5 Quantity of sand | 12720 Ha

proposed to be mined as

per approved mining

plan (in Brass/ year)

EC Identificati

ion No. - EC24B001MH125469 File No. - SIA/IMH/MIN/455314/2023 Date of Issue EC - 02/02/2024 Page 2 of 15
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12

All corner latitude and
longitude of proposed
sand ghat

Point

Latitude

Longitude

BP1

21°19'41.372" N

79°5'16.892" E

BpP2

21°19'39.493" N

79° 5' 14.060" E

BP3

21°19'27.553" N

79°5'23.083" E

BP 4

21°19'29.431" N

79°5'25915"E

Length x Width x Depth
(L x W x D) of proposed

sand ghat in meters.

450*100%0.80

Whether District Survey
Report (DSR) for current
period is prepared as:per
prevailingt N;Stiﬁcations,
Guidelines;” . 'Rules,
OM’s, court order_s
(Yes/No) - .

Yes

Whether. District Survey
Report is approved by

the district collector/.

Competent  Authority
(Yes/No):

Yes

10

If, yesdate of approval

01.11.2023

11

Period for which DSR
was . published on 'the
website for suggesﬁon/
objéction from-  the

stakeholders.

30'days

12

Number - of - suggestion/

Objection received and

Details of action taken.

No Comments received on DSR

13

Date of Public Hearing
conducted for proposed
sand ghat.

03:12.2023

EC Identification No. - EC24B001MH125469

File No. - SIA/MH/MIN/455314/2023 Date of Issue EC - 02/02/2024
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14

Whether all issues raised
in the public hearing are
adequately  addressed

(Yes/ No)

Yes
Sr. | Person Objections/ Comments made by
No | Name Suggestion/ Question Project
Proponent/ MPCB.
1 Shri. Ghetan | My village is 2 km away | The project proponent
Raut, from sandghat and I am | informed that,
Villager, unemployed so will | After receiving the
Village there be employment | environment clearance
Jakhegaon, opportunity? for sandghat,  the
Tah. unemployed will get
Kamptee employment
opportunities when the
mining will start at
sandghat. Transporting
sand, loading sand in
tractors, planting trees
etc. There: are many
employment
opportunities - directly
and indirectly
2 Shri. Shravan | I had taken tractor when | Hon'ble Chairman of the
Akre, the. sandghat - started, | committee & Additional
Villager, now will the work on the | District Magistrate,
Village sandghat start earlv so [ Nagpur suggested that,
Jakhegaon, that I can qet work soon? | You - should '~ raise
Tal Kamptee questions about
environmental issue and
not -to ask questions
about other matters.
3 Shri.  Vicky | How will the laborers | The project proponent
Sathvane, work - wearing - helmets, | informed that,
Villager, ear muffs, gloves, | While doing any mining

glasses during summer

season?

work different legal
norms have to be
considered and the

laborers have to be

provided with safety

EC Identification No. - EC24B001MH125469

File No. - SIA/MH/MIN/455314/2023 Date of Issue EC - 02/02/2024
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equipment under the
safety regulations and
proposed as per the

guidelines of the mining

has . been done in thé
proposed sandghat or
how?

4. Is there: more-mining
than  the se

capacity?

5. Is there any dépletingv

gfothd water level in the
vicinity of the proposed

sandghat area?

proposed

government

Shri Sarang | How many trees will be | The project proponent

Mahalle .| planted? informed that,

Villager, 18 At least 500 trees per
| e : hectare will be planted.

Shri. ‘ 1.The expenditure | The project proponent

Rajendra. - bsh(‘)wn under informed that,

Pa‘t‘il,“v Sub- enfzirdnmental |1 Therer will be

Regional | management, may L vex’p‘ensveks for to monitor

Ofﬁcer, _ know where it will be | the ‘quality of air and

Maharashtra » spent? | water in the atmosphere,

Pollution 2. How you are going to | for truck transportation,

'Control" conserve and nurture of | for sprinkling water on

Béard, avenue tree plantation.. | the road. side, CCTV
| Nagpur 3. Whether Excavation | camera, tree plantation,

road maintenance,
tarpaulin: covering on
truck & tractors, ete.

2. The project promoter

suggested ...~ that
conservation ~  and
nurtlring of tree

plantations ‘will be done
through village people.
3. Mining has been done
in the proposed Sand
Ghat last year.

4. Only the amount of
sand is mined as much
as the Taluka level
committee has given
permission for mining

the sand stock.

EC Identification No. - EC24B001MH125469
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5. There is a water
supply facility within
300 m from the Sand
Ghat and there is no
Sand Ghat that has water
supply facility within
300 m. Also the depth of
sand is proposed by
GSDA. The depth of
Sand Ghat is proposed
as per GSDA and Govt.
Full care has been taken
the

to -ensure that

surrounding ground
water level does not

decrease

6 Shri.- Roshan

The dust occurred due to

The project proponent

planted  along  the

approach road.

Zoting, transportation of the | informed that,
Villager, sand, the traffic problem | There is a road outside
Village cause the trouble some | the - village for the
Gosewadi, of to & fro bulk cart | transportation of sand.
Tal -Saoner - | even after damage of the | The mining activity will
bulk cart the cost hasnot | be carried out between
be received' 6.00 am:to 6.00 :Pm.
After that there is no
excavation. He further
informed that the water
sprinkling will be done
on the road side to
Prevent the dust.
15 | Date on which Gram | 01.06.2023
panchayat/ Gram sabha
granted NOC for the
proposed sand ghat.
16 | Number of trees to be | 500

EC Identification No. - EC24B001MH125469
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17

Number of trees to be
planted along the river
bank if any,

225

18

Whether the proposed
approach road of sand
transportation is passing
outside the village (Yes/
No)

Yes

19

Whether Proposed sand
ghat falls within any
Eco-Sensitive:  Zone/
Polluted Rivbérk Stretch
(Yes/ No) =

20

Amount of Environment

Management Plan |

proposed  for sand ghat
(in Rs. lakhs)-

Capital Cost =Rs 8.58

21

Amount proposed . for
compliance of .issues
raised in Public Hearing

(in Rs. lakhs)

None

22

Details = of
Replenishment Study

carried out.

Replenishment Study has. been done. Pre-Monsoon: and Post Monsoon

Survey at each sand ghat was done and it was observed that during this year

23

Whether cluster forms
within'fhe periphefy ‘of
500 mir of the two sand
ghats as per prevailing
Guidelines, Notification,
OM’s, ete. (Yes/ No)

deposition was 112500 m3 at this sand ghat.-
No ’ ’

24

If yes, details there of

i)Name of sand ghats fall
under cluster with their

areas (in Ha.)

ii)Total area of Sand
ghats  after  cluster

formation (in Ha.)
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25 | Amount of Corporate | 1.50
Environment
Responsibility (CER)
3. The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and

decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
( MOEFCC, SEIAA).

2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7.  The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months
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9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept asno mlnlng zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside  the bank of the river at-a safe location for future surveying. The
distance between boundaries on each side of the barnk shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantatlon act1v1t1es in consultation with District Collector.

15. PP to ensure that, the distance of 1 mlmng activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake:point) on upstream side and ten times (10 x) the span of such
bridge on downstream side;, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.

18. PP to ensure follow'ing additional vmeasures to be proyided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MOoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking
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20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
-vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
‘to.impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

* 31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

34. The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed
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35. Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

36. The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned

lease can witness the appropriate methods and system for implementation of EMP as also
CER. : S Sty

B. SEIAA Conditions- ¢
1. DMO to adhere to the condltlons stxpulated by SEAC 1

2. District Collector to personally monitor/ ensure strict comphance of the condltlon no 10,12,
14, 15 19, 20 22,23 and 27 mentloned in SEAC MoM
General Conditions:

I.  District Collector and District M1n1ng Ofﬁcer to ensure the d1rect10ns given by Hon'ble
National Greeanrlbunal Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authorxty which would indicate absence of any environmental -damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

II. Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
‘ distance between two lease area and total lease area in the OM dated 24th December

.7 2013 issued by MoEF. :

.. The Vahdlty of EC to the above mentioned sand block satrsfymg stlpulated condltlons
is as per the valid approved mining plan.
IV. = District Collector and District Mining Officer to ensure the dlrectlons given by Hon’ble

National Green Tribunal, Pune in appllcatlon no 44/2014 (Paramjeet Slngh kalsi Vs

“MoEF&CC & Others) dated 19.10.2015 as below- -

i) .+ . Afterthe grantof ‘ Environment Clearance’ to District Mining Officer; and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s.name as per procedure in Clause No. 11 of the EC
Notification.

ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.

iii) The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.
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Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

Project proponent to ensure the strictly implementation of Environment management
plan.

District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Maharashtra (GoM) is implemented in letter and spirit.

Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

The green belt development /tree plantation will be made either on river bank or along
road side.

Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.
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No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

Tt shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any Way disturb the turbidity, velocity and
flow pattern of the river water. . v :

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed. 3

Turtle nesting units conservatlon is Very 1mportant Therefore sand m1n1ng in such areas
is to be proh1b1ted n :

Precise mining area will be Jomtly demarcated at site by ofﬁc1als of Mrnmg/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be: subm1tted to Env1ronment
Department. :

All necessary statutory clearances shall be obtained before start of mining operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any br1dge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater) if required
for the project. - : »

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB. '

No wildlife habitat will be infringed. -

Environmental clearance is subject. to. obtammg clearance - under ' the wildlife
(Protection) Act, 1972 from the competent authority, if apphcable to this project.
Green belt development shall be carried out considering CPCB' guidelines including
selection of plant species and in consultation with the local DFO/Hort1culture Officer.
Parking of vehicles should not be made on pubhc places L
Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no sp1llage of mineral/dust takes place

It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportation. :

Special Measures ‘shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads: through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL

Measures shall be taken for control of noise level to the limits prescribed by CPCB.
Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
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again require prior Environmental Clearance as per provisions of EJA Notification,
2006 (as amended).

XLIX. SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under

EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
Pravin Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5.District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455315/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH190646
2. File No. SIA/MH/MIN/455315/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Raiwadi Sand

Ghat overan-extent of 2.25 ha. at Kanhan
River-Bed Gut No. 190 Village Raiwadi,
Taluka Soaner, District Nagpur,
Maharashtra by District Mining Officer,
Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455315
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

To
District Mining Officer,
Nagpur.
Subject  : Environment Clearance for Raiwadi Sand Ghat over an extent of 2.25 ha.
at Kanhan River Bed Gut No. 190 Village Raiwadi, Taluka Soaner, District
Nagpur, Maharashtra by District Mining Officer, Nagpur.

Reference : Application no. SIA/MH/MIN/455315

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271% meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274™ Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr
Description Details
No

1 | Address of proposed sand | Raiwadi Sand Ghat over an extent of 2.25 ha. at Gut No. 190, Village-
ghat Raiwadi, Taluka- Soaner, District- Nagpur, Maharashtra
2 | Areaof sand'ghatin Ha. | 2.25 ha

3 Name of village, Tehsil | Village Raiwadi, Taluka Saoner, District Nagpur, Maharashtra

and District

4 Name of river on which | Kanhan

sand ghat is proposed

5 | Quantity of sand proposed | 3975 Brass
to be mined as per

approved mining plan (in

Brass/year)

6 | All comer latitude and Points Longitude Latitude
longitude of proposed BP-1 21°31'13.13"N 78°56'30.58" E
sand ghat BP-2 21°31'11.11"N 78°56'29.13"E
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BP-3 21°31'5.68"N 78°56'37.79" E
BP-4 21°31'7.70" N 78°56'39.24" E
7 | Length x Width x Depth | 300¥75%0.50

(L x W x D) of proposed

sand ghat in meters.

8 | Whether District Survey | Yes
Report (DSR) for current '
period is prepared as per
prevailing vNOtfﬁcétibns,
Guidelines, Rules, OM’s, |
court 6rdér§ v(Yve_s/ vN‘o‘) :

9 | Whether District Survey | Yes
Report is approved by. the. T
Distri(:t" collector/
Competenf Authority
(Yes/ No) -
10 | If; yes date of approval 1.1 1.2023 v
11 | Period for which DSR [30.days

was ‘published on the
website for suggestion/
objection - from ' the

stakeholdefs.

12 | Number of suggestion/ | 'No Comments received on DSR
Objection received  and ' '
Details of action taken.

13 | Date “of Public “Hearing | 03.12.23

conducted for proposed

sand ghat.

14 | Whether all issues raised | Yes

in the public hearing are Comments made by

Sr. | Péfson Objections/
adequately addressed Project
. No Name Suggestion/ Question
(Yes/ No) Proponent/ MPCB.
1 Shri. Ghetan | My village is 2 km | The project proponent
Raut, away from sandghat | informed that,
Villager, and I am unemployed | After receiving the
Village so will there be | environment clearance
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Jakhegaon,
Tah.
Kamptee

employment

opportunity?

for sandghat, the
unemployed will get
employment

opportunities when the
mining will start at
sandghat. Transporting
sand, loading sand in
tractors, planting trees
etc. There are many
employment
opportunities  directly

and indirectly

2 Shri.
Shravan
Akre,
Villager,
Village
Jakhegaon,
Tal Kamptee

I had taken
the
started, now will the

tractor
when sandghat
work on the sandghat
start earlv.so that I can

get work soon?

Hon'ble Chairman of
the committee &
Additional District
Magistrate, Nagpur
suggested that,
You. should raise
questions about
environmental  issue
and not to ask questions

about other matters.

3 Shri.

Sathvane,

Vicky

Villager,

How will the: laborers
work wearing helmets,
ear -: muffs, ~ gloves,
glasses during summer

season?

The project proponent
informed that,

While ~doing any
mining work different
legal norms have to be
considered and the
laborers have to be
provided with safety
equipment under the
safety regulations and
proposed as per the
of

guidelines the

mining government

EC Identification No. - EC24B001MH190646
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Nagpur

3. Whether Excavation

has been dorilei in. the

propo‘sed sandghat " or
how?

4. 1s there more mining
than - the " proposed
capacity? ‘

5.1s thér'e any depleting
ground water level in
the vicinity of the

proposed - sandghat

area? .

4 Shri Sarang | How many trees will be | The project proponent
Mabhalle planted? informed that,

Villager, At least 500 trees per

hectare will be planted.

5 Shri. 1.The expenditure | The project proponent
Rajendra shown under | informed that,

Patil, .. Sub- | environmental 1. There will be

‘ ,Régio‘r’léll maqégement, may I | expenses for to monitor

Ofﬁcer; : know where it :w'ivlbl be | the quality of air and

Maharashtra | spent? - | water in the

Po‘lli‘iﬁor@_ | 2. How you are gbing atmosphere, for truck

o :Contro'li 1 to vconéerv’e and ﬁﬁrture ‘transportation, for

; Bo'eir’d, . 1of . . a’venuéx tréé (sprin‘kling water on the

plantation. ‘ road side, CCTV

camera, tree plantation,
road maintenance,
tarpaulin. covering on
truck & tractors, etc.

2. The project promoter

suggested that
conservation and
nurturing  of  ftree
plantations ~-will  be

_done through  village

people.

3. Mining has been
done "in the proposed
Sand Ghat last year.

4. Only the amount of
sand is mined as much
as the Taluka level
committee has given
permission for mining
the sand stock.

5. There is a water
supply facility within-
300 m from the Sand
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Ghat and there is no
Sand Ghat that has
water supply facility
within 300 m. Also the
depth of sand s
proposed by GSDA.
The depth of Sand Ghat
is proposed as per
GSDA and Govt. Full
care has been taken to
the

ensure that

surrounding  ground
water level does not

decrease

6 Shri.-Roshan

The dust occurred due

The project proponent

planted along the

approach road.

Zoting, to transportation -of the | informed that,
Villager, sand,  the traffic | There is a road outside
Village problem _ cause. the | the village for the
Gosewadi, trouble some of to & | transportation of sand.
Tal -Saoner | fro bulk cart even after | The mining activity
damage of the bulk cart | will - be  carried out
the “cost “has not be | between 6.00 am to
received' 6.00 Pm. After that
there is no excavation.
He further informed
that the water
sprinkling will be done
on the road side to
Prevent the dust.
15 | Date on which Gram | 11.10.2023
panchayat / Gram sabha
granted NOC for the
proposed sand ghat.
16 | Number of trees to be | 540
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17

Number of trees to be
planted along the river
bank if any,

150

18

Whether the proposed
approach road of sand
transportation is passing
outside  the  village
(Yes/No)

Yes

19

Whether Proposed sand’

ghat falls within any Eco-
Sensitive::Zone/ Polluted
River Stretch (Yes/ No) -

20

Amount of Environment
Managemént Plan
propo‘s’ed for sand ghat (in
Rs. lakhs)

Capital Cost = Rs3.81

21

Amount - proposed. - for

compliance of  issues

|| raised in Public -Hearing

(in Rs. lakhs)

None

22

Details "of. Replenishment

Study carried out.

Replenishment Study has been done. Pre-Monsoon and Post Monsoon
Survey at each sand ghat was done and it was observed that during this

year deposition was 56250 m3 at this sand ghat.:

23

Whether - cluster - forms
within the periphery of
500 mtr of the two sand
ghats “as per prevailing
Guidelines, Notification,
OM’s, etc.” (Yes/ No)

No

24

If yes, details there of -

i)Name of sand ghats fall
under cluster with their

areas (in Ha.)

ii)Total area of Sand ghats
after cluster formation (in

Ha.)

EC Identification No. - EC24B001MH190646
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25 | Amount of Corporate | 1.50
Environment
Responsibility (CER)
3. The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and

decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
(MOEFCC, SEIAA).

2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height. -

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

EC Identification No. - EC24B001MH190646 File No. - SIA/MH/MIN/455315/2023 Date of Issue EC - 02/02/2024 Page 8 of 15
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9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river-on map where there is a deposition of sand
and remaining 1/4th area needs to be keptas no m1n1ng zone for the protection of the bank

11. PP to install permanent boundary plllars at the 1dent1ﬁed area of the aggradation and
deposition” outside the bank of the river at a safe locatlon for future surveying. The
dlstance between boundaries on each srde of the bank shall not be more than 100 meters

12. PP to ensure that no mining act1v1ty is carried out below the depth as approved by the
Competent Authorlty and on the concave area of the rrverbed of the proposed sand ghat

13. PP to make sure that the Env1ronmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER w111 be transferred to District Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to enstire that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5X) of the span (x) of bridge; public civil structure
(including water intake point) on upstream side and ten times (10 X) the span of such

“ bridge on downstream side, subject to a mlmmum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
_considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement

of t1ppers/tract0rs for the v1llages having habltatlon shall be avoided.

18. PP to ensure followmg add1t10nal measures to be prov1ded by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassmg the IT enabled system,

AL To provrde only one entry and exit point for vehlcles In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MOoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking
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20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP Kkits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
. of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

34. The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed
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35. Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

36. The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned

lease can witness the appropriate methods and system for implementation of EMP as also
CER. ‘ ' :

B. SEIAA Conditions- »
1. DMO to adhere to the COI’ldltIOIlS stipulated by. SEAC 1

2. District Collector to personally monitor/ ensure strict comphance of the condition no 10,12,
14,1519, 20 22, 23 and 27 mentloned in SEAC MoM :

General Condltlons

I.  District Collector and Dlstrlct M1n1ng Ofﬁcer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authorlty which would indicate absence of any environmental damage,
having regard to precautionary pr1nc1ple which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

I.  Distance between lease area to be marked as per actual shape and size, on Village Map
or authentlcated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.

III. The validity of EC to the above ‘mentioned sand block satlsfymg stlpulated conditions
is as per the valid approved mining plan.
IV.:  District Collector and District Mining Officer to ensure the directions given by Hon’ble
~'National Green Tribunal, Pune in application no 44/2014 (Paramjeet Smgh kalsi Vs
MoEF&CC & Others) dated 19.10.2015 as below- -
1) After the grant of ‘Environment Clearance’ to District Mining Officer, and once
~the Lessee or Transferee or actual person who is going to execute the mining
*~ activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification::
ii) District Mlnmg Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.
iii) The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.
iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.
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Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

Project proponent to ensure the strictly implementation of Environment management
plan.

District Collector to ensure that conditions stipulated in the Government Resolution
(G-R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Mabharashtra (GoM) is implemented in letter and spirit.

Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

The green belt development /tree plantation will be made either on river bank or along
road side.

Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.
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No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not 1n any way disturb the turbidity, velocity and
flow pattern of the river water. ;

It shall be ensured that there is.no fauna dependent on the river bed or areas close to
mining for itsnesting is disturbed. , - B

Turtle nesting units conservation is very 1mportant Therefore sand m1n1ng in such areas
is to be prohibited.

Precise mining area will be _]omtly demarcated at site by officials of M1n1ng/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submltted to Environment
Department. -

All necessary statutory clearances shall be obtained before start of mmlng operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject to_obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
Green 'belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.

Parking of vehicles should not be made on publlc places.

Transportation of materials shall be done by covering the trucks / tractors w1th tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportatlon » .

Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities.' Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL

Measures shall be taken for control of noise level to the limits prescribed by CPCB.
Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
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again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended). :

XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under

EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
“Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
Pravin Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5.District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade , I.LA.S. |
Designation: Me
Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455317/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH146680
2. File No. SIA/MH/MIN/455317/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Saholi (A)

Sand Ghat over an extent of 1.6 ha. At
Kanhan River Gut No. 15 part, 16, 17, 18
Village Saholi (A), Taluka Parseoni,
District Nagpur, Maharashtra District
Mining Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

To
District Mining Officer,
Nagpur.

No. SIA/MH/MIN/455317
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

Subject : Environment Clearance for Saholi (A) Sand Ghat over an extent of 1.6 ha.
At Kanhan River Gut No. 15 part, 16, 17, 18 Village Saholi (A), Taluka
Parseoni, District Nagpur, Maharashtra District Mining Officer, Nagpur.

Reference - : Application no. SIA/MH/MIN/455317

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271% meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274™ Day — 1 (Part F)

meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr Description Details
No
1 | Address of proposed sand |.Saholi (A) Sand Ghat over an extent of 1.6 ha. At Kanhan River Gut No. 15
ghat part, 16, 17, 18 Village Saholi Taluka Parseoni, District Nagpur, Maharashtra
2 | Area of sand ghat in Ha. 1.60
3 | Name of village, Tehsil | Village Saholi-A, Taluka Parseoni, District Nagpur, Maharashtra.
and District
4 | Name of river on which | Kanhan
sand ghat is proposed
5 | Quantity of sand proposed | 3392
to be mined as per
approved mining plan (in
Brass/ year)

EC Identification No. - EC24B001MH146680
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6 | All corner latitude and Points Longitude Latitude
longitude of proposed sand BP-1 21°17' 0.891" N 79° 7' 25.765" E
ghat , BP-2 21°17'0.369" N 79° 7' 24.495" E
BP-3 21°16'48.461"N 79°7'30.073" E
BP-4 21° 16' 48.984"N 79° 7' 31.343"E
7 | Length x Width x Depth (L | 400*40*0.6
x W x D) of proposed sand

ghat in meters.

8 | Whether District Survey ervs /
Report (DSR) fot.éur,rehf
period is prepéred":és’ per
prevailing Notifications,
Guidelines, Rules,' OM’s,
.court orders (Yes/No)

9 | Whether District” Survey |- Yes
Report is approved by the‘ o
district ' collectér/
Competent Authority (Yes/
No)

10 | If, yes date of approval 01.11.2023.
11 | Period for which DSR was | 30 days

published on the website
for' suggestion/ - objection

from the stakeholders.

12 | Number .. of suggestion/ | No Comments received on DSR
Objection " _received and | i - :
Details of action taken.

13 | Date of Public. Hearing | 03.12:2023 "

conducted for proposed.|.

sand ghat.
14 | Whether all issues raised in | Yes
the public hearing are || Sr. | Person Name | Objections/ Comments made by
adequately addressed | | No Suggestion/ Question | Project
(Yes/No) Proponent/ MPCB.

1 Shri. Ghetan | My village is 2 km | The project proponent
Raut, Villager, | away from sandghat | informed that,
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Village
Jakhegaon,
Tah. Kamptee

and [ am unemployed so
will there be
employment

opportunity?

After receiving the
environment clearance
for  sandghat, the
unemployed will get
employment

opportunities when the
mining will start at
sandghat. Transporting
sand, loading sand in
tractors, planting trees
etc. There are many
employment
opportunities

directly

and indirectly

Shri. Shravan

I had taken tractor when

Hon'ble = Chairman of

Akre, Villager, | the sandghat started, { the =~ committee &
Village now will the work on | Additional District
Jakhegaon, Tal | the sandghat start earlv | Magistrate, Nagpur
Kamptee so that I can qet work | suggested that,
soon? You: ‘should raise
questions about
environmental issue and
not to. ask questions
about other matters.
Shri.  Vicky | How will the laborers | The project proponent
Sathvane, work wearing helmets, | informed that,
Villager, ear muffs, gloves, | While doing any mining

glasses during summer

season?

work different legal

norms have to be
considered and the
laborers have to be
provided with safety
equipment under the
safety regulations and
proposed as per the
guidelines of the mining

government

EC Identification No. - EC24B001MH146680
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Nagpur

avenue tree plantation.

3.. Whether _Excavation

has been done in the
proposed : sandghat‘ or
how?

4. Is there more mirﬁng
than the proposed
capacity? |
5. Is there any depleting
ground “water level in
the vicinity of the
proposed | sandghat

area?..

Shri  Sarang | How many trees will be | The project proponent

Mahalle planted? informed that,
Villager, At least 500 trees per
_ hectare will be planted.
Shri. Rajendra | 1.The expenditure | The project proponent

Patil, Sub- | shown under | informed that,
Regional ' en{/ifOnmental 1. There will be
Officer, mméééfnént, «.may 1 | expenses for to monitor
Mahaiashtra ' know where 1t 'w‘ill"be_ fhe quality of air and
Pollution spent? : o r\'}va‘t“er in the
| Control Boa_rd, 2. How you éré going'to atmééphere, for truck
; conserve and nurtqr‘e' of transportation, for

sprinkling water on the

road.- side, CCTV
camera; tree plantation,
road’ » maintenance,
tarpaulin * covering on
truck & tractors, etc.

2. The project promoter
sﬁggested ; that
conservation and

norturing .- of - tree

plantations will be done

through village people.

{3. ‘Mining has been

done in-the proposed
Sand Ghat last year.
4:Only the amount of
sand is mined as much
as the Taluka level
committee has given
permission for mining
the sand stock.

5. There is a water
supply facility within
300 m from the Sand

Ghat and there is no

EC Identification No. - EC24B001MH146680
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Sand Ghat that has
water supply facility
within 300 m. Also the
depth  of
proposed by GSDA.

The depth of Sand Ghat

sand is

is proposed as per
GSDA and Govt. Full
care has been taken to

the
ground

ensure that
surrounding
water level does not

decrease

6 Shri. .. Roshan
Zoting,
Villager,
Village

Gosewadi, Tal

The dust. occurred due
to transportation of the

sand, the traffic

problem . cause the

trouble some of to & fro

The ‘project proponent
informed that,

There is a road outside
the the

transportation of sand.

village for

planted along the river
bank if any,

-Saoner bulk cart even after | The mining activity will
damage of the bulk cart | be carried out between
the cost has not be | 6.00 am to 6.00 Pm.
received' After that there is no

excavation. He - further
informed that the water
sprinkling will be done
on the road side to
Prevent the dust.
15 | Date on which Gram | 28.06.2023
panchayat/ Gram sabha
granted NOC for the
proposed sand ghat.
16 | Number of trees to be | 200
planted along the approach
road.
17 | Number of trees to be | 200
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18 | Whether the proposed | Yes
approach road of sand
transportation is passing '
outside the village (Yes/
No)

19 | Whether Proposed sand | No

ghat falls within any Eco-
Sensitive Zone/ Polluted

River Stretch (Yes/ No)‘: i

20 | Amount of Environment | Capital Cost=Rs 1.69 ‘
Management‘k N Plan| -
proposed for sand ghat (in
Rs. lakhs) ‘

21 | Amount proposed  for | None
compliance of issues raised
in Public Hearing (in: Rs.
lakhs) r

22 | Details. of Replenishment | Replenishment Study has been done. Pre-MonSéon and Post Monsoon Survey
Study carried out. at each sand ghat was done and it was observed that during this year
' deposition was 32000 m3 at this sand ghat.

23 | Whether éluster forms | No ‘ ‘

within the periphery of 500
mtr of the two sand ghats as
pér prevailirvigv Guidelines,
Notiﬁcaﬁqn, OM’s; etc.
(Yes/ No): ‘ | ‘
24 | If yes, detail$ there of - o

i)Name of sand ghats. fall |-
under cluster with theilj

areas (in Ha.)

ii)Total area of Sand ghats | -
after cluster formation (in
Ha.)

25 | Amount of Corporate | 1.50

Environment

Responsibility (CER)

EC Identification No. - EC24B001MH146680 File No. - SIA/MH/MIN/455317/2023 Date of Issue EC - 02/02/2024 Page 7 of 15
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3. The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
(MOEFCC, SEIAA).

2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6.  The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in
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10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Env1ronmental Management Plan as presented are included in
the lease agreement to be 51gned with the lease holdet and ensure 1ts implementation

14. Any unspent budget for EMP and CER will be transferred to DlStI'lCt Mining Fund and
will be used for CER/Plantatlon act1v1t1es in consultatlon W1th Dlstrlct Collector

15. PP to ensure that the dlstance of mlnmg act1v1ty area from the rlver bank: shall be 1/4th
of the river bed width and should not be less than 7. 5 meters, or whlchever is higher.

16. PP to ensure that sand shall not be extracted upto a drstance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and- ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500

“meters on the downstream 51de

17. The District Collector shall deﬁne the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.

18. PP to ensure following additional measures to be provided by the leaseholder to prevent
‘any vehicle from transportlng sand out of the lease area bypassmg the IT enabled system,

. A To prov1de only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MOEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it p0551ble for any Vehlcle to enter or exit without
entry into the computerlzed system L
B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking

20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only No
mining activity shall be carried out after sunset and before sun rise
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23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

34. The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed

35. Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.
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36. The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned

lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-
1. DMO to adhere to the conditions stipulated by SEAC-1.

2. District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14, 15, 19, 20, 22, 23 and 27 rnentioned inv SEAC MoM.
General Conditions:

I District Collector and District Mining Ofﬁcer to ensure the directions given by Hon'ble
~ National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated lst October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted ordlnarlly, the sand beds falling between the sand beds which are now
already auctloned shall be avoided unless there is spe01al certification issued by the
competent authorrty which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to

say, it should not happen that presently the sand beds are auctioned by keeping distance

of 1 k.m. from each other and gap is filled up- subsequently under one or another pretext.

II.  Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December

2013 issued by MoEF.

III.  The validity of EC to the above mentioned sand block satisfying stlpulated condltlons
is as per the valid approved mining plan.

IV. District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MoEF&CC & Others) dated 19.10.2015 as below-.

1) After the grant of ¢ Environment Clearance’ to District Mining Officer, and once

- the Lessee or Transferee or actual person who is going to execute the mining
. activity or sand exploratron is decided, ‘Environment Clearance’ shall be
- transferred inthe latter’s name as per procedure in Clause No. 11 of the EC
il Notification." -
ii) ~  District Mining: Officer will forward the proposal to SEIAA for. transfer of
" Environment Clearance to Lessee or Transferee.

iii) The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the"site” to*verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.

V.  Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VL. Project proponent to ensure the strictly implementation of Environment management
plan.
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District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Mabharashtra (GoM) is implemented in letter and spirit.

Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

The green belt development /tree plantation will be made either on river bank or along
road side.

Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.

No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.
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Underwater mining shall not be permitted without the specific expert sanction of the.

State Government only for prevention of flood and increasing the capacity of reservoir

if any.

It shall be ensured that excavation of minor mineral does not disturb or change the

underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and

flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to

mining for its nesting is disturbed.

Turtle nesting units conservatron is Very 1mportant Therefore sand mining in such areas

is to be prohibited.” : ~

Precise mining area w1ll be jointly demarcated at site by officials of Mining/Revenue

department prior to mining operations for all proposals under consideration. Such site

plan, ‘duly verified by competent authorlty shall be submltted ‘to. Environment

Department. : : :

All necessary statutory clearances shall be. obtalned before start of m1n1ng operations.

No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.

The lease holder shall obtain necessary prior permission of the competent authorities

for drawal of requisite quantlty of water (surface water and groundwater), if required

for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject to obtaining clearance under the Wildlife

(Protection) Act, 1972 from the competent authority, if applicable to this project.

Green belt development shall be carried out considering CPCB guidelines including

selection of plant species and in consultation with the local DFO/Horticulture Officer.

Parking of vehicles should not be made on public places.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin

or other suitable mechanism so that no spillage of mineral/dust takes place.

It shall be ensured that there is no leakage of oil and grease from the vehicles used for

transportation. ' '

Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of toads through which transportation of minor

minerals is to be undertaken, shall be carried out regularly.

Provision for first-aid, medlcal health care safe drinking water, and sanitation etc. shall

be provided at site.

Ambient air quality will be monltored at the site and the nearest habitation regularly.

Ambient air quality at the boundary of the precise mining area shall conform to the

norms prescribed by MoEF & CC, GOL

Measures shall be taken for control of noise level to the limits prescribed by CPCB.

Any change in mining area, khasra /Gat numbers, entailing capacity addition with

change in process and or mining technology, modernization and scope of working shall

again require prior Environmental Clearance as per provisions of EIA Notification,

2006 (as amended).
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XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under

EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
Pravin Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5.District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade , I.LA.S. |
Designation: Me
Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455318/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH137538
2. File No. SIA/MH/MIN/455318/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Temburdoh

sand spot-over an extent of 1.80 ha at
Kanhan River Bed Gut no. 279, 274 and
Old:-Gaonthan Part, Village Tembhurdoh,
Taluka Saoner, District Nagpur,
Maharashtra by District Mining Officer,
Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade , .A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455318
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

To
District Mining Officer,
Nagpur.
Subject  : Environment Clearance for Tembhurdoh sand spot over an extent of 1.80
ha at Kanhan River Bed Gut no. 279, 274 and Old Gaonthan Part, Village
Tembhurdoh, Taluka Saoner, District Nagpur, Maharashtra by District
Mining Officer, Nagpur.

Reference : Application no. SIA/MH/MIN/455318

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271 meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274" Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr No | Description Details
1 Address of proposed sand ghat | Tembhurdoh Sand Ghat over an extent of 1.80 ha. at Gut No.
279, 274 and Gaonthan Part, Village- Tembhurdoh, Taluka-
Soaner, District -Nagpur, Maharashtra
2 Area of sand ghat in Ha. 1.80 ha
3 Name of village, Tehsil and | Village Tembhurdoh, Taluka Sacner, District Nagpur,
District Mabharashtra
4 Name of river on which sand | Kanhan
ghat is proposed
5 Quantity of sand proposed to be | 3180 Brass
mined as per approved mining
plan (in Brass/year)
6 All  corner latitude and Points | Longitude Latitude
longitude of proposed sand ghat BP-1 |21°30'32.049" N | 78° 56'27.644" E
BP-2 | 21°30'22.720" N | 78° 56' 24.608" E

EC Identification No. - EC24B001MH137538  File No. - SIA/MH/MIN/455318/2023 Date of Issue EC - 02/02/2024 Page 2 of 15



1157

BP-3 | 21°30'22.152" N ; 78° 56' 26.601" E
BP-4 |21°30'31.481" N | 78° 56'29.638" E
7 Length x Width x Depth (L x W | 300 X 60 X 0.8
x D) of proposed sand ghat in
meters.
8 Whether District Survey Report | Yes
(DSR) for current period is
prepared as .per prevailing
Notiﬁcations,» b Guidelines,
Rules, OM;S, court: ~orders
(YesiNo) .
9 Whether District Survey Report | Yes
is “approved . by ‘the District
collector:/Competent Alithority
(Yés/No) ‘ |
10 If, yes date of approval 01.11,2023
11 Period for which DSR was | 30 days
publishéd on the website for
suggestion/ objection from the
stakeholders:
12 Number of |"No Comments received on DSR
suggestion/Objection received :
and Details of action taken.
13 Date “of Public. Hearing | 03.12.2023
conducted for. proposed sand
ghat.
14 Whether all issues raised in the | Yes
public hearing are adequately || Sr. Person Objections/ Comments made
addressed (Yes/No) No | Name Suggestion/ by Project
‘ Question Proponent/
MPCB.
1 Shri. Ghetan | My village is 2 | The project
Raut, km away from | proponent
Villager, sandghat and [ am | informed that,
Village unemployed so | After receiving
Jakhegaon, | will there be | the environment

EC Identification No. - EC24B001MH137538

File No. - SIA/MH/MIN/455318/2023 Date of Issue EC -

02/02/2024
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Tah.
Kamptee

employment

opportunity?

clearance for
sandghat, the
unemployed will
get employment
opportunities
when the mining
will  start at
sandghat.
Transporting
sand, loading
sand in tractors,
planting trees etc.
There are many
employment
opportunities
directly and

indirectly

Shri.
Shravan
Akre,
Villager,
Village
Jakhegaon,
Tal Kamptee

I had taken tractor
when the
sandghat started,
now will the work
on the sandghat
start earlv so that
I can qet: work

soon?

Hon'ble
Chairman of the
committee &
Additional
District
Magistrate,
Nagpur suggested
that,

You should raise
questions  about
environmental
issue and not to
ask questions
about other

matters.

Shri. Vicky
Sathvane,

Villager,

How will the
laborers work
wearing helmets,

ear muffs, gloves,

The project
proponent
informed that,
While doing any

mining work

EC Identification No. - EC24B001MH137538

File No. - SIA/MH/MIN/455318/2023 Date of Issue EC - 02/02/2024
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glasses  during

summer season?

different legal
norms have to be
considered  and
the laborers have
to be provided
with safety
equipment under
the safety
regulations  and

proposed as per

“| the guidelines of

the mining
c éovernment
4..:| Shri. Sarang | How many trees The project
| Mahalle will be planted? | proponent
| Villager, “|:informed that,
o :At least 500 trees
bper hectare will
be planted.
5| Shri: 1.The The .= project
Rajendra expénditure proponent
Patil, Sub- | shown under | informed that,
Regional envi_rbnmental | 1. There  will be
Officer, managément, expenses - for to
'Maharashtra | may I know monitor the
Pollution | where it will be | quality of air and
JCo’nfroI i spent? water in the
b, Bbard,": o 2..How you are | atmosphere, for
Nagpur:. - | going to.conserve | truck

and npurture of

avenue tree
plantation.
3. Whether

Excavation has
been done in the
proposed

sandghat or how?

transportation, for
sprinkling water
on the road side,
CCTV  camera,
tree  plantation,
road
maintenance,

tarpaulin

EC Identification No. - EC24B001MH137538

File No. - SIA/MH/MIN/455318/2023 Date of Issue EC - 02/02/2024
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4. Is there more
mining than the
proposed
capacity?
5. Is there any
depleting ground
water level in the
vicinity of the
proposed

sandghat area?

covering on truck
& tractors, etc.

2. The project
promoter
suggested  that
conservation and
nurturing of tree
plantations  will
be done through
village people.

3. Mining has
been done in the
proposed  Sand
Ghat last year.

4. Only the
amount of sand is
mined as much as
the Taluka level
committee  has
given permission
for ‘mining the
sand stock.

5. There is a water
supply..  facility
within' 300 m
from :the Sand
Ghat and there is
no Sand Ghat that
has water supply
facility = within
300 m. Also the
depth of sand is
proposed by
GSDA. The depth
of Sand Ghat is
proposed as per
GSDA and Govt.

EC Identification No. - EC24B001MH137538

File No. - SIA/MH/MIN/455318/2023 Date of Issue EC - 02/02/2024
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road of sand transportation is

Full care has been
taken to ensure
that the
surrounding
ground water
level does not

. : decrease
6 Shri. Rbshan The dust occurred The project
Zoting, dus to | proponent
Villagéf, . transpoﬁatidﬂ 'df informed that,
Village the sand,  the | There is a road
' Gos,ewédi, of tquﬁ;: vlpbr’oblém' 6ufside the
Tal -Saoner | Catisat ‘the. vvillage for the
tfoublesomebf td transportation of
& fro bulk cart | sand. The mining
even after | activity will be
damage of - the vcarri'ed out
bulk cart the cost | between 6.00 am
has‘ not  be | to 6.00 Pm. After
received' that there is no
excavation. He
further informed
‘that the  -water
sprinkling will be
done on the road
side to Prevent
the dust.
15. | Date on which Gram panchayat | 19.10.2023 |
/ Gram sabha granted NOC for
the proposed sand ghat:
16 Number of trees to be planted | 200
along the approach road.
17 Number of trees to be planted | 200
along the river bank if any,
18 Whether the proposed approach | Yes

EC Identification No. - EC24B001MH137538

File No. - SIA/MH/MIN/455318/2023 Date of Issue EC - 02/02/2024
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passing outside the village
(Yes/No)
19 Whether Proposed sand ghat | No

falls within any Eco-Sensitive
Zone/ Polluted River Stretch
(Yes/No)

20 Amount  of  Environment | Capital Cost = Rs 3.05

Management Plan proposed for
sand ghat (in Rs. lakhs)

21 Amount proposed for | None
compliance of issues raised in
Public Hearing (in Rs. lakhs)

22 Details of Replenishment Study | Replenishment Study has been done. Pre-Monsoon and Post

carried out. Monsoon Survey at each sand ghat was done and it was
observed that during this year deposition was 36000 m3 at this
sand ghat.

23 Whether cluster forms within | No
the periphery of 500 mtr of the
two sand ghats as per prevailing
Guidelines, Notification, OM’s,
etc. (Yes/No)

24 If yes, details there of -

i)Name of sand ghats fall under | -

cluster with their areas (in Ha.)

if)Total area of Sand ghats after | -

cluster formation (in Ha.)

25 Amount of Corporate | 1.50
Envirnment Responsibility

(CER)

3. The proposal has been considered by SEIAA in its 274 Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

EC Identification No. - EC24B001MH137538 File No. - SIA/MH/MIN/455318/2023 Date of Issue EC - 02/02/2024 Page 8 of 15
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Specific Conditions:
A. SEAC Conditions-

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
( MOEFCC, SEIAA).

2.  Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submltted to SEIAA. to ratify. - o

3. PP toensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before startlng any excavatlon on site. PP to plant
trees having 5-6. feet helght " '

4. PP to submit detalls of expendlture spent on the areas of Vlllages where sand ghats were
auctloned in last ﬁve years from the District Mining Fund

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate‘space for necessary infrastructure and facilities as presented in the layout

6. = The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease ‘document. The route shall
be from outside of the village to aV01d its adverse 1mpact

- 8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall

~be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km'from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

- 10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

EC Identification No. - EC24B001MH137538 File No. - SIA/MH/MIN/455318/2023 Date of Issue EC - 02/02/2024 Page 9 of 15
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11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.

18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system, |

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted

to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking

20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

EC Identification No. - EC24B001MH137538  File No. - SIA/IMH/MIN/455318/2023 Date of Issue EC - 02/02/2024 Page 10 of 15
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24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at des1gnated place only and shall not be on public
roads or in the river bed N

28. The sand transportatlon shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall ot be overloaded: The vehicles will have end to end
cover from the bottom to the top so that no leakage or sprllage of wet sand happens.

29. PP to provide PP klts to all workers and Flrst Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart dally safety brleﬁng to workers,
and carry out safety mock drrll at least orice a month:

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mlmng Guidelines
“of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monltormg Guidelines published by the
MOoEF&CC in January 2020

©'33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
- by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extractlon Pohcy 1ssued by Maharashtra Govemment in Revenue

and Forest Department » -

34. The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed g ‘

35. Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.
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36. The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned
lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-
1. DMO to adhere to the conditions stipulated by SEAC-1.

2. District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14, 15, 19, 20, 22, 23 and 27 mentioned in SEAC MoM.
General Conditions:

I District Collector and District Mining Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

IL. Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December

2013 issued by MoEF.

II.  The validity of EC to the above mentioned sand block satisfying stipulated conditions
is as per the valid approved mining plan.

IV.  District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MOEF&CC & Others) dated 19.10.2015 as below-

i) After the grant of ‘Environment Clearance’ to District Mining Officer, and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification.

ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.

iii) The concerned Tahsildar of that area will -be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.

V. Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VL Project proponent to ensure the strictly implementation of Environment management
plan.
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District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Maharashtra (GoM) is implemented in letter and spirit.

Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracklng system and transport of excavated sand]
should be followed. :

District Collector to ensure that every recelpt glven is serially scanned and registration
number so generated must be*written on such rece1pt to. avord duphcatlon and
unauthorized transportation of the sand: ,

Project Proponent to ensure that vehlcles transportmg sand should not be overloaded
beyond stated capacity. :

The District collector should ensure that mmlng W111 be done strlctly up 16 the depth
recommended by GSDA. i

The green belt development [tree plantatlon will be made e1ther on river bank or along
road side. : ' ; ~

Measures for preventron & control of sorl eros1on and management of silt shall be
undertaken. :

Project Proponent to ensure that there is no v1olat10n of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by D1rector of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescrrbed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stlpulated in Maharashtra: Minor Minerals Extraction’ (development and
Regulation) Rules 2013 and -Government Resolution of Revenue and . Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e. g if the total depth of sand 18 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector w111 take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should

. initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.

No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.
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Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and
flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.

Turtle nesting units conservation is very important. Therefore sand mining in such areas
is to be prohibited.

Precise mining area will be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment
Department.

All necessary statutory clearances shall be obtained before start of mining operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.
Parking of vehicles should not be made on public places.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportation.

Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL.

Measures shall be taken for control of noise level to the limits prescribed by CPCB.
Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).
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XLIX. SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under

EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submlssron of false document and non- -compliance- of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate approprlate legal action under Environmental Protection Act, 1986.

6. The Envrronment department reserves the right to add any stringent condition or to revoke
the clearance if condltlons stipulated are not implemented to the satlsfactlon of the' department or for
that matter, for any other administrative reason. ' »

7. In case of any deviation or alteration in the pI‘O_]CCt proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condrtron(s) 1mposed and to 1ncorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment ‘(Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments; the public L1ab111ty Insurance Act, 1991 and its
amendments.”

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, w1th1n 30 days as prescrlbed under Section 16 of the National Green Tribunal

Act, 2010.
» Pravin Darade
 (Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5.District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur

Signature Not Verified

Digitally signe y:/‘S ri Pravin C.
Darade, I.A.S.
Designation: Me

L . Date and Time: :
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455319/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH138374
2. File No. SIA/MH/MIN/455319/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Bina sand

spot over-an.extent of 4.9 ha at Kanhan
River-Bed Gut No. 57/1, 57/2, part 56, 53
part, Village Bina, Taluka Kamptee,
District Nagpur, Maharashtra, District
Mining Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455319
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

To
District Mining Officer,
Nagpur.
Subject : Environment Clearance for Bina sand spot over an extent of 4.9 ha at Kanhan
River Bed Gut No. 57/1, 57/2, part 56, 53 part, Village Bina, Taluka
Kamptee, District Nagpur, Maharashtra, District Mining Officer, Nagpur

Reference : Application no. SIA/MH/MIN/455319

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271* meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274™ Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.

2. Brief Information of the project submitted by you is as below:-
Sr Description Details
No

1 Address of proposed sand | Bina sand spot over an extent of 4.9 ha at Kanhan River Bed Gut No.
ghat 57/1, 57/2 part, 56, 53-part, Village Bina, Taluka Kamptee, District
Nagpur, Maharashtra.

2 Area of sand ghat in Ha. 4.9 ha:

3 Name of village, Tehsil and | Village Bina Taluka Kamptee District Nagpur, Maharashtra
District

4 Name of river on which | Kanhan

sand ghat is proposed

5 Quantity of sand proposed | 12120 Brass
to be mined as per
approved mining plan (in

Brass/ year)

EC Identification No. - EC24B001MH138374  File No. - SIA/MH/MIN/455319/2023 Date of Issue EC - 02/02/2024 Page 2 of 15
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All corner latitude and
longitude of proposed sand

ghat

Points

Longitude

Latitude

BP-1

21°15' 34.490" N

79° 10' 23.086" E

BP-2

21°15'18.753" N

79°10'20.440" E

BP-3

21°15'18.247" N

79° 10" 23.866" E

BpP-4

21°15'33.984" N

79°10'26.512" E

Length x Width x Depth (L
x W x D) of proposed sand

ghat in meters.

490*100*0.70

Whether District - Survey
Report v (DSR) for current
period is prepaféd as per

prevailing Nf)tiﬁcations,

Guidelines, Rules, OM’s,

court orders (YeS/ No)

Yes

Whefher District * Survey
Report is approved by the
district collector/
Competent‘ - Authority
(Yes/No)

Yes

10

If, yes date of approval

01.11.2023

11

Peridd for which DSR was
published on the website
for . suggestion/'. objection

from the stakeholders,

30 days

12

Number of  suggestion/
Objection received = and

Details of action taken.

No Comments received on DSR

13

Date of .Public Hearing
conducted for - proposed

sand ghat.

03.12.2023

14

Whether all issues raised in
the public hearing are
adequately addressed
(Yes/No)

Yes:

Sr.

Person

Name

Objections/
Suggestion/

Question

Comments made by
Project
Proponent/ MPCB.

EC Identification No. - EC24B001MH138374
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Shri. Ghetan | My village is 2 km | The project
Raut, away from sandghat | proponent informed
Villager, and I am unemployed | that,

Village so will there be | After receiving the

Jakhegaon, employment environment

Tah. opportunity? clearance for

Kamptee sandghat, the
unemployed will get
employment
opportunities when
the mining will start
at sandghat.
Transporting  sand,
loading: sand in
tractors, planting
trees etc. There are
many  employment
opportunities directly
and indirectly

Shri. Shravan | I 'had - taken tractor | Hon'ble Chairman

Akre, when . the sandghat | of the committee &

Villager, started, now will the | Additional District

Village work on the sandghat | Magistrate, Nagpur

Jakhegaon, start. earlv. so that I | suggested that,

Tal Kamptee | can qet work soon? | You should rajse
questions about
environmental issue
and not to ask
questions about other
matters.

Shri. ~ Vicky | How will the laborers | The project

Sathvane, work wearing | proponent informed

Villager, helmets, ear muffs, | that,

gloves, glasses
during summer
season?

While doing any
mining work
different legal norms

have to be considered

EC Identification No. - EC24B001MH138374

File No. - SIA/MH/MIN/455319/2023 Date of Issue EC - 02/02/2024
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and the laborers have

to be provided with

safety equipment
under the safety
regulations and

proposed as per the
guidelines of the

mining government

4 Shri _Sarang

How many trees will

The project

ExcavétiOn‘ has been
done in the propoéed
sandghat or how?

4. '1s there more

mining = than- the
proposed capacity?
5. Is

there any

depleting ground
water level in the
vicinity = of  the
proposed  sandghat

area?

| Mabhalle be planted? proponent informed

Villager, : fhat,

: At least 500 trees per
hectare  will  be
planted.

5 Shri.k 1.The ** expenditure | The project
Raj_endra shown under | proponent informed
Patﬂ, . Sub- | environmental that,

Regional ménagement, may I | 1.. There will be

Officer, knéw where it will be expenses for to

Maharashtra | spent? monitor the quality of

Pollution 2. How you are going | air and water in the

Conitrol to. conserve  and | atmosphere, for truck

Board, nurture of avenue tree transportation, = for

Nagpur plantation. sprinkling. ‘water on

TR 350 : thether the road side, CCTV

camera, : tree
plantation, road
maintenance,

-tarpaulin covering on

truck & tractors, etc.
2. The  project
promoter suggested
that conservation and
nurturing of  tree
plantations will be
done through village

people.

EC ldentification No. - EC24B001MH138374
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3. Mining has been
done in the proposed
Sand Ghat last year.
4. Only the amount of
sand is mined as
much as the Taluka
level committee has
given permission for
mining the sand
stock.

5. There is a water
supply facility within
300 m from the Sand
Ghat and there is no
Sand Ghat that has
water supply facility
within 300 m. Also
the depth of sand is
proposed by GSDA.
The depth of Sand
Ghat is proposed as
per GSDA and Govt.
Full -care has been
taken to ensure that
the surrounding

ground water level

does not decrease

6 Shri. Roshan
Zoting;
Villager,
Village
Gosewadi,

Tal -Saoner

The dust  occurred
due to transportation
of the sand, the traffic
problem cause the
trouble some of to &
fro bulk cart even
after damage of the
bulk cart the cost has

not be received'

The project
proponent informed
that,

There is a road
outside the village for
the transportation of
sand. The

will  be

mining
activity
carried out between

6.00 am to 6.00 Pm.

EC Identification No. - EC24B001MH138374
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After that there is no
excavation. He
further informed that
the water sprinkling
will be done on the
road side to Prevent

the dust.

15

Date on which Gram

panchayat/ Gram 'sabha

12.06.2023

granted -NOC for thej L

proposed sand ghat.

16

Number- of trees to be
planted along the approach

road. -

500

17

Number = of - trees  to: be
planted " along ' the river
bank if any,'

245

18

Whether  the proposed
approach road of sand
transportation is passing
outside the village
(Yes/No)

Yes -

19

Whether = Proposed  sand
ghat falls within any Eco-
Sensitive Zone/ ' Polluted

RiverStretch (Yes/ No)

No

20

Amount of Environment

Management Plan

proposed for sand ghat (in o

Rs. lakhs)

Capital Cost=Rs. 1038

21

Amount proposed for
compliance of issues raised
in Public Hearing (in Rs.
lakhs)

None

EC Identification No. - EC24B001MH138374
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22 | Details of Replenishment | Replenishment Study has been done. Pre-Monsoon and Post Monsoon
Study carried out. Survey at each sand ghat was done and it was observed that during this

year deposition was 122500 m3 at this sand ghat.

23 | Whether cluster forms | No
within the periphery of 500
mtr of the two sand ghats as
per prevailing Guidelines,
Notification, OM’s, etc.
(Yes/No)

24 | If yes, details there of -

i)Name of sand ghats fall | -
under cluster with their

areas (in Ha.)

ii)Total area of Sand ghats | -
after cluster formation (in
Ha)

25 Amount of Corporate | Rs 1.6 Lacs

Environment

Responsibility (CER)

3. The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
A. SEAC Conditions- -

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
(MOEFCC, SEIAA).

2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

EC Identification No. - EC24B001MH138374  File No. - SIA/MH/MIN/455319/2023 Date of Issue EC - 02/02/2024 Page 8 of 15
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5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local ‘authority before issuing final lease document. The route shall
be from out51de of the village to aV01d 1ts adverse impact. -

8. PP to monltor the groundwater level during sand quarrylng operatlons a network of
existing wells may be established around the sand quarrying area and piezometers shall
be- installed at all sand quarry sites.. Monitoring of Groundwater Quahty in the vicinity
(one kllometre radlus from the sand quarrying site) shall be carrred out once in two months

9. PP to ensure that, sultable depots shall be located in the Vrclnlty of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an

- NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
-may be leased out/rented as per the approved Government rates apphcable there in

10. PP to identify the central 3/4th part of river on map where there isa deposmon of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approvedﬁby the
” Competent Authorlty and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantation activities in consriltation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side
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17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.

18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted

to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking

20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.
24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any ‘

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and

plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month
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30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monltorlng Guidelines published by the
MoEF&CC i in January 2020 4 '

33. PP toadhere to the prov1s1ons stlpulated inthe Sustalnable Sand Mlnlng Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules; 2013 and Sand Extractlon Polrcy 1ssued by. Maharashtra Government in Revenue
and F orest Department - - :

34. The District Collector and D1str1ct Mrnrng Ofﬁcer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Partlcularly, the directions glven by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP'(C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed

35. Environment Monitoring committee comprising of 3 persons shall be constituted

~ before the actual auctions take place. The committee shall visit at least once during the

- period of mining lease to assess the levels of environmental compliance. This committee

. should comprise of one env1ronment expert from reputed institution, DMO and a person
nominated by DC.

:36. The District Collector along w1th DMO to - undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned
lease can witness the appropriate methods and system for implementation of EMP as also

: CER. e . g

B. SEIAA Condltlons-
1. DMO to adhere to the eondltlons st1pulated by SEAC l

2. District Collector to personally momtor/ ensure strict comphance of the.condition no 10,12,
14, 15 19,20, 22, 23 and 27 mentloned in SEAC MoM.

General Conditions:

. District Collector and District Mining Officer to ensure the d1rect10ns given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.
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II.  Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.

III.  The validity of EC to the above mentioned sand block satisfying stipulated conditions
is as per the valid approved mining plan.

IV.  District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MOoEF&CC & Others) dated 19.10.2015 as below-

i) After the grant of ‘Environment Clearance’ to District Mining Officer, and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification.

ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.

ili)  The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.

V.  Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VI.  Project proponent to ensure the strictly implementation of Environment management
plan.

VIL.  District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Maharashtra (GoM) is implemented in letter and spirit.

VIII.  Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

IX.  The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

X. District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

XI.  Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

XII.  The District collector should ensure that mining will be done strictly up to the depth

recommended by GSDA.

XII.  The green belt development /tree plantation will be made either on river bank or along
road side.

XIV.  Measures for prevention & control of soil erosion and management of silt shall be
undertaken.
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Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the m1n1ng operatlons atlevels prescrlbed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stlpulated in Maharashtra: Minor. Minerals Extraction- (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.” .

Project Proponent or D1strlct Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and:legal action under the law should
initiated against such Lessee. -

The distance 3 m or 10 % of the width of river whichever is more w1ll be kept intact as
ano mining zone.

No cuttlng of the trees shall be done while excavatmg the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be perrmtted without the specific expert sanction of the
State Government only for prevent1on of flood and i 1ncreasmg the capacity of reservoir
if any. v

It shall be ensured that excavation of mifior mineral does not disturb or change the

* underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way dlsturb the turb1d1ty, Velomty and
flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.

Turtle nesting units conservation is very 1mportant Therefore sand mining in such areas
is to be prohibited.

Precise mining area will be J01nt1y demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment
Department.

All necessary statutory clearances shall be obtained before start of mining operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.

File No. - SIA/MH/MIN/455319/2023 Date of Issue EC - 02/02/2024
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XXXVL  The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.

XXXVII.  Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.
XXXVIIL.  No wildlife habitat will be infringed.

XXXIX. Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.

XL.  Green belt development shall be carried out considering CPCB guidelines including

selection of plant species and in consultation with the local DFO/Horticulture Officer.
XLI.  Parking of vehicles should not be made on public places.
XLII.  Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

XLIIL It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportation.

XLIV.  Special Measures shall be adopted to prevent the nearby scttlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

XLV.  Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

XLVI.  Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOI.

XLVII.  Measures shall be taken for control of noise level to the limits prescribed by CPCB.

XLVIIL  Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).

XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,

- Authority/ Environment Department will revoke or suspend the Environment clearance without any

intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke

the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.
7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

EC Identification No. - EC24B001MH138374  File No. - SIA/MH/MIN/455319/2023 Date of Issue EC - 02/02/2024 Page 14 of 15
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8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescrlbed under Section 16 of the National Green Tribunal

Act, 2010.
" Pravin Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbal
2. Secretary, MoEF & CC, IA- Division MOEF & CC "
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur :
5.District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollutlon Control Board Nagpur

Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade, I.A.S.
Designation: Me
Date and Time:
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and Virtuous Environmental Single=-Window Hub)
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455320/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH115385
2. File No. SIA/MH/MIN/455320/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Yesamba

Sand Ghat over an extent of 1.057 ha. at
Pench'River Gut No. 207 part, Village
Yesamba, Taluka Parseoni , District
Nagpur, Maharashtra by District Mining
Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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To

District Mining Officer,

Nagpur.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455320
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

Subject  : Environment Clearance for Yesamba Sand Ghat over an extent of 1.057 ha.
at Pench River Gut No. 207 part, Village Yesamba, Taluka Parseoni , District
Nagpur, Maharashtra by District Mining Officer, Nagpur.

Reference : Application no. SIA/MH/MIN/455320

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271% meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274" Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr Description Details
No
1 Address of proposed | - Yesamba Sand Ghat over an extent of 1.57 ha. at Gut No-207 (Part),
sand ghat Village Yesamba, Tehsil Parseoni; District- Nagpur, Maharashtra
2 Area of sand ghat in| 1.057 ha
Ha.
3 Name of . village, | Village Yesamba, Taluka Parseoni, District Nagpur, Maharashtra
Tehsil and District
4 Name of | river on | Pench
which sand ghat is
proposed
5 Quantity of sand | 2987 Brass
proposed to be mined

EC Identification No. - EC24B001MH115385

File No. - SIA/MH/MIN/455320/2023 Date of Issue EC - 02/02/2024 Page 2 of 17
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as  per  approved
mining plan (in Brass/

year)

All corner latitude and
longitude of proposed
sand ghat

Points

Longitude

Latitude

BP-1

21°17'47.129" N

79°11'35.420"E

BP2 |

21°17'46.192" N

79°11'36.109" E

BP-3

221217 51.764" N

79911 44.736" E

| BP-4

21° 17 52.701" N

79°11'44.047" E

Length x Width x
Depth (L x W x D) of

propbéed sand ghat in

meters.

302X 35X 08

Whether District

' 'Survey Report (DSR)

for current ‘period is:

prepared: - as  per
prevailing
Notifications,

Guidelines, “Rules;

OM’s, ~court orders:

(Yes/ >No)

Yes

-Whether

Sburvey Report:., is
by

' “collectvqr/

approved the
District
Competent Authority

(Yes/ No)

.. District:

10

If, yes date of approval

01.11.2023

11

Period for which DSR
was published on the

website for

30 days

EC Identification No. -

EC24B001MH115385

File No. - SIA/IMH/MIN/455320/2023

Date of Issue EC - 02/02/2024
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suggestion/ objection

from the stakeholders.

12 Number of suggestion/ | No Comments received on DSR
Objection  received
and Details of action
taken.
13 Date of Public Hearing { 03.12.2023
conducted for
proposed sand ghat.
14 Whether all ~issues | Yes
raised in the public
) Sr. | Person Objections/ Comments made by
hearing are adequately
Name Suggestion/ Project
addressed (Yes/No) No
Question
Proponent/ MPCB.
1 Shri. Ghetan | My village is 2 km | The project
Raut, away from sandghat| proponent informed
Villager, and I am unemployed | that,
Village so - will there "be
After receiving the
Jakhegaon, employment
environment
Tah. opportunity?
clearance for
Kamptee
sandghat, the
unemployed will get
employment
opportunities  when
the mining will start
at sandghat.
Transporting  sand,
loading sand in
tractors, planting

trees etc. There are
many  employment
opportunities directly

and indirectly

EC Identification No. - EC24B001MH115385

File No. - SIA/MH/MIN/455320/2023 Date of Issue EC - 02/02/2024
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2 Shri.
Shravan
Akre,
Villager,
Village
Jakhegaon,
Tal

Kampteé .

I had taken tractor
when the sandghat
started, now will the
work on the sandghat
start earlv so that I

can get work soon?

' ‘;and

Hon'ble Chairman of
the committee &
Additional  District
Magistrate, Nagpur

suggested that,

You should raise

questions about
issue

ask

environmental
not to

questions about other

_matters.
3 | Shri. Vicky | How will the laborers | The project
Sathvane, - | work wearing | proponent informed

: Villbage’r, . helmets, ear’. muffs, | -that,
- gloves, glaéses during
While: doing any
summer season?

: mining work

different legal norms
have to be considered
and the: laborers have

to-be provided with

safety equipment
under the  safety
regulations and

proposed ‘as per the
guidelines of the

mining government

‘Mabhalle
Villager,

4 Shri“Sarang

“How many:trees will

“be planted? -

project

The
proponent informed
that,

At least 500 trees per
hectare  will  be

planted.

EC Identification No. - EC24B001MH115385

File No. - SIA/MH/MIN/455320/2023 Date of Issue EC - 02/02/2024
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5 Shri.
Rajendra
Patil, Sub-
Regional

Officer,

Maharashtra
Pollution
Control

Board,

Nagpur

1.The  expenditure
shown under
environmental

management, may I
know where it will be

spent?

2. How you are going
to conserve. : and
nurture of avenue tree

plantation:

3. Whether
Excavation has been
done in the proposed

sandghat or how?

4, Is _there more

mining than ° the

proposed capacity?

5.-+:1s". there' any

depleting ground
water level in the
vicinity .. -of = the
proposed . sandghat

area?

The project
proponent informed
that,

1. There will be

expenses for to
monitor the quality of
air and water in the
atmosphere, for truck
transportation,  for
sprinkling water on
the road side, CCTV

camera, tree
plantation, road
maintenance,

tarpaulin covering on

truck & tractors, etc.

2. The

promoter

project
suggested
that conservation and
nurturing  of  tree
plantations - will be
done through village

people.

3. Mining has been
done in the proposed

Sand Ghat last year.

4. Only the amount of
sand is mined as
much as the Taluka
level committee has

given permission for

EC Identification No. - EC24B001MH115385

mining the sand
stock.
File No. - SIA/MH/MIN/455320/2023 Date of Issue EC - 02/02/2024
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5. There is a water
supply facility within
300 m from the Sand
Ghat and there is no
Sand Ghat that has
water supply facility
within 300 m. Also
the depth of sand is
proposed by GSDA.

_The depth of Sand
“Ghat is proposed as

per GSDA and Govt.

Full care has been
Ataken to ensure that

-the surrounding

ground water level

does not decrease

6 Shri:
Roshan
Zoting,

v Villager,
Village'
Gbséwadi,

Tal -Saoner

The dust = occurred

“due to transportation

of the sand, the traffic

problem  cause ‘the |

trouble some of to & |:

fro _bulk' cart even

after damage of the

 bulk cart the cost has |

not be received'

The project

proponent informed

that,
There : is . a. road
outside the village for

the transportation of
sand. The mining
activity. will  be
carried out between
6.00 am to 6.00 Pm.
After that there is no
excavation. He
further informed that
the water sprinkling
will be done on the

road side to Prevent

the dust.

EC Identification No. - EC24B001MH115385

File No. - SIA/MH/MIN/455320/2023 = Date of Issue EC -

02/02/2024
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15

Date on which Gram
panchayat / Gram
sabha granted NOC
for the proposed sand

ghat.

02.05.2023

16

Number of trees to be
planted along  the

approach road.

200

17

Number of trees to be
planted along the river
bank if any,

151

18

Whether the proposed
approach road of sand
transportation is
passing outside the
village (Yes/No)

Yes

19

‘Whether Proposed
sand ghat falls within
any Eco-Sensitive
Zone/ Polluted River
Stretch (Yes/No)

No

20

Amount of
Environment
Management Plan
proposed for sand ghat
(in Rs. lakhs)

Capital Cost = Rs 2.04

21

Amount proposed for
compliance of issues
raised in  Public

Hearing (in Rs. lakhs)

None

EC Identification No. - EC24B001MH115385
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22

Details of
Replenishment Study

carried out.

Replenishment Study has been done. Pre-Monsoon and Post Monsoon
Survey at each sand ghat was done and it was observed that during this

year deposition was 26425 m3 at this sand ghat.

23

Whether cluster forms
within the periphery of
500 mtr of the two
sand ghats as_..per
prevailing Guidélineé,
Notification,:~~ OM’s,
etc. (Yes/No)

vNo

24

If yes, details there of

i)Name of -sand ghats
fall under cluster with

their areas (in Ha.)

ii)Total rarea of.Sand
ghats after " cluster

formation (in Ha.)

25

Amount - of Corporate
Environment

Responsibility (CER)

1.50

3.

The proposal has been considered by SEIAA in its 274" Day — 1 (Pér-t F) meeting and
decided to accord Environment Clearance to the said project under the provisions.of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions::

A. SEAC Conditions-

1.

EC ldentification No. - EC24B001MH115385

District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities

( MOEFCC, SEIAA).

Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

File No. - SIA/MH/MIN/455320/2023 Date of Issue EC - 02/02/2024 Page 9 of 17
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3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

S. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

EC Identification No. - EC24B001MH115385  File No. - SIA/MH/MIN/455320/2023 Date of Issue EC - 02/02/2024 Page 10 of 17
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16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the Vlllages havmg habltatlon shall be avoided.

18. PP to ensure followmg additional measures to be prov1ded by the leaseholder to prevent
any vehlcle from transportlng sand out of the lease area bypassmg the IT enabled system,

- To prov1de only one entry and ex1t point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system. .

B. All such point shall have 24x7 CCTV coverage the footage of which shall be submitted

to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
“through the system using checkpoints, Radio-frequency identification (RFID) tags, and
 GPS tracking '

20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours"time only. No
mlmng act1v1ty shall be carrled out after sunset and before sun rise -

23. PP to ensure that no heavy vehlcles 11ke truck dumper etc. should ply in the river bed.

24. PP to ensure that there is no damage to any fauna and its nestmg close to the sand mining
if any. :

25. PP to ensure that adequate measures like maintenance of roads‘,‘ sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the ‘workers working in the area and the sewage
generated shall be properly. collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.
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29.

30.

31.

32.

33.

34.

3S.

36.

1196

PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed

Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned
lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-

1.
2.

DMO to adhere to the conditions stipulated by SEAC-1.
District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14, 15, 19, 20, 22, 23 and 27 mentioned in SEAC MoM.

General Conditions:

I

District Collector and District Mining Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
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having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

II. Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.

[II. The validity of EC to the above mentioned sand block satisfying stipulated conditions
is as per the valid approved mining plan.

IV. District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 442014 (Paramjeet Singh kalsi Vs
MOoEF&CC. & Others) dated 19.10.2015 as below- '

i) After the grant of ‘Environment Clearance to Dlstrrct Mining Officer, and once

“"the Lessee or Transferee or actual person who is going to execute the mining
. activity or sand exploratlon is decided; ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No 11 of the EC
" Notification. =
i1) Disttict Mining Officer will forward the proposal to SEIAA for transfer of
- Environment Clearance to Lessee or Transferee.

1) The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment - clearance on their name, have
followed the conditions stipulated in the Environment clearance.

v) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector

~ will send the report to SEIAA with his/her observations.

V.  Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VI.. Project proponent. to ensure the strictly 1mplementat10n of Environment management
plan. '

VIL - District Collector to ensure that conditions st1pu1ated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenué and Forest Department Government of
Maharashtra (GoM) is implemented in letter and spirit.

VIIL.  Sand excavation is allowed only for the Reti Guts havmg sand deposmon more than 2
m and excavation should be for layers above 2 m of sand dep051t as recommended by
GSDA.

IX. The instructions of MoEF & CC in the Sustamable sand mmrng guidelines 2016
[regarding sand mining approval and tracklng system and transport of excavated sand]
should be followed.

X.  District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duphcat1on and
unauthorized transportation of the sand.

XI.  Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

XII.  The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

XII.  The green belt development /tree plantation will be made either on river bank or along
road side.
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XV.

XVL

XVIL

XVIIL

XIX.

XX.

XXI.

XXIL

XXIIIL.

XXIV.

XXV.

XXVL

XXVIIL

XXVIIL

XXIX.

XXX.

XXXI.
XXXIIL.
XXXIIL.
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Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest

- Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law: should

~ initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.

No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually. ,

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and
flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.

Turtle nesting units conservation is very important. Therefore sand mining in such areas
is to be prohibited.

Precise mining area will be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment
Department.

All necessary statutory clearances shall be obtained before start of mining operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

File No. - SIA/MH/MIN/455320/2023 Date of Issue EC - 02/02/2024
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XXXIV. No mining shall be carried out in the safety zone of any bridge and/or embankment.
XXXV. No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
XXXVI. The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.
XXXVII. Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.
XXXVIIL.  No wildlife habitat will be infringed.
XXXIX. Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
XL.  Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Hortlculture Officer.
XLI.  Parking of vehicles should not be made on public places. :
XLII.  Transportation of materials shall be done by covering the trucks / tractors W1th tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place. .
XLHOI. It shall be ensured that there is no leakage of oil and grease. ﬁ‘om the Vehlcles used for
transportatlon »
XLIV.  Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly. .
XLV.  Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.
XLVI. Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise m1n1ng area shall conform to the
norms prescribed by MoEF & CC, GOL -
XLVII.  Measures shall be taken for control of noise level to the limits prescrlbed by CPCB.
XLVIIL  Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).
XLIX. . SEAC appraised the proposals on the basis of mformatlon submitted by concerned

District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued ‘without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy

EC Identification No. - EC24B001MH115385 SIA/MH/MIN/455320/2023 Date of Issue EC - 02/02/2024

File No. - Page 15 of 17




1200

of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments. :

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal
Act, 2010.

Pravin Darade
(Member Secretary, SEIAA)

Copy to:
1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, [A- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5. District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455321/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH157036
2. File No. SIA/MH/MIN/455321/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Neri sand spot

over an extent of 4.859 ha at Kanhan
River-Bed Gut No. 217, 219, 220, 221
223, 224 part Village Neri, Taluka
Kamptee, District Nagpur, Maharashtra,
District Mining Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B001MH157036 File No. - SIA/MH/MIN/455321/2023 Date of Issue EC - 02/02/2024 Page 1 of 15
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

To
District Mining Officer,
Nagpur.

No. SIA/MH/MIN/455321

Environment & Climate Change

Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

Subject  : Environment Clearance for Neri sand spot over an extent of 4.859 ha at
Kanhan River Bed Gut No. 217, 219, 220, 221 223, 224 part Village Neri,
Taluka Kamptee, District Nagpur, Maharashtra, District Mining Officer,

Nagpur.

Reference : Application no. STA/MH/MIN/455321

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271 meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274® Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08 January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr
Description Details
No

1 | Address of proposed sand

Neri sand spot over an extent of 4.859 ha at Kanhan River Bed Gut No.

ghat 217,219,220,221,223,224-part, Village Neri, Taluka Kamptee, District
Nagpur, Maharashtra.
2 | Area of sand ghat in Ha. 4.85 ha.

3 | Name of village, Tehsil and

Village Neri Taluka Kamptee District Nagpur, Maharashtra

to be mined as per approved

mining plan (in Brass/ year)

District

4 | Name of river on which | Kanhan
sand ghat is proposed

5 | Quantity of sand proposed | 17169 Brass

EC Identification No. - EC24B001MH157036 File No. - SIA/IMH/MIN/455321/2023 Date of Issue EC - 02/02/2024
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6 | All corner latitude and || Points Longitude Latitude
longitude of proposed sand-| | BP-1 21°12'35.082" N 79° 16' 13.314" E
ghat BP-2 21°12'32.548" N 79° 16' 12.052" E

BP-3 21°12'24.772" N 79°16'29.801" E
BP-4 21°12'27.306" N 79° 16' 31.063" E

7 | Length x Width x Depth (L | 565*86*1 _,
x W x D) of proposed sand s

ghat in meters.

8 | Whether District = Survey | Yes
Report (DSR) for current
period . is prepared as per
prevailing Notiﬁcations;'
Guidelines, Rules;: OM’s,
court ordérs (Yes/ No)

9 | Whether District Survey | Yes
Report is approved by the
district collector
/Cbmpetent _Authority
(Yes/No)

10 | If; yes date of approval 01.11.2023
11 | Period:for which DSR was | 30 days

published on the website for
suggestion/ objection  from

the stakeholders.

12 | Number of suggestion/ | No Comments received foh DSR: .
Objection received and ‘ ‘
Details of action taken.

13 | Date of Public Hearing | 03.12.2023

conducted for ' proposed

sand ghat.
14 | Whether all issues raised in | Yes
the public hearing are || Sr. | Person Name | Objections/ Comments made by
adequately addressed | | No Suggestion/ Question | Project
(Yes/No) Proponent/ MPCB.

EC Identification No. - EC24B001MH157036 File No. - SIA/MH/MIN/455321/2023 Date of Issue EC - 02/02/2024 Page 3 of 15
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1 Shri.
Raut,

Ghetan

Villager,
Village
Jakhegaon,
Tah. Kamptee

My village is 2 km
away from sandghat
and I am unemployed
so will there be
employment

opportunity?

The project proponent

informed that,

After receiving the
environment
clearance for
sandghat, the
unemployed will get
employment
opportunities  when
the mining will start at
sandghat.
Transporting  sand,
loading sand in

tractors, planting trees
etc. There are many
employment

opportunities directly

and indirectly

2 Shri. Shravan

I had taken tractor

Hon'ble: Chairman of

gloves, glasses during

summer season?

Akre, when the sandghat | the  committee &

Villager, started, now will the | Additional  District

Village work on the sandghat | Magistrate, = Nagpur

Jakhegaon, start earlv so that I can | suggested that,

Tal Kamptee | get work soon? You should raise
questions about
environmental issue
and not to ask
questions about other
matters.

3 | Shri.  Vicky | How will the laborers | The project proponent

Sathvane, work wearing | informed that,

Villager, helmets, ear muffs, | While doing any

mining work different
legal norms have to be
considered and the

laborers have to be

EC Identification No. - EC24B001MH157036

File No. - SIA/MH/MIN/455321/2023 Date of Issue EC - 02/02/2024
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provided with safety
equipment under the
safety regulations and
proposed as per the
guidelines  of the

mining government

4| Shri” vSa’ra_ng
* | Mahalle :
Villager,

How many trees will

be plantéd‘.? :

» hectare

The project proponent

informed that,

| At least 500 trees per

5o /Shri. Rajendra:
Patil,  Sub-
Regional 0
Officer,..
MaharaShtra ’,
Pollution
Control
Board,
Nagpur

1.The * expenditure.

shown - under
environmental :
management;  may I
know where it will be
spent? ' »

2. How you are:going
toi conserve:
nurture of avenue tree
plantation.

3. Whether

Excavation' has -been

done'in"the: proposed

“sandghat or how? "

4. Is

mining

there more
than the
proposed capacity{?" ;
5. Is

there - any

depleting ground
water level in the
vicinity of the
proposed éandghat

area?

and

will  be
*| planted.
The pféject proponent
informed that,
1.©-There will be

experises for to
monitor the quality of
air and ‘water in the
atmosphere, for truck
transpoﬁation, for
sprinkling water on
the road side, CCTV

camera, tree
plantation; road
maintenance;

tarpaulin:’covering on
truék & tractors, etc.
2. The project
promoter  suggested
that conservation and
nurturing of  ftree
plantations will be
done through village
people.

3. Mining has been
done in the proposed

Sand Ghat last year.

EC Identification No. - EC24B001MH157036
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4. Only the amount of
sand is mined as much
as the Taluka level
committee has given
permission for mining
the sand stock.

5. There is a water
supply facility within
300 m from the Sand
Ghat and there is no
Sand Ghat that has
water supply facility
within 300 m. Also the
depth of
proposed by GSDA.
The depth of Sand

sand is

Ghat is proposed as
per GSDA and Govt.
Full care has been
taken to ensure that
the surrounding
ground water level

does not decrease

6 | Shri.
Zoting,

Roshan

Villager,
Village
Gosewadi,

Tal -Saoner

The dust occurred due
to transportation of the
traffic
the

sand, - - the

problem cause
trouble some of to &
fro bulk cart even after
damage of the bulk
cart the cost has not be

received'

The project proponent
informed that,

There is a road outside
the village for the
transportation of sand.
The mining activity
will be carried out
between 6.00 am to
6.00 Pm. After that
there is no excavation.
He further informed
the

that water

sprinkling will be

EC Identification No. - EC24B001MH157036
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done on the road side

to Prevent the dust.

15

Date on which Gram
panchayat/  Gram Sabha
granted NOC for the

proposed sand ghat.

20.06.2023

16

Number of trees to. be
planted along the approac;h

road.

500

17

Number. of. trees to :be
planted along the rilve”r‘ bank

if any,

283

18

Whether =~ the proposed
approach road  of sand
transpértation is " passing
outside the village (Yes/
No) |

Yes

19

Whether Proposed sand
ghat falls within any Eco-
Sensitive- Zone/ Polluted

River Stretch (‘Yes/ No)

20

Amount - of .- Environment

‘Management Plan propoéed

for.sand ghat (ih Rs. lakhs)

Capital Cost =Rs 9.30

21

Amount “‘proposed . for
compliance of issues raised
in Public Hearing (in Rs.
lakhs) o

None

22

Details of Replenishment

Study carried out.

Replenishment Study has been done. Pre-Monsoon and Post Monsoon
Survey at each sand ghat was done and it was observed that during this

year deposition was 145770 m3 at this sand ghat.

23

Whether
within the periphery of 500

cluster forms

mtr of the two sand ghats as

per prevailing Guidelines,

No

EC Identification No. - EC24B001MH157036
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Notification, OM’s, etc.
(Yes/ No)

24

If yes, details there of

i)Name of sand ghats fall
under cluster with their

areas (in Ha.)

ii)Total area of Sand ghats
after cluster formation (in

Ha.)

25

Amount of Corporate | 1.7
Environment
Responsibility (CER)

3.

The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and

decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:

A. SEAC Conditions-

EC Identification No. - EC24B001MH157036 File No. - SIA/MH/MIN/455321/2023 Date of Issue EC - 02/02/2024 Page 8 of 15

1.

District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
( MOEFCC, SEIAA).

Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.
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7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quairying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be Tocated in the Vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to 1dent1fythe central 3/4th part of river-on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent boundarypillars, atv the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Env1ronmental Management Plan as presented are included in
the lease agreement to be 51gned with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
: will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure ‘that the distance of mining actiVity area from the river bank shall be 1/4th
o of the river bed Wrdth and should not be less than 7 5 meters or whlchever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream. side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream srde ;

17. The District Collector shall deﬁne the transportat1on route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.

18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

EC Identification No. - EC24B001MH157036 File No. - SIA/MH/MIN/455321/2023 Date of Issue EC - 02/02/2024 Page 9 of 15
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. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking

20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

EC Identification No. - EC24B001MH157036 File No. - SIA/MH/MIN/455321/2023 Date of Issue EC - 02/02/2024 Page 10 of 15
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32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

34. The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mmmg activity passed by the Competent Court.
(Partlcularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C.) Nos. 19628-19629 0f 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal 1n apphcatron No. 171/2013 &
173/2018 be strictly followed '

3s. Envrronment Monltormg committee comprlsmg of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental comphance This committee
should.comprise of one env1ronment expert from reputed 1nst1tut10n DMO and a person
nominated by DC..

36. The District Collector along with DMO to undertake demonstratlon projects for

__environment protection and safeguards at district levels so that all those who are assigned

lease can witness the appropriate methods and system for implementation of EMP as also
CER. » ‘ :

B. SEIAA Conditions-
1. DMO to adhere to the conditions stipulated by SEAC-1.
2. District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14, 15,19, 20, 22, 23 and 27 mentioned inVSEAC MoM. o
General Conditions:

I. = District Collector and District Mining Officer to ensure the d1rect10ns given by Hon'ble
"+ National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle whichis required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.
II. Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.

II. The validity of EC to the above mentioned sand block satisfying stipulated conditions

is as per the valid approved mining plan.

EC Identification No. - EC24B001MH157036 File No. - SIA/MH/MIN/455321/2023 Date of Issue EC - 02/02/2024 Page 11 of 15
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IV.  District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MOoEF&CC & Others) dated 19.10.2015 as below-

i) After the grant of ‘Environment Clearance’ to District Mining Officer, and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification.

ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.

iii)  The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance ‘on their name, have
followed the conditions stipulated in the Environment clearance.

iv) . In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.

V. Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VI.  Project proponent to ensure the strictly implementation of Environment management
plan.

VII.  District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Maharashtra (GoM) is implemented in letter and spirit.

VIII.  Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

IX.  The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

X. District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

XI.  Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

XII. The District collector should ensure that mining will be done strictly up to the depth

recommended by GSDA.

XIII.  The green belt development /tree plantation will be made either on river bank or along
road side.

XIV.  Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

XV.  Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.
XVL  Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

EC Identification No. - EC24B001MH157036 File No. - SIA/MH/MIN/455321/2023 Date of Issue EC - 02/02/2024 Page 12 of 15
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Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government“Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018. e. g if the total depth of sand is 3 m; only up to one meter of sand shall be
mined. . . :

Prolect Proponent or Dlstrrct Collector will take bank guarantee up to 2% of the total
auction cost for the given auction perrod from the Lessee to ensure the compliance of
the conditions strpulated In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfelted and legal action under the law should
initiated against such Lessee. :

The distance 3 m or 10 % of. the wrdth of river whlchever is more will be kept intact as
a no mining zone. .

No cutting of the trees shall be done whrle excavatmg the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the spemﬁc expert sanction of the
State Government only for prevention of flood and increasing - the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turb1d1ty, velocity and
flow pattern of the river water."

It shall be ensured that there is no fauna dependent on the rrver bed or-areas close to
mining for its nesting is disturbed.

Turtle nesting unlts conservatlon is Very 1mportant Therefore sand mlnlng in such areas
is to be prohibited. - ' ~ :

Precise mining area will be jointly: demarcated at srte by ofﬁmals of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verlﬁed by competent - authority - shall be submltted to Environment
Department. . : :

All necessary statutory clearances shall be obtained before start of mining operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.

File No. - SIA/MH/MIN/455321/2023 Date of Issue EC - 02/02/2024
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XXXVIL.  Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.
XXXVIIL.  No wildlife habitat will be infringed.
XXXIX.  Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
XL.  Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.
XLI.  Parking of vehicles should not be made on public places.
XLII.  Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

XLIIL. It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportation.

XLIV.  Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

XLV.  Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

XLVI.  Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOI.

XLVII.  Measures shall be taken for control of noise level to the limits prescribed by CPCB.
XLVIIL ~ Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).

XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke

the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.
7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
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Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
' - Pravm Darade
 (Member Secretary, SETAA)
Copyto: | '

1. Chairman, SETAA (Maharashtra), Mumbai, =
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Conthl'BOard, Mumbai.
4. Regional Office MoEF & CC, Nagpur -
5. District Collector, Nagpur. ‘
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur."

Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade, I.A.S.
Designation: Me
o Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455323/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH172609
2. File No. SIA/MH/MIN/455323/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Waghoda

Sand Ghat over an extent of 4.92 ha. at
Pench'River Gut No. 127 Part Village
Waghoda, Tehsil Parseoni, District
Nagpur, Maharashtra by District Mining
Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B001MH172609  File No. - SIA/MH/MIN/455323/2023 Date of Issue EC - 02/02/2024 Page 1 of 17
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

To

District Mining Officer,

Nagpur.

Subject

No. SIA/MH/MIN/455323
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

: Environment Clearance for Waghoda Sand Ghat over an extent of 4.92 ha.

at Pench River Gut No. 127 Part Village Waghoda, Tehsil Parseoni , District
Nagpur, Maharashtra by District Mining Officer, Nagpur

Reference : Application no. SIA/MH/MIN/455323

This has reference to your communication on the above mentioned subject. The proposal

was considered by the SEAC-1 in its 271 meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274" Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr Description Details
No
1 Address of proposed | ‘Waghoda Sand Ghat over an extent of 4.92 ha. at Pench River Gut
sand ghat No. 127 Part Village Waghoda, Tehsil Parseoni, District- Nagpur,
Mabharashtra
2 Area of sand ghat in | 4.92
Ha.
3 Name of village, | Village Waghoda, Taluka Waghoda, District Nagpur, Maharashtra
Tehsil and District
4 Name of river on| Pench
which sand ghat is
proposed

EC Identification No. - EC24B001MH172609

File No. - SIA/MH/MIN/455323/2023 Date of Issue EC - 02/02/2024

Page 2 of 17



1219

5 Quantity of sand| 26077 Brass
proposed to be mined
as per approved
mining plan (in Brass/
year)
6 All comner latitude and Points Longitude Latitude
longitude of proposed : ' |
sand ghat PP g1 18 10,607 N | 790 129732 E
BP2 | T g
121°18"0.258" N |1 79212 0.766" E
BP3 1 L il T
e 21°17°57.799" N'| 79° 12:.3.998" E
ST e
: 21°18! 8.147" N . 79° 12! 12.964" E
7 | Length x Width x| 410°120%15
Depth (LXW'X D) of |
' proposed sand ghat in
meters.
8 ‘ Whether District |- Yes
_Survey Report (DSR)
for current period is
prepared. - as ‘per
prevailing
Notifications, -
Guidelines; Rules,
- OM’s,: court orders
~(Yes/No)-
9 Whether District | . Yes
Survey - Report. s
approved 'by the
District collector/
Competent Authority
(Yes/ No)
10 If, yes date of{ 01.11.2023
approval |

EC Identification No. - EC24B001MH172609

File No. - SIA/MH/MIN/455323/2023 Date of Issue EC - 02/02/2024
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11 Period for which DSR | 30 days
was published on the
website for
suggestion/ objection
from the stakeholders.
12 Number of | No Comments received on DSR
suggestion/ Objection
received and Details
of action taken.
13 Date of - ‘Public-{ 03.12.2023
Hearing  conducted
for. proposed sand
ghat.
14 Whether - all - issues | “Yes
raised “in the public
: Sr. |- Person Objections/ Comments made
hearing are
Name Suggestion/ by Project
adequately - addressed No
Question
(Yes/No) Proponent/
MPCB.
1 Shri. Ghetan | My villageis2km | - The project
Raut, away from | . proponent
Villager, sandghat and [ am | informed that,
Village unemployed - so
. After receiving the
Jakhegaon, will . there be
environment
Tah. employment
: clearance for
Kamptee opportunity?
sandghat, the

unemployed will
get  employment
opportunities
when the mining
will  start at
sandghat.
Transporting sand,

loading sand in

EC Identification No. - EC24B001MH172609

File No. - SIA/MH/MIN/455323/2023 Date of Issue EC - 02/02/2024
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tractors, planting
trees etc. There are

many employment

opportunities
directly and
indirectly
2 . Shrl = -1 had taken tractor | Hon'ble
' "Shra'van when the se_m_dghat ~ Chairman of the
‘jiAkre, started, now Will' ~committee &
“Villager, | the work on the | ‘Additional
‘Villgge | sémdghat . start DiStri_ct
| Javkhegaon(,t ea’rvlvv SO tﬁat I can | Magistrate,
Tal get Work sooh? Nagpur
Kamptée . suggested that,

You -should raise
questions  about
environmental

issue and not to

ear muffs, gloves,
glasses - during

summer season?

ask questions
about other
matters.
w3 “Shri. Vicky | How . will . the| The project
| S'ath_vane,, . iaborers' work | proponent
Villéger, Wke’arving’ bhelmvet‘s, “informed that,

While doing any
mining work
different legal
norms have to be
considered and the
laborers have to be
provided with
safety equipment
under the safety

regulations  and

EC Identification No. - EC24B001MH172609
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proposed as per

the guidelines of

the mining
government
Shri Sarang | How many trees | The project
Mahalle will be planted? proponent
Villager, informed that,
At least 500 trees
per hectare will be
planted.
Shri. 1.The expenditure | The project
Rajendra shown under | proponent
Patil, = Sub- | environmental informed that,
Regional management, may
.| 1. There will be
Officer, I know where it
; expenses for to
will be spent?
Mabharashtra monitor the
Pollution 2. How you . are | quality of air and
Control going'to conserve | water in  the
Board, and - nurture of | atmosphere, for
avenue tree | - truck
Nagpur . .
plantation. transportation, for
sprinkling  water
3. Whether

Excavation - has
been ‘done in ‘the
proposed sandghat

or how?

4. Is there more
mining than the
proposed

capacity?

5. Is there any
depleting ground

water level in the

on the road side,
CCTV camera,
tree  plantation,
road maintenance,
tarpaulin covering
on truck &

tractors, etc.

2. The project
promoter

suggested that
conservation and

nurturing of tree

EC Identification No. - EC24B001MH172609

File No. - SIA/MH/MIN/455323/2023 Date of Issue EC - 02/02/2024
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vicinity of the | plantations will be
proposed sandghat | done through

area? village people.

3. Mining has
been done in the
proposed  Sand
Ghat last year.

4. Only the
amount of sand is
ﬁiined as much as
‘the Taluka level
.committee  has
given permission
= for-= mining the

sand stock.

5. There is a water
supply facility
within 300 m from
the Sand Ghat and
there /is no Sand
Ghat = that  has
water supply
facility within 300
m. Also the depth
of sand is
proposed by
GSDA. The depth
of Sand Ghat is
proposed as per
GSDA and Govt.
Full care has been
taken to ensure

that the

surrounding

EC Identification No. - EC24B001MH172609  File No. - SIA/MH/MIN/455323/2023 Date of Issue EC - 02/02/2024 Page 7 of 17
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planted along the river
bank if any,

ground water level
does not decrease
6 Shri. The dust occurred | The project
Roshan due to | proponent
Zoting, transportation of | informed that,
Villager, the sand, the
. There is a road
Village traffic  problem
. outside the village
Gosewadi, cause the trouble
for the
Tal -Saoner. | some of to & fro
transportation of
bulk cart even
sand. The mining
after. damage of
activity will be
the bulk' cart the
carried out
cost has not be
. between 6.00 am
received'
to 6.00 Pm. After
that there is no
excavation.  He
further . informed
that the water
sprinkling will be
done on the road
side to Prevent the
dust.
15 Date on which Gram | 24.04.2023
panchayat / Gram
sabha granted NOC
for the proposed sand
ghat.
16 Number of trees to be | 500
planted along the
approach road.
17 Number of trees to be | 205

EC Identification No. - EC24B001MH172609

File No. - SIA/MH/MIN/455323/2023 Date of Issue EC - 02/02/2024
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18

Whether the proposed
approach road of sand
transportation is
passing outside the
village (Yes/ No)

Yes

19

Whether  Proposed
sand ghat falls,_wvi,thin
any Eco-Sefisitive

Zone/ Polluted ‘River

Stretch (Yes/No)'

No

20

Amount -~ . of

Environment.

Management. - Plan |

..f’propovsed for  sand

ghat (in Rs. lakhs)

Capital Cost=Rs 10.43

21

Amount proposed for
compliance’ of issues

raised .~ in Public

- Hearing (in Rs. Iakhs) ‘

None

22

Details of
Replenishment *Study

carried out.

Replenishment Study. has ‘been done. Pre-Monsoon and  Post
Monsoon Survey at each sand ghat was done and it was observed

that during this year deposition was 123000 m3 at this sand ghat.

Whether cluster forms

~within the pefiphery
of 500 m_tr‘of the_fWo
sand ‘ghats as per
prevailing Gﬁidelines,
Notification, OM-’S,
etc. (Yes/No)

No

24

Ifyes, details there of

EC Identification No. - EC24B001MH172609  File No. - SIA/MH/MIN/455323/2023 Date of Issue EC - 02/02/2024 Page 9 of 17
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i)Name of sand ghats | -
fall under cluster with

their areas (in Ha.)

ii)Total area of Sand | -
ghats after cluster

formation (in Ha.)

25

Amount of Corporate | 1.50
Environment

Responsibility (CER)

3.

The proposal has been considered by SEIAA in its 274™ Day — 1 (Part F) meeting and

decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:

A. SEAC Conditions-

1.

EC Identification No. - EC24B001MH172609 File No. - SIA/IMH/MIN/455323/2023 Date of Issue EC - 02/02/2024 Page 10 of 17

District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
( MOEFCC, SEIAA).

Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is.properly identified and demarcated with the consent of the
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concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

1

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has anarea of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement ‘of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per. the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protectron of the bank

" 11. PP to install permanent boundary prllars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
- Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantatlon activities in consultation with Dlstrrct Collector

15. PP to ensure that, the dlstance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to ensure that; sand 'shall not be extracted up to a distance of 1 km from bridges and
“highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum 0of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.
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18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking

20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.
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31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Polrcy issued by Maharashtra Government in Revenue
and Forest Department :

34. The District Collector and Dlstrrct Mlnlng Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Partrcularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628 19629 of 2009] and order dated
05.08. 2013 of the Hon’ble National Green Tribunal in apphcatron No. 171/2013 &
173/2018 be strictly followed

35. Environment Momtormg commlttee comprlsmg of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
_period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC. - - ” ‘

36. The District Collector along with: DMO . to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned
lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-
1. DMO to adhere to the conditions’ strpulated by SEAC-1.

2. District Collector to personally monitor/ ensure strict comphance of the condition no 10,12,
14, 15,19, 20,22, 23 and 27 mentroned in SEAC MoM

General Conditions: : . o : :

I.  District Collector and Dlstrlct Mlnlng Ofﬁcer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further ‘auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is spec1al certification issued by the
competent authority which would indicate: absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

II. Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.
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HI.  The validity of EC to the above mentioned sand block satisfying stipulated conditions
is as per the valid approved mining plan.

IV.  District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MOoEF&CC & Others) dated 19.10.2015 as below-

i) After the grant of ‘Environment Clearance’ to District Mining Officer, and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification.

ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.

iif)  The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.

V. Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VL. Project proponent to ensure the strictly implementation of Environment management
plan.

VII.  District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Mabharashtra (GoM) is implemented in letter and spirit.

VIII.  Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

IX.  The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

X.  District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

XI. Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

XIL. The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

X1 The green belt development /tree plantation will be made either on river bank or along
road side.

XIV.  Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

XV.  Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

XVL  Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.
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Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly\ fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or Drstrrct Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfelted and legal action under the law should
initiated against such Lessee. » :

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone. :

No cutting of the trees shall be done while excavating the sand or while constructrng
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacrty of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, Veloclty and
flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to

~ mining for its nesting is disturbed.

Turtle nesting units conservation is very 1mportant Therefore sand mining in such areas
is to be prohibited. e

Precise mining area will be Jomtly demarcated at site by officials of Mrnlng/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authorlty shall be submitted to Environment
Department.

All necessary statutory clearances shall be obtained before start of mining operations.
No mining shall be carried out in the live streams:.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.
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XXXVIIL.  No wildlife habitat will be infringed.

XXXIX.  Environmental clearance is subject to obtaining clearance under the Wildlife

(Protection) Act, 1972 from the competent authority, if applicable to this project.
XL.  Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.

XLI.  Parking of vehicles should not be made on public places.
XLIL  Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

XLIIL It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportation.

XLIV.  Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

XLV.  Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

XLVI.  Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL

XLVIL  Measures shall be taken for control of noise level to the limits prescribed by CPCB.
XLVIIL  Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended). :

XLIX. = SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.
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9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1** Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
Pravin Darade
... (Member Secretary, SEIAA)
Copy to:

1. Chalrman SEIAA (Maharashtra), Mumba1 ,
2. Secretaiy, MoEF & CC; IA- D1v1510n MOEF & CC :
3. Membet Secretary, Maharashtra Pollutlon Control Board Mumba1 '
4. Regional Office MOoEF & CC, Nagpur

5.District Collector, Nagpuir. X

6.Regional Officer, Maharashtra Pollutron Control Board Nagpur

Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade, I.A.S.
Designation: Me
o ] Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455324/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH110794
2. File No. SIA/MH/MIN/455324/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Mouda

(Chiknaghat) 'Sand Ghat over an extent of
3.83-ha at ' Kanhan River Bed Juna Gut
No.-542,541 and 543 part, Village Mouda
(Chikna Ghat), Taluka Mouda, District
Nagpur, Maharashtra, District Mining
Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
Pravin C. Darade , .A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455324
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

To
District Mining Officer,
Nagpur.
Subject - : Environment Clearance for Mouda (Chiknaghat) Sand Ghat over an extent
of 3.83 ha at Kanhan River Bed Juna Gut No. 542,541 and 543 part, Village
Mouda (Chikna Ghat), Taluka Mouda, District Nagpur, Maharashtra, District
Mining Officer, Nagpur

Reference : Application no. SIA/MH/MIN/455324

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271%" meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274" Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr
No Description Details
1 | Address of proposed sand | Chiknaghat Sand Ghat over an extent of 3.83 ha. at Juna S.No. 542,541
ghat and 543-part Village Chiknaghat, Tehsil Mouda, District- Nagpur,
Maharashtra
2 | Area of sand ghat in Ha. 3.83 ha.
3 | Name of village, Tehsil and | Village Mouda Chiknaghat, Taluka Mouda, District Nagpur. MH
District

4 Name of river on which sand | Kanhan

ghat is proposed

5 | Quantity of sand proposed to | 12196 brass/annum
be mined as per approved

mining plan (in Brass/ year)
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6 | All corner latitude and || Points Longitude Latitude
longitude of proposed sand || BP-1 21° 6'45.15"N 79°23'51.20"E
ghat BP-2 21°6'43.17"N 79°23'50.29"E

BP-3 21°6'39.11"N 79°23'58.02"E
BP-4 21°6'37.26"N 79°24'8 42"E
BP-5 21°6"39.31"N 79°24'8.85"E
BP-6 o212 6'41.32"N‘ 79°23'59.01"E
7| Length x Width x Depth (L x | 590%65%09 -
W x D) of proposed isand ghat
in meters. v i »

8 | Whether - District -~ Survey | Yes
Report (DSRY 'for “current
period is. prepared as per
prevailiﬁg ' Notiﬁcatidns,

Guidelines, 'R>u1es,'b OM’s,
courtr orders (Yes/ No)

9 Whéther District - Survey |-Yes
Report is approved by the
district collector/ Competent
Authority (Yes/ No)

10 § If, yeé date of approval 1/11/2023

11} Period for. which  DSR was | 30 days
published on the website for
suggestion/ - objection ‘from
the stakeholders. . .

12 | Number of  suggestion/ | No Comments received on FDSR
Objebﬁbn received  and i o
Details of action taken.

13 | Date of Public Hearing | 03/12/2023
conducted for propdsed sand
ghat.

14 | Whether all issues raised in | Yes
the public hearing are || Sr. | Person Name | Objections/ Comments made by
adequately addressed | | No Suggestion/ Project
(Yes/No) Question Proponent/ MPCB.

EC Identification No. - EC24B001MH110794
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Shri. Ghetan | My village is 2 km | The project
Raut, away from sandghat | proponent informed
Villager, and [ am unemployed | that,

Village so will there be | After receiving the

Jakhegaon, employment environment

Tah. Kamptee | opportunity? clearance for
sandghat, the
unemployed will get
employment
opportunities when
the mining will start
at sandghat.
Transporting  sand,
loading sand in
tractors, planting
trees etc. There are
many  employment
opportunities directly
and indirectly

Shri: Shravan | I had ‘taken tractor | Hon'ble Chairman of

Akre, when - the sandghat | the . committee &

Villager, started, now will the:[ Additional . District

Village work on the sandghat | Magistrate, - Nagpur

Jakhegaon, start earlv ‘so that T | suggested that,

Tal Kamptee | can get work soon? You should raise
questions about
environmental issue
and not to ask
questions about other
matters.

Shri.  Vicky | How will the laborers | The project

Sathvane, work wearing | proponent informed

Villager, helmets, ear muffs, | that,

gloves, glasses | While doing any
during summer | mining work
season? different legal norms

have to be considered

EC Identification No. - EC24B001MH110794
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and the laborers have

to be provided with

safety equipment
under the safety
regulations and

proposed as per the

guidelines of the

mining government

4 | Shri

Excavation. has been

‘ doné in the proposed

sandghat or how?
4. Is there more

mining than  the

proposed capacity?
5. Is

there any

depleting ground

water level in the

vicinity  of  the

proposed  sandghat

area?

: Sarang | How many trees will. | The project
Mahalle be planted? - proponent informed
Villager, ' that,

» : At least 500 trees per
hectare  will  be
planted.

5 Shri. 1.The " expenditure The project
Rajendra shown ~.under | proponent informed
Patil; S\ib— environmental that,

Regional management, may [| 1. There will be
Officer, know where it will be | expenses  for  to
Maharashtra | spent? monitor the quatity of |
Pollution 2. How you afe going | air and water in the
Control té conserve  and:| atmosphere, for truck
Board, nufture of avenue tree transporfation; for
. .| Nagpur plantation. sprinkling water on
I 3.> o ‘Whether | the road side, CCTV

camera, tree
plantation, road
maintenance,

tarpaulin covering on
truck & tractors, etc.

2. The  project
promoter suggested
that conservation and
of

plantations will be

nurturing tree

done through village
people.

EC Identification No. - EC24B001MH110794
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3. Mining has been
done in the proposed
Sand Ghat last year.
4. Only the amount of
sand is mined as
much as the Taluka
level committee has
given permission for
mining the sand
stock.

5. There is a water
supply facility within
300 m from the Sand
Ghat and there is no
Sand Ghat that has
water supply facility
within 300 m. Also
the depth of sand is
proposed by GSDA.
The depth of Sand
Ghat is proposed as
per GSDA and Govt.
Full care has been
taken to ensure that
the surrounding

ground water level

does not decrease

6 Shri.” ‘Roshan
Zoting,
Villager,
Village
Gosewadi,

Tal -Saoner

The dust occurred
due to transportation
of the sand, the traffic
problem cause the
trouble some of to &
fro bulk cart even
after damage of the
bulk cart the cost has

not be received'

The project
proponent informed
that,

There is a road

outside the village for
the transportation of
The mining

will  be
carried out between

6.00 am to 6.00 Pm.

sand.

activity

EC Identification No. - EC24B001MH110794
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After that there is no
excavation. He
further informed that
the water sprinkling
will be done on the
road side to Prevent

the dust.

15

Date on which  Gram
panchayat/ Gram  sabha
granted NOC for the ﬁroposgd
sand ghat;b .

25.09.2023

16

Number of trees to be planted

along the aﬁbroach road:

400

17

Number of trees to be planted

along the river bank if any; ‘

270

18

Whether = 'the.. . proposed
approach road . of = sand
transportation :.is | passing

outside the village (Yes/ No)

Yes

19

Whether Proposed sand ghat
falls within any Eco-Sensitive.
Zone/ Polluted River Stretch
(Yes/Nd) -

20

Amount  of - Environment
Management Plan. proposed
for sand ghat (in Rs. lakhs)

Capital Cost = Rs 3.34

21

Amount. .. proposed for

compliance of issues raised:in |

Public Hearing (in Rs. lakhs)

None =

22

Details of Replenishment

Study carried out.

Replenishment Study has been done. Pre-Monsoon and Post Monsoon
Survey at each sand ghat was done and it was observed that during this

year deposition was 87750 m3 at this sand ghat.

23

Whether cluster forms within
the periphery of 500 mitr of
the two sand ghats as per

prevailing Guidelines,

No

EC Identification No. - EC24B001MH110794
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Notification, OM’s, etc.
(Yes/ No)

24

If yes, details there of

i)Name of sand ghats fall
under cluster with their areas

(in Ha.)

ii)Total area of Sand ghats
after cluster formation (in

Ha.)

25

Amount of - Corporate
Environment Responsibility

(CER)

1.50

3.

The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and

decided to accord Environment Clearance to the said project under the provisions of Environment

Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:

A. SEAC Conditions-

EC Identification No. - EC24B001MH110794  File No. - SIA/MH/MIN/455324/2023 Date of Issue EC - 02/02/2024 Page 8 of 15

1.

District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
(MOEFCC, SEIAA).

Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.
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7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to ‘identify the _central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent beundary pillars at the identified area of the aggradation and
deposition  outside the bank of the river at a safe location for. future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Managemeﬁt Plan as presented are included in
_the lease agreement to be signed with the lease holder and ensure its implementation

14. Aﬁy unspent budget for EMP and CER will be transferred to District Mirﬁng Fund and
w1ll be used for CER/Plantation activities in consultatlon with Dlstrlct Collector.

15. PP to ensure that, the distance of mining act1v1ty area from the river bank shall be 1/4th
~of the river bed width and should not be less than 7. 5 meters, or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times’(lO x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side '

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.
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18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted

to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking

20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.
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31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extractlon Pohcy 1ssued by Maharashtra Govemment in Revenue
and Forest Department :

34. The District Collector and Dlstrlct Mlnlng Ofﬁcer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ ble National Green Trlbunal in application No. 171/2013 &
173/2018 be strictly followed

35. Environment Monltormg committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

36. The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned

lease can witness the appropriate methods and system for implementation of EMP as also
CER. '

B. SEIAA Conditions-
1. DMO to adhere to the conditions stipulated by SEAC-1.
2.2 District Collector fo personally monitor/ ensure strict compliance of the condition no 10,12,
14, 15,19, 20, 22,23 and 27 mentloned in SEAC MoM.
General Condltlons L :

I.  District Collector and Dlstrlct Mmlng Ofﬁcer to ensure the dlrectlons glven by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate’ absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

II. Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding

distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.
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II.  The validity of EC to the above mentioned sand block satisfying stipulated conditions
is as per the valid approved mining plan.

IV.  District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MOoEF&CC & Others) dated 19.10.2015 as below-

i) After the grant of ‘Environment Clearance’ to District Mining Officer, and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification.

ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.

iii)  The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.

V. Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VL Project proponent to ensure the strictly implementation of Environment management
plan.

VIL.  District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Maharashtra (GoM) is implemented in letter and spirit.

VIII.  Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

IX.  The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

X.  District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

XL Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

XII.  The District collector should ensure that mining will be done strictly up to the depth

recommended by GSDA.

XIII.  The green belt development /tree plantation will be made either on river bank or along
road side.

XIV.  Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

XV.  Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.
XVIL. Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.
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Transport of sand should be through vehicle which is properly covered with Tarpaulin

and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology

and Mining comprising study to show that annual replenishment of sand in the mining

lease area is sufficient to sustain the mining operations at levels prescribed in the mining

plan and that the transport infrastructure is adequate to transport the mined material.

Provisions stipulated in Maharashtra Minor Minerals Extraction (development and

Regulation) Rules 2013 and Government Resolution of Revenue and Forest

Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining'2 m minimum layer below, should

not be more than 2 meters as per Government Resolution of Revenue Department dated

03.01.2018 e. g if the total depth of sand is 3 m, only up to one meter of sand shall be

mined.

Project Proponent or Drstrlct Collector will take bank guarantee up to 2% of the total

auction cost for the given auction perrod from the Lessee to ensure the compliance of

the conditions stipulated. In case of violation of stlpulated conditions by the Lessee,

bank guarantee so obtained shall be forfeited and legal action under the law should

initiated against such Lessee.

The distance 3 m or 10 % of the Wldth of river whrchever is more w1ll be kept intact as

a no mining zone.

No cutting of the trees shall be done wh11e excavating the sand or while constructing

the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the

State Government only for prevention of flood and increasing the capacity of reservoir

if any.

It shall be ensured that excavation of minor m1nera1 does not disturb or: change the

underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and

flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to

mining for its nesting is disturbed.

Turtle nesting units conservation is Very 1mportant Therefore sand mlmng in such areas

is to be prohibited. ; : < s

Precise mining area will be jointly demarcated at site by ofﬁcrals of Mining/Revenue

department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authorlty shall - be submltted to Environment

Department. i

All necessary statutory clearances shall be obtained before start of mining operations.

No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.

The lease holder shall obtain necessary prior permission of the competent authorities

for drawal of requisite quantity of water (surface water and groundwater), if required

for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the

standards prescribed by MoEF/CPCB.
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XXXVIII.  No wildlife habitat will be infringed.

XXXIX. Environmental clearance is subject to obtaining clearance under the Wildlife

(Protection) Act, 1972 from the competent authority, if applicable to this project.
XL.  Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.

XLI.  Parking of vehicles should not be made on public places.
XLIL.  Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

XLIII. It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportation.

XLIV.  Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

XLV.  Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

XLVL  Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL.

XLVIL.  Measures shall be taken for control of noise level to the limits prescribed by CPCB.
XLVIII.  Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).

XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
‘court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air '(Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.
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9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
. Pravin Darade
* . (Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra) Mumba1 :
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollutlon Control Board Mumba1
4. Regional Office MOEF & CC Nagpur o
5.District Collector, Nagpur
6.Regional Officer, Maharashtra Pollutron Control Board Nagpur

Signature Not Verified

Digitally signed by:’S§iri Pravin C.
Darade, I.A.S.
Designation: Me
o Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455327/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH191409
2. File No. SIA/MH/MIN/455327/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Juni Kamptee

(Gadeghat) Sand Ghat over an extent of
3.6 ha:"at Kanhan River Gut No. 230 part,
241/2 Part, Village Juni Kamptee
(Gadeghat), Taluka Parseoni, District
Nagpur, Maharashtra by District Mining
Officer, Nagpur.

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
Pravin C. Darade , .A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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To

District Mining Officer,
Nagpur.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455327
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

Subject - : Environment Clearance for Juni Kamptee (Gadeghat) Sand Ghat over an
extent of 3.6 ha. at Kanhan River Gut No. 230 part, 241/2 Part, Village Juni
Kamptee (Gadeghat), Taluka Parseoni, District Nagpur, Maharashtra by
District Mining Officer, Nagpur

Reference : Application no. SIA/MH/MIN/455327

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271% meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274™ Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08™ January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr | Description Details
No
1 ‘Address  of proposed | Juni Kamptee (Gadeghat) Sand Ghat over an extent of 3.60 ha. at Gut
sand ghat No 230 Part, 241/2 Part, Village Juni Kamptee, Tehsil Parseoni,
District Nagpur, Maharashtra
2 Area of sand ghat in Ha. | 3.60 ha.
3 Name of village, Tehsil | Village Juni Kzimptee, Tehsil Parseoni, District Nagpur, Maharashtra
and District
4 Name of river on which | Kanhan
sand ghat is proposed
5 Quantity of  sand | 11448 Brass
proposed to be mined as

EC Identification No. - EC24B001MH191409
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per approved mining

plan (in Brass/year)

All corner latitude and
longitude of proposed
sand ghat

Points Longitude

Latitude

BP-1 21°13'46.28"N

79°12'12.48"E

BP-2 . | 21713'43.38"N

79°12'12.33"E

“BP-3. 121°1342.73"N -

79°12'26.30"E

BP4 | 21°1345.63'N

79°1226 34"

Length x Width x Depth

(Lx Wx D) of proposed |

sand ghat‘ in meters;

400%90*0.9

Whether District Survey
Rép ort (DSR) for current
périod is prepared‘ as per
prevailing Notifications,
Guidelines, Rules,

OM?s, court: orders

| (Yes/No)

Yes

Whether District Survey.

Report is approved by
the  District = collector

_/Competenf Authority |
'(‘Ye_‘s/No) e

Yes

10

If, yes date of approval .

01.11.2023

11

Period for which DSR
was published on*the
website for suggestion/
objection from the

stakeholders.

30 days

EC Identification No. - EC24B001MH191409

File No. - SIA/IMH/MIN/455327/2023

Date of Issue EC - 02/02/2024
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12 | Number of suggestion/ | No Comments received on DSR
Objection received and
Details of action taken.
13 | Date of Public Hearing | 03.12.2023
conducted for proposed
sand ghat.
14 | Whether all issues raised | Yes
in the public hearing are
Sr. | Person Objections/ Comments made
adequately - - addressed
Name Suggestion/ by Project
(Yes/ No) No
Question
Proponent/ MPCB.
1 | Shri. Ghetan My village is 2 km | The project
Raut, away from sandghat | proponent informed
Villager, and I am | that,
Village unemployed so will
After receiving the
Jakhegaon, there be
environment
Tah. employment
. clearance for
Kamptee opportunity?
sandghat, the
unemployed will get
employment
opportunities when
the mining will start
at sandghat.
Transporting sand,
loading sand in
tractors,  planting
trees etc. There are
many employment
opportunities
directly and
indirectly
2 Shri. I had taken tractor | Hon'ble Chairman of
Shravan when the sandghat | the committee &
Akre, started, now will the | Additional District
EC Identification No. - EC24B001MH191409  File No. - SIA/MH/MIN/455327/2023 Date of Issue EC - 02/02/2024
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management, may I

Villager, work on the | Magistrate, Nagpur
Village sandghat start earlv | suggested that,
Jakhegaon, so- that I can qet
You should raise
Tal work soon?
questions about
Kamptee
environmental issue
and not to ask
questions about
other matters.
Shri, Vicky | How . will -~ the |- The project
Sath\jane,' laborers‘ . work | ‘proponent informed
: Villagér,r ‘ wearing helmets, ear tha_t,
o muffs; gloves, |-
S : While doing any
glasses during
mining work
summer season?

‘ different legal norms
have to be
considered and the
laborers have to be
provided with safety
equipment under the
safety ~ regulations
and proposed as per
the guidelines of the
mining government

~ Shri Sarang | How many trees will'| The project
Mahalle be planted? proponent informed
Villager, ' that,
At least 500 trees per
hectare  will be
planted.
Shri. 1.The expenditure | The project
Rajendra shown under | proponent informed
Patil, Sub-| environmental that,

EC Identification No. - EC24B001MH191409
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Regional know where it will | 1. There will be
Officer, be spent? expenses for to
monitor the quality

Maharashtra | 2. How you are . )
of air and water in

Pollution going to conserve
the atmosphere, for
Control and nurture of )
truck transportation,
Board, avenue tree
for sprinkling water
plantation. )
Nagpur on the road side,
3. Whether | CCTV camera, tree
Excavation has been | . plantation, road

done in the proposed | maintenance,

sandghat or how? tarpaulin  covering
on truck & tractors,
4. 'Is there more
etc.
mining - than the
proposed capacity? 2. -~ The project
promoter suggested

5. - 1s there any )
that conservation

depletin, round
pieie.. B and nurturing of tree

ter level in th
water J2re L he plantations will be

AL £ th
vieltty . . © © done through village

roposed dghat
pop sance people.
area?
3. Mining has been
done in the proposed

Sand Ghat last year.

4. Only the amount
of sand is mined as
much as the Taluka
level committee has
given permission for
mining the sand

stock.

5. There is a water
supply facility
within 300 m from
the Sand Ghat and
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there is no Sand
Ghat that has water
supply facility
within 300 m. Also
the depth of sand is
proposed by GSDA.
The depth of Sand

Ghat is proposed as

| per GSDA and Govt.

_Full care has been

taken to ensure that

the.  surrounding

| ground water level

does not decrease

6 | Shri.

The

panchayat/ Gram sabha

: The dust.. occurred project
Roshan due to transportation | proponent informed
Zoting, of ‘the sand, the| that,

;Villager, traffic problem
G There is a road
“Village cause .- “the
‘ ’ . outside  the village
[ ~Gosewadi, troublesome of to & ’ :
: , for the
Tal -Saoner | “fro. bulk cart even
e transportation of
after damage  of the
sand. The “mining
bulk'cart the costhas | .* . :
s activity - will  be
.| not be received
o i carried out between
6.00 amto 6.00 Pm.
After that there is no
¢ excavation. He
further informed that
the water sprinkling
will be done on the
road side to Prevent
the dust.
15 | Date on which Gram | 04.05.2023
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granted NOC for the
proposed sand ghat.

16 Number of trees to be | 300
planted  along  the

approach road.

17 | Number of trees to be | 200
planted along the river

bank if any,

18 | Whether the proposed | Yes
approach road of sand
transportation is passing
outside the village (Yes/
No)

19 | Whether Proposed sand | No
ghat falls within any
Eco-Sensitive Zone/
Polluted River Stretch
(Yes/ No)

20 | Amount of Environment | Capital Cost=Rs 3.39
Management Plan
proposed for sand ghat
(in Rs. lakhs)

21 | Amount proposed for | None
compliance of issues
raised in Public Hearing

(in Rs. lakhs)

22 | Details of | Replenishment Study has been done. Pre-Monsoon and Post Monsoon
Replenishment ~ Study | Survey at each sand ghat was done and it was observed that during this

carried out. year deposition was 50000 m3 at this sand ghat.

23 Whether cluster forms | No
within the periphery of
500 mtr of the two sand
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ghats as per prevailing
Guidelines, Notification,

OM’s, etc. (Yes/ No)

24 | Ifyes, details there of -

i)Name of sand ghats fall | -
under cluster with their

areas (in Ha.)

ii)Total aréa of:Sand | -
ghats . after - cluster

formation (in Ha.)

25 | Amount - of - Corporate | - 1.60
Environment

Responsibility (CER)

3. The proposal has been considered by SEIAA in its 274 Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
. SEAC Conditions- : :

‘1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be subm1tted to all authorities
( MOEFCC, SEIAA). ~

2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan subm1tted with budgetary allocation and time
line to be submitted to SEIAA to ratlfy : :

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before startmg any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout
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6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.
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18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.,

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mlneral transportatron vehicle from source to destlnatlon shall be tracked
through the system using checkpornts Radro frequency 1dent1f1cat10n (RFID) tags, and
GPS tracklng o

20. PP shall carry out sand m1n1ng by manual method only No rnechamcal /electrlcal/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to  proposed sand mining activity

22. PP to ensure that mining/ loadmg activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB '

27. PPto ensure that parklng shall be done at de51gnated place only and shall not be on public
*.roads or-in the river bed ' :

28. The sand transportatlon shall be carrred out through the covered Vehlcles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First'Aid facility at the proposed mining site. PP
to impart-safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.
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The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed

Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned
lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-

1. DMO to adhere to the conditions stipulated by SEAC-1.
2. District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,

14, 15,19, 20, 22, 23 and 27 mentioned in SEAC MoM.

General Conditions:

L.

IL

EC ldentification No.

District Collector and District Mining Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.
Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.
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Page 12 of 17



1261

IMI. The validity of EC to the above mentioned sand block satisfying stipulated conditions
is as per the valid approved mining plan.

IV. District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MOoEF&CC & Others) dated 19.10.2015 as below-

i) After the grant of ‘Environment Clearance’ to District Mining Officer, and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter s name as per procedure in Clause No. 11 of the EC
Notification:

ii) District Mining Officer will forward the proposal to. SETAA for transfer of
Environment Clearance to Lessee or Transferee.

iii) The. concerned Tahsildar of that area will be the Authorlty for conducting
‘periodic inspections, site visits and attending to complaints of violation etc.

© Tahsildar will visit the: site to. verify whether the: concerned Lessee or
Transferee, after. transfer of Environment clearance on. their name, have
~ followed the conditions stipulated in the Environment clearance.

iv) In:respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector

 will send the report to SEIAA with his/her observations.

V.  Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VI.  Project proponent to ensure the strictly implementation of Envrronment management

~ plan.

VII.  District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Mabharashtra (GoM) is implemented in letter and spirit.

VIII.  Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

IX.. The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed. = :

X.  District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand. ’

XI.  Project Proponent to ensure that vehicles transportlng sand should not be overloaded
beyond stated capacity.

XII.  The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

XIII.  The green belt development /tree plantation will be made either on river bank or along
road side.

XIV. Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

XV.  Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

XVI.  Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.
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Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is' more will be kept intact as
a no mining zone.

No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and
flow pattern of the river water.-

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.

Turtle nesting units conservation is very important. Therefore sand mining in such areas
is to be prohibited.

Precise mining area will be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment
Department.

All necessary statutory clearances shall be obtained before start of mining operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.
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No wildlife habitat will be infringed.

Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.
Parking of vehicles should not be made on public places.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

It shall be ensured that there isno leakage of oil and grease from the vehicles used for
transportation. o

Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance-of roads. through which transportatlon of minor
minerals is to be undertaken, shall be carried out regularly. :

Provision for first-aid, medlcal health care safe dr1nk1ng water, and samtatlon etc. shall
be provided at site. /

Ambient air’ quality will be monitored at the site and the nearest habltatlon regularly.
Ambient air quality at the boundary of the precise m1n1ng area shall conform to the
norms prescribed by MoEF & CC, GOL

Measures shall be taken for control of noise level to the limits prescribed by CPCB.
Any change in mining area, khasra /Gat numbers; entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended). '

SEAC appraised the proposals on the basis: of 1nformat10n submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to. Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

The environmental clearance is being issued without prejudice to the action initiated under

EP Act or any court case pending in the court of law and it does not mean that pl‘O_]CCt proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or actlon 1n1t1ated under EP Act.

5. In case of submission of false document and non- ~compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason. L
7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.
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9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
Pravin Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5. District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.

EC Identification No. - EC24B001MH191409  File No. - SIA/MH/MIN/455327/2023 Date of Issue EC - 02/02/2024 Page 16 of 17

|



Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade , I.LA.S. |
Designation: Me
Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455328/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH187048
2. File No. SIA/MH/MIN/455328/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Dahadi Sand

Ghat overan-extent of 1.05 ha at Kanhan
River-Bed Gut No. 107 (Part), 108, 120,
110,111, Village Dahadi, Taluka Mouda,
District Nagpur, Maharashtra, District
Mining Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

To
District Mining Officer,
Nagpur.

Subject

No. SIA/MH/MIN/455328
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

' Environment Clearance for Dahadi Sand Ghat over an extent of 1.05 ha at

Kanhan River Bed Gut No. 107 (Part), 108, 120, 110, 111, Village Dahadi,
Taluka Mouda, District Nagpur, Maharashtra, District Mining Officer,
Nagpur.

Reference : Application no. SIA/MH/MIN/455328

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271 meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274%™ Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr | Description Details
No
1 | Address of proposed sand | Dahali Sand Ghat over an extent of 1.05 ha. at Gut No. 107 part, 108, 120,
ghat 110, 111 Village Dahali; Tehsil Mouda, District Nagpur, Maharashtra.
2 | Area of sand ghat in Ha. 1.05 ha.
3 | Name of village, Tehsil and | Village Dahadi, Taluka Mouda, District Nagpur. MH
District
4 | Name of river on which | Kanhan
sand ghat is proposed
5 | Quantity of sand proposed | 1855 brass/annum
to be mined as per approved
mining plan (in Brass/ year)
6 | All comer latitude and Points | Longitude Latitude
longitude of proposed sand BP-1 | 21°8'59.78"N | 79°22'39.99"E
ghat BP-2 | 21°8'58.84"N | 79°22'39.73"E

EC Identification No. - EC24B001MH187048
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BP-3

21°8'56.03"N

79°22'51.49"E

BP-4

21°8'56.97"N

79°22'51.74"E

Length x Width x Depth (L
x W x D) of proposed sand

ghat in meters.

350*30%0.50

Whether District Survey
Report (DSR) for current

period is prepared as. per :

prevailing
Guidelines, Rules; ‘OM"s,
court orders (Yes /No) ,i

Notifications;

Yes

Whether  District »_Survey
Report is approved by the
district ' cblléétor/
Competent: Authority (Yés/

No)

Yes

10

If, yes date of approval

01.11.2023

11

Period for which DSR: was
published on the website for

suggestion/. objection: from

the stakeholders.

30 days

12

Number: = of . suggestion/

Objection . received. - and

Details of action taken.

No-Comments received on DSR

13

Date.” of Public Hearing
conducted:_for

sand ghat.

proposed-:

03.12.2023

14

Whether all' issues raised in
the public hearing 'are
adequately addressed (Yes/

No)

Yes

Sr. | Person‘Name

Objections/

Suggestion/ QueStion

Comments made by
Project

Proponent/ MPCB.

1 Shri.
Raut,

Ghetan

Villager,
Village

My village is 2 km
away from sandghat
and I am unemployed
be

so will there

The project proponent
informed that,

After receiving the

environment clearance
the

for  sandghat,
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Jakhegaon,
Tah. Kamptee

employment

opportunity?

unemployed will get
employment

opportunities when the
mining will start at
sandghat. Transporting
sand, loading sand in
tractors, planting trees
etc. There are many
employment
opportunities

directly

and indirectly

Shri. ' Shravan

I ~had taken tractor

Hon'ble . .Chairman of

Akre, when  the * sandghat | the  committee &
Villager, started, now will the | Additional District
Village work on the sandghat | Magistrate, =~ Nagpur
Jakhegaon, start earlv so that'I can | suggested that,

Tal Kamptee - | qet work soon? You should raise
questions about
environmental  issue
and not to ask questions
about other matters.

Shri. “~Vicky [ How will the laborers | The project proponent

Sathvane, work wearing helmets, | informed that,

Villager, ear .muffs, :gloves, | While . doing: any

glasses during summer: | mining work different

season? legal norms have to be
considered and the
laborers have to be
provided with safety
equipment under the
safety regulations and
proposed as per the
guidelines of  the
mining government

Shri Sarang. How many trees will be | The project proponent

Mabhalle planted? informed that,

Villager,
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At least 500 trees per

hectare will be planted.

5 Shri.
Rajendra
Patil, Sub-
Regional

Ofﬁ_cer,; e

Pollution
Control
vB'oard,» -
Nagpur

Maharashtra

proposed

1.The

shown

expenditure
under
environmental
management, may I
know where it will be
épent? o
2. How yoﬁv’:ar‘é‘ gdihg
to conserve and nurture
of avenueé" :‘:*.:_tr"ee
plantétiOn. L |

3. 'Whether Excavation

“I"has been done in the

-proposed sandghat or

how?

-4.1s there. more mining

than: . .the proposked
capacity? T

5. Is there any depléting
ground: water level in

the = vicinity of the

area?

-road

sandghat

The project proponent
informed that,

1. There will be
expenses for to monitor
the quality of air and
water in the
étmosphere, for truck
transportation, for
sprinkling water on the
side, CCTV
camera, tree plantation,
road maintenance,
tarpaulin covering on
truck & tractors, etc.

2. The project promoter
suggested that
conservation and
nurturing > of  tree
planfaﬁons will  be
doneg : through  village
people.

3. Mining has  been
done” in the proposed
Sand Ghat last year.

4. Only:the amount of
sand is mined as much
as the Taluka level
committee has given
permission for mining
the sand stock.

5. There is a water
supply facility within
300 m from the Sand
Ghat and there is no
Sand Ghat that has
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water supply facility
within 300 m. Also the
depth  of
proposed by GSDA.
The depth of Sand Ghat
is proposed as per
GSDA and Govt. Full

sand is

care has been taken to
the
ground

ensure that
surrounding

water level does not

planted along the river bank
if any,

decrease
6 Shri. Roshan | The dust occurred due | The project proponent
Zoting, to transportation of the | informed that,
Villager, sand, the - traffic | There is a road outside
Village problem - cause  the | the village for the
Gosewadi, trouble some' of to & | transportation of sand.
Tal -Saoner fro bulk cart even after | The mining activity
damage of the bulk cart | will be carried out
the cost’ has not be | between 6.00 am to
received' - 6.00 "Pm. After that
there is no excavation.
He further informed
that the water
sprinkling will be done
on the road side to
Prevent the dust.
15 | Date on which Gram | 11.12.2023
panchayat/ Gram - sabha
granted NOC for -the
proposed sand ghat.
16 | Number of trees to be | 200
planted along the approach
road.
17 | Number of trees to be | 175
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18 | Whether the proposed | Yes
approach road of sand
transportation is passing
outside the village (Yes/
No)

19 | Whether Proposed sand ghat | No

falls within any Eco-
Sensitive Zone/ Polluted
River Stretch (Yes/ Np)'

20 | Amount of Eni(ironment Capital Cost=Rs 0.55

Management'Plan proposed
for sand ghat'(in Rs.1akhs)

21 | Amount  proposed: for | None
compliance of issues raised |
in Public Hearihg (in Rs.
lakhs) |

22 | Details of Replenishment | Replenishment Study has been done. Pre-Monsoon and Post Monsoon
Study carried out. Survey at each sand ghat was done and it was obseryed that diiring this year

deposition was 10500 m3 at this sand ghat.

23 | Whether  cluster- forms | No
within the periphery of 500
mtr of the two sand ghats as
per_prevailing  Guidelines,
Notification; . OM’s, ~ efc.
(Yes/No) '

24 | If yes, details there of o

i)Name of sand ghats fall | -
under cluster with their

areas (in Ha.)

ii)Total area of Sand ghats -
after cluster formation (in
Ha.)

25 | Amount of  Corporate 1.50

Environment Responsibility
(CER)

3. The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and
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decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
( MOEFCC, SETAA).

2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease. ’

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank
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11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantat1on activities in consultatron W1th D1strrct Collector.

15. PP to ensure that the distance of mining activity area ) from the river - bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whlchever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance’ of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side .

17. ‘The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement

of tippers/tractors for the villages having habitation shall be avoided.

18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to-not make it poss1ble for any Vehlcle to enter or exit without
entry into the computerized system.

- B. All such point shall have 24x7 CCTV coverage the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral trar‘lsporfetion' vehicle from source to destination shall be tracked
through the system using checkpomts Radlo-frequency 1dent1ﬁcatlon (RFID) tags, and
GPS tracking

20. PP shall carry out sand mining by rrianual'method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

'21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.
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24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

34. The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed

3S. Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

EC Identification No. - EC24B001MH187048  File No. - SIA/MH/MIN/455328/2023 Date of Issue EC - 02/02/2024 Page 10 of 15




1276

36. The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned
lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-
1. DMO to adhere to the conditions stipulated by SEAC-1.

2. District Collector to personally monitot/ ensure strict compliance of the condition no 10,12,
14, 15, 19, 20, 22, 23 and 27 mentloned in’ SEAC MoM.
General Conditions:

I.  District Collector and Dlstrlct Mlmng Officer to ensure the directions given by Hon'ble
National Green Tribtinal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned, shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

II. Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December

2013 issued by MoEF.

IMI. The validity of EC to the above mentioned sand block satisfying stlpulated conditions
is as per the valid approved mining plan.

IV.  District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MOoEF&CC & Others) dated 19.10.2015 as below-

i) . After the grant of ‘Environment Clearance’ to District Mining Officer, and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name-as per procedure in Clause No. 11 of the EC
Notification. ..

i) District Mining. Officer Wlll forward the proposal  to SEIAA for transfer of

» Environment Clearance to Lessee or Transferee.

iii) The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to. verify whether the concerned Lessee or
Transferee, -after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.

V.  Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VL. Project proponent to ensure the strictly implementation of Environment management
plan.
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XVIL
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XX.

XXI.

XXIIL

XXIII.

XXIV.
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District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Maharashtra (GoM) is implemented in letter and spirit.

Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

The green belt development /tree plantation will be made either on river bank or along
road side.

Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.

No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.
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XXV. Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

XXVIL It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

XXVIL. Tt shall be ensured that mining does not in any way disturb the turbidity, velocity and
flow pattern of the river water.
XXVIII. It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed. : :

XXIX.  Turtle nesting units conservatron is very 1mportant Therefore sand m1n1ng in such areas
is to be prohibited. .

XXX. Precise mining area will be jointly demarcated at site by ofﬁ01als of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan,. duly” verified by competent authorlty shall .be submltted to Environment
Department. . :

XXXI. Al necessary statutory clearances shall be obtamed before start of m1n1ng operatlons

XXXII.  No mining shall be carried out in the live streams. »
XXXII.  Mining shall be limited to day hours time only. ~
XXXIV. No mining shall be carried out in the safety zone of any bridge and/or embankment
XXXV. No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
XXXVI.  The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantlty of water (surface water and groundwater) if required
for the project.
XXXVII. Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.
XXXVIIL.  No wildlife habitat will be infringed.
XXXIX. Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
XL.  Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Hortlculture Officer.
XLI . . Parking of vehicles should not be made on public places. | '

XLIL - Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

XLIIL. Tt shall be ensured that there is no leakage of oil and grease from the Vehlcles used for
transportatlon

XLIV.  Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

XLV.  Provision for first-aid, medical health care safe dr1nk1ng water, and sanitation etc. shall
be provided at site. : '

XLVI.  Ambient air quality will be monltored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL.

XLVIL.  Measures shall be taken for control of noise level to the limits prescribed by CPCB.
XLVIIL.  Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).

EC Identification No. - EC24B001MH187048  File No. - SIA/MH/MIN/455328/2023 Date of Issue EC - 02/02/2024 Page 13 of 15




1279

XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under

EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1* Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
Pravin Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5. District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade , I.LA.S. |
Designation: Me
Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455329/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH171803
2. File No. SIA/MH/MIN/455329/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Palora sand

spot over-an extent of 2.40 ha at Pench
River-Bed Gut no. 102 Part, 99, 43 Part,
Village Palora, Taluka Parseoni, District
Nagpur, Maharashtra by District Mining
Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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To

District Mining Officer,
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

Nagpur.

Subject

No. SIA/MH/MIN/455329
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

: Environment Clearance for Palora sand spot over an extent of 2.40 ha at

Pench River Bed Gut no. 102 Part, 99, 43 Part, Village Palora, Taluka
Parseoni, District Nagpur, Maharashtra by District Mining Officer, Nagpur.

Reference : Application no. SIA/MH/MIN/455329

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271% meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274" Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08 January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr | Description Details
No
1. | Address of :
proposed  sand Palora Sand Ghat over an extent of 2.4 ha. at Pench River Gut No: 103 Part, 99 Part,
ehat 43 Part, Village Palora, Taluka Parseoni, District Nagpur, Maharashtra
2 | Areaofsand ghat | 2.4 Ha
in Ha.
3 Name of village, | Village Palora, Taluka Parseoni, District Nagpur, Maharashtra
Tehsil and
District
4 | Name of river on | Pench
which sand ghat
is proposed
5 Quantity of sand | 11024 Brass

proposed to be

mined as per

EC Identification No. - EC24B001MH171803
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approved mining
plan (in

Brass/year)

All
latitude

comer

and
longitude of
proposed  sand

ghat

Points

Longitude

Latitude

BP-1

21°22'41.39"N

79°1020.25"E

BP-2

21°2228.40"N

79°10'18.46"E

BP-3

121°22'28.16"N

79°1020.45"E

“BP-4:=

2 21°22'41.10"N "

79°10'22.31"E

Length x Width x

Depth (L.x W x

D) of proposed
sand ‘g‘hat in

meters.

500.X60 X 0.7

Whether Districf
Survey Report
(DSR)  for

current period is’|

prepared as : per
prevaiiing
Notifications,
Guidelines,
.OM’s,

orders

Rules;,
court

(Yes/Ni o)

Yes

Whether District
Survey Report is
approved by the
District collector
/Competent
Authority
(Yes/No)

Yes

10

If, yes date of

approval

01.11.2023

11

Period for which

DSR was

30 days

EC Identification No. - EC24B001MH171803

File No. - SIA/IMH/MIN/455329/2023

Date of Issue EC - 02/02/2024
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published on the

website for
suggestion/
objection from

the stakeholders.

12 | Number of | No Comments received on DSR
suggestion/
Objection
received and
Details of action
taken.
13 | Date of Public | 03.12.2023
Hearing
conducted for
proposed . - sand
ghat.
14 | Whether all | Yes
issues raised in || Sr. | Person Name Objections/ Suggestion/ | Comments made by
the public'| [ No Question Project
hearing are _ Proponent/ MPCB.
adequately 1 Shiri. Ghetan | My village is 2 km away | The project proponent
addressed (Yes/ Raut, Villager, | from sandghat and I am | informed that,
No) Village unemployed so will there | After  receiving  the
Jakhegaon, Tah. | be employment | environment. - clearance
Kamptee opportunity? for sandghat, the
unemployed will  get

employment

opportunities when the
mining will start at
sandghat.  Transporting

sand, loading sand in

tractors, planting trees
etc. There are many
employment

opportunities directly and

indirectly

EC Identification No. - EC24B001MH171803

File No. - SIA/MH/MIN/455329/2023 Date of Issue EC - 02/02/2024
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2 Shri.  Shravan | I had taken tractor when | Hon'ble Chairman of the
Akre, Villager, | the sandghat started, now | committee & Additional
Village will the work on the | District Magistrate,
Jakhegaon, Tal | sandghat start earlv so | Nagpur suggested that,
Kamptee that I can get work soon? | You should raise

questions about
environmental issue and
not to ask questions about

& . ‘ ; éther matters.

“ 3 -Shri. Vicky How "will the labobrers vThe project proponent
:- 'Sath(van,e, . wéfk wearing F:h'elm_ets, infofmed'that,
Villagef, ' : ear ﬁiuffs, gloves, glasses ,Whi]el doing any mining
- during 'summé,r's:eason?'v work different  legal
norms.  have to be
considered and  the |
laborers . have to be
provided © with  safety
equipment’. under the
' safety regulations and
proposed as per the
>guid'elines of the mining
‘ govefnment

4 Shri..  Sarang | How many trees will be | The  project proponent
vMahélle planted? - ‘ informed that,

Villager, - | | At least 500 trees per

= = e hectare will be planted.

5 Shii. ~ Rajendra 1.The expenditure shown | The project proponent

“ .Paﬁl, Sub- unde'f'{ environniental informed that,

Regional “ = |'management, may I know |'1. There will be expenses
Officer, where it will be sper_lt?> for to monitor the quality
Maharashtra | 2. How ybu ﬁre going to | of air and water in the
Pollution conserve and nurture of | atmosphere, for truck
Control Board, | avenue tree plantation. transportation, for
Nagpur 3. Whether Excavation | sprinkling water on the

has been done in the | road side, CCTV camera,

proposed sandghat or | tree plantation, road

how? maintenance, tarpaulin

EC ldentification No. - EC24B001MH171803

File No. - SIA/MH/MIN/455329/2023 Date of Issue EC - 02/02/2024
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4. Is there more mining
than  the  proposed
capacity?

5. Is there any depleting
ground water level in the
vicinity of the proposed

sandghat area?

covering on truck &
tractors, etc.

2. The project promoter
suggested that
conservation and
nurturing of tree
plantations will be done
through village people.

3. Mining has been done
in. the proposed Sand
Ghat last year.

4. Only the amount of
sand is mined as much as
the Taluka level
committee has given
permission for mining the
sand stock.

5. There is a water supply
facility = within 300 m
from the Sand Ghat and
there is no Sand Ghat that
has water supply facility
within 300 m. Also the
depth of sand is proposed
by GSDA. The depth of
Sand Ghat is proposed as
pet GSDA and Govt. Full
care has been taken to
ensure that the
surrounding ground water

level does not decrease

EC Identification No. - EC24B001MH171803

File No. - SIA/MH/MIN/455329/2023 Date of Issue EC - 02/02/2024
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approach road of
sand
transportation is
passing outside
the
(Yes/No)

village

6 Shri.  Roshan | The dust occurred due to | The project proponent
Zoting, Villager, | transportation of the sand, | informed that,
Village the traffic problem cause | There is aroad outside the
Gosewadi, Tal - | the troublesome of to & | village for the
Saoner fro bulk cart even after | transportation of sand.
damage of the bulk cart | The mining activity will
the cost. has not be | be carried out between
received' .| 6-00 am to 6.00 Pm. After
“ . |that there is no
: b_ex_c‘avation. He further
-infoi’med that the water
4sprinklir-1g will be done on
| the rdad side to Prevent
*| the dust.
15 | Date. on  which | 26.06.2023
Gram panchayat/
Gram sabha
granted NOC for
the ~ proposed
sand ghat.
16 | Number :of trees | 300
to ‘be planted
along the
approach road.
17 | Number of trees | 250
to be planted
along the river
bank ifany,
18 | Whether the | Yes
proposed

EC Identification No. - EC24B001MH171803

File No. - SIA/MH/MIN/455329/2023 Date of Issue EC - 02/02/2024
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19

Whether
Proposed
ghat falls within

sand
any Eco-
Sensitive Zone/
Polluted River
Stretch (Yes/No)

No

20

Amount of
Environment
Management
Plan proposed
for sand ghat (in

Rs. lakhs)

Capital Cost =Rs 2,54,400

21

Amount
proposed for
compliance - of
issues raised in
Public Hearing
(in Rs. lakhs)

None

22

Details of
Replenishiment
Study * - carried

out.

Replenishment Study has been done. Pre-Monsoon and Post Monsoon Survey at

each sand ghat was done and jt was observed that during this year deposition was

30000 m3 at this sand ghat.

23

Whether cluster
forms within the
periphery of 500
mtr of the two
sand ghats as per
prevéiling
Guidelines,
Notification,
OM’s, etc.
(Yes/No)

No

24

If yes, details

there of

i)Name of sand

ghats fall under

EC Identification No. - EC24B001MH171803

File No. - SIA/MH/MIN/455329/2023

Date of Issue EC - 02/02/2024
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cluster with their

areas (in Ha.)

ii)Total area of | -
Sand ghats after
cluster formation
(in Ha.)

25 | Amount of | 1.62

Corporate

Environment ‘
Responsibility ~ |
(CER) |

3. The propkovsal-‘has been considered by SEIAA in its v27v4th Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
(MOEFCC SEIAA)

2.  Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submrtted to SETIAA to ratlfy

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
~ depot (minimum three tier plantatron) before start1ng any excavation on site. PP to plant
trees having 5-6 feet helght : '

4. PP to submlt details of expendlture spent on the areas of vrllages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and fac111t1es as presented in the layout

6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the

EC Identification No. - EC24B001MH171803 File No. - SIA/MH/MIN/455329/2023 Date of Issue EC - 02/02/2024 Page 9 of 17
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concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.

EC Identification No. - EC24B001MH171803 File No. - SIA/IMH/MIN/455329/2023 Date of Issue EC - 02/02/2024 Page 10 of 17
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18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it poss1ble for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequenc1es

19. The route of mmeral transportatlon vehicle from source to. destination shall be tracked
through the system using checkpornts Radio- frequency 1dent1ﬁcatlon (RFID) tags, and
GPS tracking . =~ :

20. PP shall catry out sand mining by manual method .only, No mechanical [electrical/power
driven devices shall be used for sand mining purpose

" 21. PP to ensure no stream is diverted dué to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23.. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nestmg close to the sand mining
‘if any

25. PP to ensure that adequate measures like maintenance of roads, sprlnklmg of water and
plantation is carried out to reduce the dust partlculate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB ‘

27. PP to ensure that parking shall be done at demgnated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.
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36.
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The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed

Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned
lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-

1.
2.

DMO to adhere to the conditions stipulated by SEAC-1.
District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14, 15, 19, 20, 22, 23 and 27 mentioned in SEAC MoM.

General Conditions:

L

II.

District Collector and District Mining Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.
Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.
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XVIL
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The validity of EC to the above mentioned sand block satisfying stipulated conditions

is as per the valid approved mining plan.

District Collector and District Mining Officer to ensure the directions given by Hon’ble

National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs

MOoEF&CC & Others) dated 19.10.2015 as below-

i) After the grant of ‘Environment Clearance’ to District Mining Officer, and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter S name as per procedure in Clause No. 11 of the EC
Notification.: '

ii) District. M1n1ng Officer will forward the proposal to SEIAA for transfer of

Environment Clearance to Lessee or Transferee:
The concerned Tahsildar of that area will be the Authorlty for conducting

- periodic inspections, site visits and attending to complaints of violation etc.

Tahsildar will visit the. site. to. verify whether the concerned’ Lessee or
Transferee, after transfer of Environment clearance on. their name, have

" followed the conditions stipulated in the Environment clearance.

In respect of cases of violation of conditions of Environment clearance, the

_ Tahsildar will submit his report to the District Collector and District Collector

will'send the report to SEIAA with his/her observations.

PI‘O_]CCt proponent to follow the standard environmental conditions for sand mining of

sustainable sand mining management guidelines 2016, issued by MoEF & CC.

Project proponent to ensure the strictly implementation of Environment management

plan.

District Collector to ensure that conditions stipulated in the Government Resolution

(G.R.) dated 31.01.2018 issued by Revenue and Forest Department Government of

Maharashtra (GoM) is implemented in letter and spirit.

Sand excavation is allowed only for the Reti Guts having sand deposition more than 2

m and excavation should be for layers above 2 m of sand deposit as recommended by

GSDA: : E

The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016

[regarding sand mlnlng approval and tracking system and transport of excavated sand]

should be followed. - » :

" District Collector to ensure that every receipt given is serially scanned and registration

number so- generated must be ertten on such recelpt to avoid duphcatlon and
unauthorized transportation of the sand.

Project Proponent to-ensure that vehicles transportlng sand should not be overloaded
beyond stated capacity.

The District collector should ensure - that m1n1ng will be done strictly up to the depth
recommended by GSDA.

The green belt development /tree plantatlon will be made either on river bank or along
road side. '

Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

File No. - SIA/MH/MIN/455329/2023 Date of Issue EC - 02/02/2024
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Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee. :

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.

No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and
flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.

Turtle nesting units conservation is very important. Therefore sand mining in such areas
is to be prohibited.

Precise mining area will be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment
Department.

All necessary statutory clearances shall be obtained before start of mining operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.
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No wildlife habitat will be infringed.

Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.
Parking of vehicles should not be made on public places.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

It shall be ensured that there is no leakage of 011 and grease from the vehicles used for
transportation.

Special Measures shall be adopted to prevent the nearby. settlements from the impacts
of mining_activities. Maintenance of roads through which transportation of minor
minerals‘is to be undertaken, shall be carried out regularly.

Provision for ﬁrst—a1d med1cal health care safe drinking Water and samtatron etc. shall
be prov1ded at site. ' :

Ambient air quality will be momtored at the s1te and. the nearest hab1tat1on regularly.
Ambient air quality at the ‘boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL

Measures shall be taken for control of noise level to the limits prescrrbed by CPCB.
Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).

SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

The environmental clearance is being issued without prejudice to the action initiated under

EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non—comphance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke

the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.
7. In case of any deviation or alteration in the prOJect proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments. ‘
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9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
Pravin ‘Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5.District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade , I.LA.S. |
Designation: Me
Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455330/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH170812
2. File No. SIA/MH/MIN/455330/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Mahalgoan A

Sand Ghat over an extent of 2.28 ha at
Sur.River Bed Gut No. 261 (Pimpalgaon),
23.(Part), 24, 25, 26 (Part), Village
Mahalgoan Taluka Mouda, District
Nagpur, Maharashtra, District Mining
Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
Pravin C. Darade , .A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455330
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

To
District Mining Officer,
Nagpur.
Subject  : Environment Clearance for Mahalgoan A Sand Ghat over an extent of 2.28
ha at Sur River Bed Gut No. 261 (Pimpalgaon), 23 (Part), 24, 25, 26 (Part),
Village Mahalgoan Taluka Mouda, District Nagpur, Maharashtra, District
Mining Officer, Nagpur

Reference : Application no. SIA/MH/MIN/455330

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271 meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274" Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.

2. Brief Information of the project submitted by you is as below:-
Sr. [ Deseription Details
No

1 | Address = of proposed | Mahalgaon-A sand spot over an extent of 2.28 ha at Sur River Bed Gut. 261
sand ghat (Pimpalgaon), 23 (Part), 24, 25, 26 (adjecent Part), Village Mahalgaon-A,
Tehsil Mouda, District Nagpur, Maharashtra

2 | Areaof sand ghat in Ha. | 2.28 ha

3 | Name of village, Tehsil | Village Mahalgaon-A, Taluka Mouda, District Nagpur. MH

and District

4 Name of river on which | Sur

sand ghat is proposed

5 Quantity of  sand | 4028 brass/annum
proposed to be mined as
per approved mining

plan (in Brass/year)
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All corner latitude and
longitude of proposed
sand ghat

Points

Longitude

Latitude

BP-1

21°16'36.19"N

79°33'29.94"E

BP-2

21°16'34.34"N

79°3329.28"E

BP-3

21°16'30.42"N

79°33'41.79"E

BP-4

21°16'32.27"N

79°33'42.45"E

Length x Width x Depth

(L x W x D) of proposed

sand ghat in meters:

380*60*0.50

Whether District Sﬁrvey

Report (DSR) for current | ..

period is prepared as per
prevailing Notiﬁéa;[‘ions;'
‘ ‘Rules,
OM’s, court orders (Yes/
No)

Guidelines,

Yes

Whefher District Survey
Report is approved by
the
Competent

(Yes/ No)

collector/

Authority

district

Yes

10

If, yes date of approval

01.11.2023 -

11

Period ; for which DSR
was  published on the
website:. for: suggestion/
the

objection . . fiom

stakeholders:.

30 days

12

Number: of suggestion/
Objection received and

Details of action taken.

No Comments received on DSR

13

Date of Public Hearing
conducted for proposed

sand ghat.

03.12.2023

14

Whether all issues raised
in the public hearing are
adequately  addressed

(Yes/ No)

Yes

Sr. | Person

Name

Objections/ Suggestion/

Question

Comments

Project

Proponent/ MPCB.

made by

EC Identification No. - EC24B001MH170812

File No. - SIA/MH/MIN/455330/2023 Date of Issue EC - 02/02/2024
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Shri. Ghetan
Raut,
Villager,
Village
Jakhegaon,
Tah.
Kamptee

My village is 2 km away
from sandghat and I am
unemployed so will there
be employment

opportunity?

The project proponent
informed that,

After receiving the
environment clearance
for sandghat, the
unemployed will get
employment
opportunities when the
mining will start at
sandghat. Transporting
sand, loading sand in
tractors, planting trees
etc. There are many
employment
opportunities  directly

and indirectly

| Tal Kamptee

Shri. Shravan
Akre,
Villager,
Village
Jakhegaon,

I had taken tractor when
the sandghat started, now
will the work on: the
sandghat start earlv so

that I can get work soon?

Hon'ble Chairman of
the  committee &
Additional District
Magistrate, Nagpur
suggested that,

You should raise
questions about
environmental issue and
not to ask questions

about other matters.

Shri. Vicky
Sathvane,

Villager,

How will the Ilaborers
work wearing helmets,
ear muffs, gloves,
glasses during summer

season?

The project proponent
informed that,

While doing any mining
work different legal
norms have to be
considered and the
to be

safety

laborers have
provided with
equipment under the
safety regulations and

proposed as per the

EC Identification No. - EC24B001MH170812

File No. - SIA/MH/MIN/455330/2023 Date of Issue EC - 02/02/2024
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guidelines of the mining

proposed sandghat - or
how? ‘
4. Is there more mining
than . -the .. proposed
capacity?

5. 1s there any depleting
ground water level in the
vicinity ‘of the prquSed

sandghat area?

government
4 Shri Sarang | How many trees will be | The project proponent
Mabhalle planted? informed that, |
Villager, At least 500 trees per
hectare will be planted.
5 Shri. <. 1:The expenditure | The project proponent
Raj eridra_ | shown . under | informed that,
Patil; | Slib- environmehtal" ‘ : 1. There will be expenses
I'Regional ’ma’nageme_nf, may ) “1.{ for to monitor the quality
Officer, know where it will. be of air and water in the
* | Maharashtra . | spent? 4 ‘ | aﬁhbsphere, for truck
Poliuti‘on 2. How .yo“u arevg:oing to | trénsportation, for
vControl, conserve b'anbd nurture- of | sprinkling water on the
Bdard, avenue tree plantation. road side, CCTV camera,
Nagpur 3. Whetherv Excavation trée plantation, road
has been ‘done in" the maintenance, tarpaulin

covering. on truck &
tractors, etc.

2.:The project promoter

suggeste_d that
conseryation and
nurturing ~  of  tree

plantations will be done
through village people.
3. Mining has been done
in:«the bproposed Sand
Ghat last year.

4. Only the amount of
sand is mined as much as
the Taluka level
committee has given
permission for mining
the sand stock.
5. There is a water
supply facility within

300 m from the Sand

EC Identification No. - EC24B001MH170812

File No. - SIA/MH/MIN/455330/2023 Date of Issue EC - 02/02/2024
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Ghat and there is no Sand
Ghat that has water
supply facility within
300 m. Also the depth of
sand is proposed by
GSDA. The depth of
Sand Ghat is proposed as
per GSDA and Govt.
Full care has been taken
to ensure that the
surrounding ground
water level does not

decrease

6 Shri. Roshan | The dust occurred due to | The project proponent

Zoting, transportation - of the | informed that,

Villager, sand, the traffic problem | There is a road outside
Village cause the trouble some of | the village for the
Gosewadi, to & fro bulk cart even | transportation of sand.

Tal -Saoner | after damage of the bulk | The mining activity will
cart the cost has not be | be carried out between
received' 6.00 afn to 6.00 Pm.
After that there is no
excavation. He further
informed that the water
sprinkling will be done
on the road side to

Prevent the dust.

15 [ Date on which Gram | 01.11.2023
panchayat/ Gram sabha
granted NOC for the
proposed sand ghat.

16 | Number of trees to be | 250

planted  along  the
approach road.

17 | Number of trees to be | 190

planted along the river
bank if any,
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18

Whether the proposed
approach road of sand
transportation is passing
outside the village (Yes/
No)

Yes

19

Whether Proposed sand
ghat falls within any

Eco-Sensitive Zone/

Polluted River Sttetbh

(Yes/ No) _

20

Amount of Environment

Management ~ Plan

proposed for sand ghat

(in Rs. lakhs)

Capital Cost =Rs-1.20

21

Amount proposed . for
compliance of = issues
raised in Pubiic Hearing
(inRs. lakhs)

None

22

Details of
Replenishment . Study

carried out.

was 45600 m3 at this sand ghat.

Replenishment Study has been done. Pre-Monsoon and Post Monsoon Survey

at each sand ghafwas done and it was observed that during this year deposition

23

Whether -cluster forms
within the. periphery -of
500 nitr of the two sand
ghats as per: prev_aﬂing
Guidelines, Notification,
OMs, etc. (Yes/No)

No

24

If yes, details there of

i) Name of sand.ghats
fall under cluster with

their areas (in Ha.)

ii)Total area of Sand
ghats  after  cluster

formation (in Ha.)

25

Amount of Corporate
Environment

Responsibility (CER)

1.50

EC Identification No. - EC24B001MH170812
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3. The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
(MOEFCC, SEIAA).

2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6.  The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in
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10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Env1ronmental Management Plan as presented are included in
the lease agreement to be 51gned with the lease holder and ensure 1ts implementation

14. Any unspent budget for EMP. and CER will be transferred to Dlstrlct Mining Fund and
will be used for CER/Plantation act1v1t1es in consultat10n with Dlstrlct Collector.

15. PP to ensure that, the dlstance of mining act1v1ty area from the river bank shall be 1/4th
of the river bed width and should not be less than 7. 5 meters or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.

18. PP to ensure following additional measures to be provided by the leascholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be: closed using barriers. All
provisions shall be made to not make it poss1ble for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by, the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system usmg checkpomts Radio-frequency identification (RFID) tags, and
GPS tracking

20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

EC Identification No. - EC24B001MH170812  File No. - SIA/MH/MIN/455330/2023 Date of Issue EC - 02/02/2024 Page 9 of 15
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23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020 :

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

34. The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed

35. Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.
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36. The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned

lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-
1. DMO to adhere to the conditions stipulated by SEAC-1.

2. District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14, 15,19, 20, 22, 23 and 27 mentioned in SEAC MoM.
General Conditions:

I.  District Collector and Dlstrlct Mlnlng Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow-. However; we direct that when further auctioning process-is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent. authonty which: ‘would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance

of 1 k m. from each other and gap is filled up subsequently under one or another pretext.

II. Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December

2013 issued by MoEF. -

III.  The validity of EC to the above mentioned sand block satisfying stipulated conditions
is as per the valid approved mining plan.

IV.  District Collector and District Mining Officer to ensure the derCthI’lS given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Slngh kalsi Vs
MOoEF&CC & Others) dated 19.10.2015 as below-

1) ~ After the grant of ‘Environment Clearance’ to District Mining Ofﬁcer and once
the Lessee or Transferee or actual person who is going to execute the mining

- activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No 11 of the EC
» Notification.

1) District Mining Officer will forward the proposal to SEIAA for transfer of

7. Environment Clearance to Lessee or Transferee.

iii) - " The concerned Tahsildar of that area will be the Authorlty for conductlng
perlodlc inspections, site visits and attendmg to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.

V.  Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VI.  Project proponent to ensure the strictly implementation of Environment management
plan.
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District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Mabharashtra (GoM) is implemented in letter and spirit.

Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

The green belt development /tree plantation will be made either on river bank or along
road side. '

Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined. ‘ .

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.

No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

File No. - SIA/MH/MIN/455330/2023 Date of Issue EC - 02/02/2024

Page 12 of 15



XXV.

XXVI.
XXVIL

XXVIIL
XXIX.

XXX.

XXXI.
XXXII.
XXXIII.
XXXIV.
XXXV.
XXXVL
XXXVIIL

XXXVIIL
XXXIX.

XL.

XLI.
XLII.

XLHI.

XLIV.

XLV.

XLVL

XLVIL
XLVIIL

EC ldentification No. - EC24B001MH170812

1310

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

Tt shall be ensured that mining does not in any way disturb the turbidity, velocity and
flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.

Turtle nesting units conservation is Very 1mportant Therefore sand mining in such areas
is to be prohibited.. . :

Precise mining area will be jointly demarcated at site by ofﬁ01als of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, . duly: verified' by competent authorrty shall be submrtted to - Environment
Department.

All necessary statutory clearances shall be obtained beforc start of mlmng operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeologrcal sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project. :

Waste water, if any, shall be properly collected and treated SO as to conform to the
standards prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject to ~obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
Green belt development shall be carried out considering CPCB guidelines. including
selection of plant species and in consultation with the local DFO/Horticulture Officer.
Parking of vehicles should not be made on public places.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin

“or other suitable mechanism so that no spillage of mineral/dust takes place.

Tt shall be ensured that there i is no leakage of 011 and grease from the vehicles used for
transportation. : :

Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly

Provision for first-aid, medlcal health care safe drinking water, and sanitation etc. shall
be provided at site.

Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL

Measures shall be taken for control of noise level to the limits prescribed by CPCB.
Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).

File No. - SIA/MH/MIN/455330/2023 Date of Issue EC - 02/02/2024
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XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under

EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy .
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments. '

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1** Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
e
Pravin Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbiai.
4. Regional Office MoEF & CC, Nagpur
5.District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade , I.LA.S. |
Designation: Me
Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455331/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH195879
2. File No. SIA/MH/MIN/455331/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Pipla Sand

Ghat overan-extent of 2.42 ha. at Pench
River-Gut No. 353 Part, 354 Part Village
Pipla, Taluka Parseoni, District Nagpur,
Maharashtra by District Mining Officer,
Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455331
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

To
District Mining Officer,
Nagpur.
Subject  : Environment Clearance for Pipla Sand Ghat over an extent of 2.42 ha. at
Pench River Gut No. 353 Part, 354 Part Village Pipla, Taluka Parseoni,
District Nagpur, Maharashtra by District Mining Officer, Nagpur

Reference : Application no. SIA/MH/MIN/455331

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271% meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274™ Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.

2. Brief Information of the project submitted by you is as below:-
Sr | Description Details
No

1 Address of - proposed | “ Pipla Sand Ghat over an extent of 2.42 ha. at Pench River Gut No. 353
sand ghat Part, 354 Part- Village Pipla,  Taluka - Parseoni, District Nagpur,
Maharashtra

2 Area of sand ghat in | 2.42 ha.
Ha.

3 Name of village, | Village Pipla, Taluka Parseoni, District Nagpur, Maharashtra
Tehsil and District

4 Name of river on | Pench
which sand ghat is
proposed

EC Identification No. - EC24B001MH195879  File No. - SIA/MH/MIN/455331/2023 Date of Issue EC - 02/02/2024 Page 2 of 17
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Quantity of sand
proposed to be mined
as  per approved
mining plan (in

Brass/year)

12840 Brass

All corner latitude and
longitude of proposed
sand ghat '

Points

_..Longitude

Latitude

“BP-1

121°19'50.26"N

79°11'8.95"E

BP-2+

C21°1944.51"N”

79°11'2.69"E

BP3

21°194234'N

79°11'5.05"E

BP-4

21°1947.95"N

79°11'11.27"E

Length .x  Width x
Depth (L x WxD)of
proposed sand ghat in

meters.

- 255%95%1.5

- Guidelines;

Whether
Survey Report (DSR)

District

for: current :period:is
prepa:red as: 'per
prevailing
Noﬁﬁéations,

Rules,
OM’s, court” orders
(Yes/No) h

Yes

Whether District

Survey  Report: . is
approved
District collector/
Competent Authority

(Yes/ No)

Yes

by <the |

i0

If, yes date of approval

01.11.2023

EC Identification No. - EC24B001MH195879

File No. - SIA/IMH/MIN/455331/2023

Date of Issue EC - 02/02/2024
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Raut,
Villager,
Village
Jakhegaon,
Tah.

Kamptee

away from sandghat
and I am
unemployed so will
there be-employment

opportunity?

11 Period for which DSR | 30 days
was published on the
website for suggestion/
objection from the
stakeholders.
12 Number of suggestion/ | No Comments received on DSR
Objection received and
Details of action taken.,
13 Date of Public Hearing | 03.12.2023
conducted for
proposed sand ghat.
14 Whether all - issues| Yes
raised in the public
. Sr. | Person Objections/ Comments made by
hearing are adequately
Name Suggestion/ Project
addressed (Yes/ No) No
Question
Proponent/ MPCB.
1 Shri. Ghetan | My village is 2 km | ‘The project

proponent informed

that,

After receiving the

environment
clearance for
sandghat, the
unemployed will get
employment
opportunities when

the mining will start
at sandghat.
Transporting  sand,
loading sand in
tractors, planting
trees etc. There are
many employment

opportunities

EC Identification No. - EC24B001MH195879

File No. - SIA/MH/MIN/455331/2023 Date of Issue EC - 02/02/2024

Page 4 of 17
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directly and
indirectly

2 Shri.
Shravan
Akre,
Villager,

- Villlagel :

Tal
Kamptee

J akhegabn,

I had taken tractor
when the sandghat
started, now will the

, wprk on the sandghat

sfart earlv so that I

can get work soon? -

~You should

. questions

Hon'ble Chairman of
the committee &
Additional  District
Magistrate, Nagpur

suggested that,

raise
about
environmental issue
and . “not to ask

questions about other

muffs, gloves,
glasses

summer season?

during )
" mining:

~ matters.
3 Shri. Vicky | How  will = the | The project
' Sathvane; laborers work | proponent informed
Villager; wearing helmets, ear | that,

While -doing any

work

 different legal norms

have to be
considered: and the

laborers have to be

.‘providg‘d with safety

equipment under the

safety  regulations

“and proposed as per

the guidelines of the

mining government

Mabhalle
Villager,

4 Shri Sarang

How many trees will

be planted?

The project
proponent informed

that,

EC Identification No. - EC24B001MH195879

File No. - SIA/MH/MIN/455331/2023 Date of Issue EC - 02/02/2024
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At least 500 trees per

3. Whether
Excavation has been
done in the proposed

sandghat or how?

4. Is there - more

mining -~ than the

proposed capacity?

5. Is - there any

depleting ground
water level in the
vicinity ~ of _ the
proposed . sandghat

area?

hectare  will be
planted.

5 Shri. 1.The expenditure | The project
Rajendra shown under | proponent informed
Patil, Sub-} environmental that,

Regional management, may I
i 1. There will be
Officer, know where it will be
expenses for to
spent?
Mabharashtra monitor the quality
Pollution 2.How you are going | of air and water in
Control to  conserve and | the atmosphere, for
Board, nurture. of avenue | truck transportation,
tree plantation. for sprinkling water
Nagpur

on “the road side,
CCTV. camera, tree
plantation, road
maintenance,

tarpaulin covering on

truck & tractors, etc.

2.+ The  project
promoter - suggested
that conservation and
nurturing of tree
plantations will be
done through village

people.

3. Mining has been
done in the proposed

Sand Ghat last year.

4. Only the amount
of sand is mined as
much as the Taluka
level committee has

given permission for

EC Identification No. - EC24B001MH195879

File No. - SIA/MH/MIN/455331/2023 Date of Issue EC - 02/02/2024
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mining the sand

stock.

5. There is a water
supply facility within
300 m from the Sand
Ghat and there is no
Sand Ghat that has
water supply facility

within 300 m. Also

the depth of sand is

proposed by GSDA.
. The depth of Sand

Ghat is proposed as
per GSDA and Govt.
Full care has been
taken ‘to ensure that
the surrounding
gréund water level

does not decrease

.6 Shri.
Roshah

' Zoting, :
Villager,
Village_ ‘; v
Gosewadi,

Tal -Saoner

The " dust occurred
due to transportation
of the:: sand; the
trafﬁc' problem cause

the trouble some: of

to & fro buik cart

even after damagé of

the bulk cart the cost

“'has not be received'

The project
proponent informed

that,

" There .is**a road

- outside the village

for-the ‘transportation

of sand. The mining

activity  will  be

carried out between
6.00 am to 6.00 Pm.
After that there is no
He
further informed that

excavation.

the water sprinkling

will be done on the

EC Identification No. - EC24B001MH195879

File No. - SIA/MH/MIN/455331/2023 Date of Issue EC - 02/02/2024
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road side to Prevent

the dust.

15 Date on which Gram | 18.04.2023
panchayat / Gram
sabha granted NOC for
the proposed sand
ghat.

16 Number of trees to be | 200
planted - along the

approach road.

17 Number of trees to be | 107
planted along the river
bank if any,

18 Whether the proposed | Yes
approach road of sand
transportation is
passing outside the
village (Yes/ Nq)

19 Whether Proposed | No
sand ghat falls within

any Eco-Sensitive
Zone/  Polluted River
Stretch (Yes/No)
20 Amount of | = Capital Cost = Rs'3.69
Environment
Management Plan

proposed for sand ghat
(in Rs. lakhs)

21 Amount proposed for | None
compliance of issues
raised in  Public

Hearing (in Rs. lakhs)

EC Identification No. - EC24B001MH195879  File No. - SIA/MH/MIN/455331/2023 Date of Issue EC - 02/02/2024 Page 8 of 17
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22 Details of | Replenishment Study has been done. Pre-Monsoon and Post Monsoon
Replenishment Study | Survey at each sand ghat was done and it was observed that during this

carried out. year deposition was 48375 m3 at this sand ghat.

23 Whether cluster forms | No
within the periphery of
500 mtr of the two
sand ghats as . per
prevailing Guidelines,
Notification, .. "~ OM’s,
etc. (Yes/No)

24 If yes, details there of | . -

i)Name of sand ghats |-
fall under cluster with

their areas (in Ha.)

ii)Total -area of Sand | -
ghats after - cluster

formation (in Ha.)

25 Amount of Corporate | 1.52
Environment

Responsibility (CER)

3. The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantationvof following terms and: conditions-

Specific Conditions:
A. SEAC Conditions- _

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
(MOEFCC, SEIAA).

2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

EC Identification No. - EC24B001MH195879  File No. - SIA/IMH/MIN/455331/2023 Date of Issue EC - 02/02/2024 Page 9 of 17
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3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7.  The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the Vicini‘iy of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.
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16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of t1ppers/tractors for the v1llages hav1ng habltatlon shall be avoided.

18. PP to ensure followmg additional measures to be prov1ded by the leaseholder to prevent
any vehicle from transportmg sand out of the lease area bypassmg the IT enabled system,

A, To provrde only one entry and exit pomt for Vehlcles In case, 1t is ‘necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MOoEF&CC in
January 2020: All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination' shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking '

20. PP shall carry out sand mining by manual method only: No mechanlcal /electrrcal/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

- 22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PPto ensure that no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that there is no damage to any fauna and its nestlng close to the sand mining
if any G

25. PP to ensure that adequate measures hke maintenance of roads, sprmkhng of water and
plantation is carried out to reduce the dust partlculate matter pollution

26. PP to prov1de movable bio toilets to the workers worklng in the area and the sewage
generated shall be properly ‘collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.
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34.
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36.
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PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed

Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned
lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-

I.
2.

DMO to adhere to the conditions stipulated by SEAC-1.
District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14, 15, 19, 20, 22, 23 and 27 mentioned in SEAC MoM.

General Conditions:

L.

EC ldentification No.

District Collector and District Mining Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
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having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

II. Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.

III.  The validity of EC to the above mentioned sand block satisfying stlpulated conditions
is as per the valid approved mining plan. .. :

IV. District Collector and District Mmmg Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Param_]eet Singh kalsi Vs
MoEF&CC & Others) dated 19.10.2015 as below-

i) After the grant of ¢ Environment Clearance’ to District Mining Officer, and once

4 the Lessee or Transferee or actual person who is going to execute the mining

- activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter S.name as per procedure in Clause No 11 of the EC
Notification.

it) District Mining Ofﬁcer will forward the proposal to SEIAA for transfer of

~  Environment Clearance to Lessee or Transferee.

iii). The concerned Tahsildar of that area will be the Authority for conducting
periodic 1nspect10ns site visits and attending to complaints of violation etc.
‘Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

1v) In respect of cases of violation of conditions of Environment clearance, the

' Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.

V. Pl‘OJCCt proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

V1. Project proponent to ensure the strictly implementation of Environment management
plan. :

VIL. - District Collector to ensure that conditions stipulated in the Government Resolution
~_(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of

Maharashtra (GoM) is implemented in letter and spirit.

VIIL.  Sand excavation is allowed only for the Reti Guts having sand dep051t10n more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA. ,

IX. The instructions of MOEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed. -

X. District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unautherized transportation of the sand.

XI.  Project Proponent to ensure that vehicles transporting sand should not be overloaded

beyond stated capacity.
XIL.  The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA!
XIII.  The green belt development /tree plantation will be made either on river bank or along
road side.
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XXX
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Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution. of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.

No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and
flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.

Turtle nesting units conservation is very important. Therefore sand mining in such areas
is to be prohibited.

Precise mining area will be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment
Department.

All necessary statutory clearances shall be obtained before start of mining operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

File No. - SIA/MH/MIN/455331/2023 Date of Issue EC - 02/02/2024
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XXXIV. No mining shall be carried out in the safety zone of any bridge and/or embankment.
XXXV. No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
XXXVI.  The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.
XXXVII. Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.
XXXVIII. No wildlife habitat will be infringed.
XXXIX. Environmental clearance is subject to. obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
XL. Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Hortlculture Officer.
XLI.  Parking of vehicles should not be made on pubhc places.
XLII.  Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes’ place.

XLIIL It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportatlon

XLIV.  Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

XLV. Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

XLVI.  Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL.

XLVIL.  Measures shall be taken for control of noise level to the limits prescrlbed by CPCB.
XLVIII.  Any change in mining area, khasra /Gat numbers, entailing capacity ‘addition with
change in process and or mining technology, modernization and scope of working shail
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended). :
XLIX.. SEAC appraised the proposals on the bas1s of information submitted by concerned

District Mining Officer. Mining Officer shall submit the list of blocks satisfying

* conditions stipulated above to Revenue & Environment dept. The list of blocks and

conditions stipulated above shall be made avallable in public domain.

4. The environmental clearance is being 1ssued without prejudrce to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
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of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1* Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal
Act, 2010.

Pravin Darade
(Member Secretary, SEIAA)

Copy to:
1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5.District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade , I.LA.S. |
Designation: Me
Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455332/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH110156
2. File No. SIA/MH/MIN/455332/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Mahalgaon B

sand spot-over an extent of 1.92 ha at Sur
River-Bed Gut. No. 373, 368, 387, Village
Mahalgaon B, Tehsil Mouda, District
Nagpur, Maharashtra, District Mining
Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B001MH110156 File No. - SIA/MH/MIN/455332/2023 Date of Issue EC - 02/02/2024 Page 1 of 15
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

District Mining Officer,
Nagpur.

2024.

No. STA/MH/MIN/455332
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

Subject = : Environment Clearance for Mahalgaon B sand spot over an extent of 1.92
. ha at Sur River Bed Gut. No. 373, 368, 387, Village Mahalgaon B, Tehsil
Mouda, District Nagpur, Maharashtra, District Mining Officer, Nagpur.

Reference : Application no. SIA/MH/MIN/455332

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271" meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274" Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

Brief Information of the project submitted by you is as below:-

Sr

Description

Details

Address of proposed sand

Mabhalgaon-B sand spot over an extent of 1.92 ha at Sur River Bed Gut.

ghat 373, 368, 387, Village Mahalgaon-B, Tehsil Mouda, District Nagpur,
Mabharashtra.
2 | Areaof sand ghat in Ha. | 1.92 ha.
3 | Name of village, Tehsil | Village Mahalgaon-B, Taluka Mouda, District Nagpur. MH
and District
4 | Name of river on which | Sur
sand ghat is proposed
5 | Quantity of sand | 3401 Brass

proposed to be mined as
per approved mining plan

(in Brass/year)

EC Identification No. - EC24B001MH110156
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All corner latitude and
longitude

sand ghat

of proposed |

Points

Longitude

Latitude

BP-1

21°16'18.640" N

79° 34'15.698" E

BP-2

21°16'16.366" N

79°34' 15.811"E

BP-3

21°16'16.782" N

79°34'25341"E

BP-4

21°16'19.056" N

79°34'25.228" E

Length x Width x Depth
(L x W x D) of proposed

sand ghat in meters.:

275%70%0.4

Whether District:-Survey
Report (DSR) for current
period..is prépared as pér
prevailing Notiﬁéations,
Guidelines, Rules, OM’S;
court orders (Yes/ ‘No)

Yes

Whether District Survey

Report is approved by the
district collector/
Competent  Authority

(Yes/ No)

~Yes

10

If; yes date of approval

01.11.2023

11

Period for which DSR
was published on thé
website for: suggestion/
objection - from- the

stakeholders.

30 days

12

Number of ' suggestion/
Objection received and

Details of action taken.

No Comments received on DSR

13

Date of Public Hearing
conducted for proposed

sand ghat.

03.12.2023

14

Whether all issues raised
in the public hearing are
adequately addressed

(Yes/ No)

Yes

Sr.

Person

Name

Objections/

Suggestion/ Question

Comments made by
Project

Proponent/ MPCB.

Shri. Ghetan
Raut,

My village is 2 km

away from sandghat

The project proponent

informed that,

EC ldentification No. - EC24B001MH110156

File No

. - SIA/IMH/MIN/455332/2023 Date of Issue EC - 02/02/2024
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Villager, and I am unemployed | After receiving the
Village so will there be | environment clearance
Jakhegaon, | employment for  sandghat, the
Tah. opportunity? unemployed will get
Kamptee employment
opportunities when the
mining will start at
sandghat. Transporting
sand, loading sand in
tractors, planting trees
etc.” There are many
employment
opportunities  directly
and indirectly
Shri. I ‘had taken tractor | Hon'ble Chairman of
Shravan when the sandghat | the committee &
Akre, started, now will the { Additional District
Villager, work on the sandghat | Magistrate, Nagpur
Village start earlv so that I can | suggested that,
Jakhegaon, | get work soon? You = should raise
Tal questions about
Kamptee environmental  issue
and not to ask questions
about other matters.
Shri. Vicky | How will the laborers | The project proponent
Sathvane, work wearing helmets, | informed that,
Villager, ear ~muffs, gloves, | While  doing any

glasses during summer

season?

mining work different
legal norms have to be
considered and the
laborers have to be
provided with safety
equipment under the
safety regulations and
proposed as per the
guidelines of  the

mining government

EC Identification No. - EC24B001MH110156

File No. - SIA/MH/MIN/455332/2023 Date of Issue EC - 02/02/2024
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Nagpur

has beeri”c‘ibr‘xe in the
proposed sandghat. or
how? ’

4. 1s there more mining

than < the . proposed
capacity?

5. Is there any depleﬁng
ground :water level in
the- vicinity - ‘of the
proposed sandghat

area?

Shri Sarang | How many trees will be | The project proponent
Mahalle planted? informed that,

Villager, At least 500 trees per

hectare will be planted.

Shri. 1.The expenditure | The project proponent
Rajendra shown under | informed that,

Patil, ...Sub- [.environmental 1. There will be

(! 'Régidﬂal >ma:nagément, may [ | expenses for to monitor

Officer, Know whe‘fe it w111 be | the quality of air and

| Maharashtra | spenit?: . ‘ v ‘v's‘(ater in the

| Pollution 2. How yoﬁ'are‘gvoing to | atmosphere, for truck

.y ‘COI’I'[I'OI ol cbnservé énd nurture of | transportation, for

Board, avenué:tr“ee ‘pl'antétion‘. ' sprinkling water on the

3. Wh'ethe‘ri Excavation | road  side, CCTV

camera, tree plantation,
road maintenance,
tarpaulin  covering on
truck & tractors, etc.

2, The project promoter
suggested that
conservation and

nurturing: of  ftree

plantations will be done

through village people.

3.. Mining has been
done in the proposed
Sand Ghat last year.

4 Only the amount of

| sand is mined as much

as the Taluka level
committee has given
permission for mining
the sand stock.

5. There is a water
supply facility within
300 m from the Sand

Ghat and there is no

EC ldentification No. - EC24B001MH110156 File No. - SIA/IMH/MIN/455332/2023 Date of Issue EC - 02/02/2024
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Sand Ghat that has
water supply facility
within 300 m. Also the
depth of sand is
proposed by GSDA.
The depth of Sand Ghat
is proposed as per
GSDA and Govt. Full
care has been taken to
the

ensure that

surrounding  ground

water level does not

decrease
6 | Shri. The dust occurred due | The project proponent
Roshan to transportation of the | informed that,
Zoting, sand, the traffic | There is a road outside
Villager, problem cause the { the - village for the
Village trouble some ofto & fro | transportation of sand.
Gosewadi, bulk .cart even after [ The mining activity
Tal -Saoner | damage of the bulk cart | will be ‘carried out
the cost has not: be | between 6.00 am to
received' 6.00 ‘Pm. After that
there is no excavation.
He further informed
that the water
sprinkling will be done
on the road side to
Prevent the dust.
15 [Date on which Gram | 25.09.2023
panchayat/ Gram sabha
granted NOC for the
proposed sand ghat.
16 | Number of trees to be | 200
planted along the
approach road.

EC Identification No. - EC24B001MH110156
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17

Number of trees to be
planted along the river
bank if any,

138

18

Whether the proposed
approach road of sand
transportation is passing
outside the village (Yes/
No)

Yes

19

Whether Proposed: sand
ghat falls within'any Eco-
Sensitive - Zone/ vPolluted
River Stretch (Yes/ No)

20

Amount of Environment
Management »P‘lan
proposed for sémd ghat (in
Rs. lakhs) |

Capital Cost = Rs 2.04

21

Amount - proposed . for
compliance  of . issues
raised in Public ‘Hearing

(in Rs. lakhs)

None

22

Details of Replenishment

Study carried out.

Replenishment Study has been done. Pre-Monsoon and Post Monsoon
Survey at each sand ghat was done and it was observed that during this

year deposition was 38500 m3 at this sand ghat.

23

Whether “cluster. - forms
within the periphery of
500 mtr of the two sand
ghats as per prevailing
Guidelines, .Notification,

OM’s, etc. (Yes/ No)

No

24

If yes, details there of

i)Name of sand ghats fall
under cluster with their

areas (in Ha.)

iiYTotal area of Sand ghats
after cluster formation (in

Ha.)

EC Identification No. - EC24B001MH110156
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25

Amount of Corporate | 1.60
Environment

Responsibility (CER)

3.

The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and

decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:

A. SEAC Conditions-

EC Identification No. - EC24B001MH110156 File No. - SIA/MH/MIN/455332/2023 Date of Issue EC - 02/02/2024 Page 8 of 15

1.

District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
(MOEFCC, SEIAA).

Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months
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9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river-on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install perrnanent beundary' ‘pillars at the identiﬁed area of the aggradation and
deposition outside the bank of  the river at a safe locatlon for future surveying. The
dlstance between boundarles on each 51de of the bank shall not be more than 100 meters

12. PP to ensure that no mining act1V1ty is carrled out below the depth as approved by the
Competent Authority and on the concave area of the rlverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be 51gned with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER wrll be transferred to Dlstrrct Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
_highways on both sides; or five times (5x) of the span (x) of bridge, public civil structure
 (including water intake point) on upstream side and ten times (10 x) the span of such

bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall deﬁne the transportation route from the sand m1n1ng lease
' considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement

f tlppers/tractors for the v111ages havrng habltatlon shall be avorded

18. PP to ensure followmg addltlonal measures to be prov1ded by the leaseholder to prevent
any vehicle from transportlng sand out of the lease area bypassmg the IT enabled system,

. A. To provide only one entry ‘and exit point for vehicles: In case it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking

EC Identification No. - EC24B001MH110156 File No. - SIA/MH/MIN/455332/2023 Date of Issue EC - 02/02/2024 Page 9 of 15
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20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

34. The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed
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35. Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

36. The District Collector along with DMO to undertake demonstration projects for .
environment protection and safeguards at district levels so that all those who are assigned

lease can witness the appropriate methods and system for implementation of EMP as also
CER. Fa ;

B. SEIAA Conditions-
1. DMO to adhere to the conditions stlpulated by SEAC- 1

2. District Collector to personally monitor/ ensure strict comphance of the condition no 10,12,
14,115,119, 20 22 23 and 27 mentloned in SEAC MoM

General Condltlons

I.  District Collector and Dlstrlct Mining Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

II. Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.

III. - The validity of EC to the above mentioned sand block satisfying stipulated cond1t10ns
is as per the valid approved mining plan.

IV. - District Collector and District Mining Officer to ensure the dlrectlons given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MoEF&CC & Others) dated 19.10.2015 as below-

i) .= .. Afterthe grant of ‘Environment Clearance’ to District Mmmg Officer, and once

+ the Lessee or Transferee or actual person who'is going to execute the mining

activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification:

it) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.

1ii) The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.
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Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.
Project proponent to ensure the strictly implementation of Environment management
plan.

District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Mabharashtra (GoM) is implemented in letter and spirit.

Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA. '

The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

The green belt development /tree plantation will be made either on river bank or along
road side.

Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.
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No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not 1n any way disturb the turbidity, velocity and
flow pattern of the river water.”

It shall be ensured. that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed. i

Turtle nesting units conservation is Very 1mportant Therefore sand m1n1ng in such areas
is to be prohibited.

Precise mining area will be jointly demarcated at site by officials of Mmlng/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified. by competent authority shall be submltted to Environment
Department. - : . -

All necessary statutory clearances shall be 0bta1ned before start of mining operatlons
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any brldge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantlty of water (surface water and groundwater), if required
for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MOoEF/CPCB. :

No wildlife habitat will be infringed.

Environmental clearance is subject. to obtamlng clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, if applicable to this project.
Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.
Parking of vehicles should not be made on public places.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism'so that no spillage of mineral/dust takes place.

It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportatron

Special Measures shall be adopted to prevent the nearby settlements from the 1mpacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL.

Measures shall be taken for control of noise level to the limits prescribed by CPCB.
Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
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again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).

XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under

EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6.  The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal
Act, 2010.

e

Pravin Darade
(Member Secretary, SEIAA)

Copy to:
1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, 1A- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5.District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade , I.LA.S. |
Designation: Me
‘Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455333/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH180603
2. File No. SIA/MH/MIN/455333/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Singardip

Sand Ghat over an extent of 3.45 ha. at
Kanhan River Gut No. part 81/1, 81/2, 82,
Village Singardip, Taluka Parseoni,
District- Nagpur, Maharashtra by District
Mining Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455333
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

To
District Mining Officer,
Nagpur.
Subject : Environment Clearance for Singardip Sand Ghat over an extent of 3.45 ha.
at Kanhan River Gut No. part 81/1, 81/2, 82, Village Singardip, Taluka
Parseoni, District- Nagpur, Maharashtra by District Mining Officer, Nagpur.

Reference : Application no. SIA/MH/MIN/455333

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271% meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274" Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.
2. Brief Information of the project submitted by you is as below:-
Sr Description Details
No
1 Address - of proposed | Singardip Sand Ghat over an extent of 3.45 ha. At Kanhan River Gut
sand ghat No. part 81/1, 81/2, 82, Village Singardip, Taluka Parseoni, District-
Nagpur; Maharashtra
2 Area of sand ghat in Ha. | 3.45
3 Name of village, Tehsil | Village Yesamba, Taluka Parseoni, District Nagpur, Maharashtra
and District
4 Name of river on which | Kanhan
sand ghat is proposed

5 Quantity of sand | 10971 Brass
proposed to be mined as

per approved mining plan

(in Brass/ year)
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All corner latitude and
longitude of proposed
sand ghat

Points

Longitude

Latitude

BP-1

21°11'31.06"N

79°17'6.71"E

BP-2

21°11'29.18"N

79°17'6.54"E

BP-3

21°11'28.64"N

79°17'13.06"E

BP-4

21°11'35.44"N

79°17'21.96"E

BP-5

21°11'37.30"N

79°1720.34"E

BP-6

21211'30.64"N

79°17'11.44"E

Length x Width x Depth.

LxWx D). of proposed

sand ghat in meters.

460%75%0.9

Whether District Survey
Réport (DSR) for current
period is prepared as per
prevailing Noﬁﬁcétions,
Guidelines; Rules, OM’s;
court orders (Yes/ No)

Yes

Whether District Survey
Reportis app‘roved‘by the
District collector/
Competent

(Yes/ No)

Authority-|

Yes

10

If, yes date of approval

01.11.2023

11

Period  for which DSR
was‘ published - on the
website' for suggestion /
’objection'

stakeholders.

from: - the

30 days

12

Number . of : suggestion/

| Objection reéeived_ and

Details of action taken.

No Comments received on DSR.

13

Date of Public Hearing
conducted for proposed

sand ghat.

03.12.2023

14

‘Whether all issues raised

in the public hearing are

Yes

EC Identification No. - EC24B001MH180603

File No. - SIA/MH/MIN/455333/2023 Date of Issue EC - 02/02/2024
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adequately addressed || Sr. | Person Objections/ Comments made by
(Yes/ No) No | Name Suggestion/ Project
Question Proponent/ MPCB.

1 Shri. Ghetan | My village is 2 km | The project proponent
Raut, away from sandghat | informed that,
Villager, and I am unemployed | After receiving the
Village so. will there be | environment
Jakhegaon, employment clearance for
Tah. opportunity? sandghat, the
Kamptee unemployed will get

employment
opportunities ~ when
the mining will start at
sandghat.
Transporting  sand,
loading sand in
tractors, planting trees
etc. There are many
employment
opportunities directly
and indirectly

2 Shri. I had taken tractor | Hon'ble Chairman of
Shravan when the sandghat |the —committee &
Akre, started,- now will the | Additional = District
Villager, work on the sandghat | Magistrate, Nagpur
Village start earlv so that I can | suggested that,
Jakhegaon, qet work soon? You should raise
Tal Kamptee questions about

environmental issue
and not to ask
questions about other
matters.

3 Shri.  Vicky | How will the laborers | The project proponent
Sathvane, work wearing | informed that,
Villager, helmets, ear muffs, | While doing any

gloves, glasses during | mining work different
summer season? legal norms have to be

EC Identification No. - EC24B001MH180603
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considered and the
laborers have to be
provided with safety
equipment under the
safety regulations and
proposed as per the
guidelines of the

mining government

Shri Sarang

sandghat or how?

47 Is _there more
mining  than - the

proposed capacity?

5. Is " there any
depleting ground
water level in the
vicinity of  the
proposed  sandghat
area?

; How many trees will | The project proponent

‘Mahalle | beplanted? | informed that,
Villager; - | At least 500 trees per
o hectare  will  be

, planted.

Shri. - 1.The - expenditure | The project proponent

Rajendra | shown under | informed that,
Patil,. . Sub- | environmental 1. There will be
Regional' management, may I | expenses for to
Officer, know where it will be_ | monitor-the quality of
Maharashtra | spent? air and -water in the
Pollution 2. How.you are going | atmosphere, for truck
Control to.© conserve  and | transportation, for
Board, ) nurture of avenue tree sprinkling water on
Nagpur plantation: the road side, CCTV
3. Whether | camera, . tree
Excavation has been plantation, road

done in the proposed vmaintenanc:e,

tarpaulin covering on
truck & tractors, etc.

2. The project
promoter  suggested
that conservation and
of tree

be

nurturing
plantations will
done through village

people.
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3. Mining has been
done in the proposed
Sand Ghat last year.

4. Only the amount of
sand is mined as much
as the Taluka level
committee has given
permission for mining
the sand stock.

5. There is a water
supply facility within
300 m from the Sand
Ghat and there is no
Sand Ghat that has
water supply facility
within 300 m. Also
the depth of sand is
proposed by GSDA.
The depth of Sand
Ghat is: proposed as
per GSDA and Govt.
Full care has been
taken to ensure that
the surrounding
level

ground - water

does not decrease

6 Shri. Roshan
Zoting,
Villager,
Village
Gosewadi,

Tal -Saoner

The dust occurred due
to transportation of
the sand, the traffic
problem cause the
trouble some of to &
fro bulk cart even
after damage of the
bulk cart the cost has

not be received'

The project proponent
informed that,

There is a road outside
the village for the
transportation of sand.
The mining activity
will be carried out
between 6.00 am to
6.00 Pm. After that
there is no excavation.

He * further informed

EC Identification No. - EC24B001MH180603
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that the water
sprinkling will be
done on the road side

to Prevent the dust.

15 Date on which Gram | 03.05.2023
panchayat/ Gram sabha
granted NOC for the
proposed sand ghat. -+ :
16 Number of trees. to be | 300

planted . albng ’ the
apprpak;h road:" :

17 Nuniber of trees.to be [.165

planted -‘along the “river
bank if any, ’
18 Whether the = proposed | Yes

approach. road of sand
transpoftatioﬁ is: passing
outside the village (Yes/
No) '
19 Whéther Proposed sand | No .
ghat falls within any Eco-

Sensitive Zone/ Polluted

River Stretch (Yes/ No)

20 Amount of »Environmé}nt Capital Cost=Rs 5.24
l Management _4P1an ) '
proposed for sand ghat _'

(inRs.lakhs) .

21 Amount proposed ~for None
compliance - of issues |
raised in Public Hearing

(in Rs. lakhs)

22 Details of Replenishment | Replenishment Study has been done. Pre-Monsoon and Post Monsoon
Study carried out. Survey at each sand ghat was done and it was observed that during this

year deposition was 61875 m3 at this sand ghat.

23 Whether cluster forms | No
within the periphery of
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500 mtr of the two sand
ghats as per prevailing
Guidelines, Notification,
OM’s, etc. (Yes/No)

24 If yes, details there of -

i)Name of sand ghats fall | -
under cluster with their

areas (in Ha.)

ii)Total area -of Sand | -
ghats after - cluster

formation (in Ha.)

25 Amount of Corporate | 1.62
Environment

Responsibility (CER)

3. The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
( MOEFCC, SEIAA).

2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SETAA to ratify.

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
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riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monltorlng of Groundwater Quality in the vicinity
(one kllometre radius from the sand quarrying 51te) shall be carrred out once in two months

9. PP to ensure that, suitable depots shall be located in'the v1c1n1ty of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry. site and has an area of around 10-15 Acres with
parking facﬂlty and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central’ 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept asno mmlng zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
. will be used for CER/Plantatlon act1v1t1es in consultatlon w1th District Collector.

15. PP to ensure that, the drstance of mlnlng act1v1ty area from the river bank shall be 1/4th
of the river bed Wldth and should not be less than 7.5 meters, or Whlchever is higher.

16. PP to ensure that, sand shall not be extracted up to'a dlstance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.
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18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted

to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking

20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB :

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011. '
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31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extractlon Policy 1ssued by Maharashtra Government in Revenue
and Forest Department

34. The Drstrlct Collector and Dlstrlct Mlnlng Officer shall ensure that. there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP(C ) Nos. 19628-19629 of 20097 and order dated
05.08.2013 of the Hon’ble National Green Trlbunal in application No. 171/2013 &
173/2018 be strictly followed :

35. Envrronment Monitoring committee comprlsmg of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
perrod of mining lease to assess the levels of environmental compliance. This committee

“should comprise of one env1ronment expert from reputed institution, DMO and a person
nominated by DC.

36. The District Collector along with DMO. to undertake demonstratron projects for

: env1ronment protection and safeguards at district levels so that all those who are assigned

lease can witness the appropriate methods and system for implementation of EMP as also
CER.

. SEIAA Conditions-
1. DMO to adhere to the conditions stipulated by SEAC-1.

2. District Collector to personally monltor/ ensure strict compllance of the condltlon no 10,12,
14, 15, 19, 20, 22,23 and 27 mentroned in SEAC MoM.

General Conditions;

I.  District Collectorand Dlstrlct Mrnmg Officer to ensure the dlrectrons glven by Hon'ble
National Green Tribunal, Pune in Appeal No 1072013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

II.  Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF. ’
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HI.  The validity of EC to the above mentioned sand block satisfying stipulated conditions
is as per the valid approved mining plan.

IV.  District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MOoEF&CC & Others) dated 19.10.2015 as below-

i) After the grant of ‘Environment Clearance’ to District Mining Officer, and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification.

ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.

iii) The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector

~ will send the report to SEIAA with his/her observations.

V. Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VL. Project proponent to ensure the strictly implementation of Environment management
plan.

VIL  District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Maharashtra (GoM) is implemented in letter and spirit.

VIII.  Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

IX. ~ The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

X.  District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

XI.  Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

XIL. The District collector should ensure that mining will be done strictly up to the depth

recommended by GSDA.

XIIL. The green belt development /tree plantation will be made either on river bank or along
road side.

XIV.  Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

XV.  Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.
XVI.  Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.
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Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
Jease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining'2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. 1f the total depth of sand is 3 m, only up to one meter of sand shall be
mined. .

Project Proponent or Dlstrlct Collector Wlll take bank guarantee up 10 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so_obtained shall be forfeited and legal action under the law should
initiated against such Lessee. :

The dlstance 3 m or 10 % of the. Wldth of 1 rlver whichever is more Wlll be kept intact as
a no mining zone. i '

No cutting of the trees shall be done whrle excavating the sand or whrle constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the spec1ﬁc expert sanction of the
State Government only for prevention of flood and increasing the capac1ty of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turb1d1ty, velocity and
flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.. -

Turtle nesting units conservatlon isvery 1mportant Therefore sand mining 1n such areas
is to be prohibited.

Precise mining area will be Jomtly demarcated at site by officials of Mlnlng/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authorrty shall be submitted to Environment
Department.

All necessary statutory clearances shall be obta1ned before start of mining operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if required
for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.
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XXXVIII.  No wildlife habitat will be infringed.

XXXIX. Environmental clearance is subject to obtaining clearance under the Wildlife

(Protection) Act, 1972 from the competent authority, if applicable to this project.
XL.  Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.

XLI.  Parking of vehicles should not be made on public places.
XLII.  Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

XLIIL. Tt shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportation.

XLIV.  Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

XLV.  Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

XLVI.  Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOI.

XLVII.  Measures shall be taken for control of noise level to the limits prescribed by CPCB.
XLVHI.  Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).

XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.
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9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1 Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
/
i Pravin Darade
._(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra) Mumbal :
2. Secretary, MoEF & CC; IA- Division MOEF & CcC :
3. Member Secretary, Maharashtra Pollution Control Board Mumba1 0
4. Regional Office MoEF & CC, Nagpur \
5.District Collector, Nagpur.
6. Reglonal Oﬂ'lcer Maharashtra Pollutlon Control Board, Nagpur

Signature Not Verified
Digitally signe y:/‘S ri Pravin C.

Darade, I.A.S.
Designation: Me
Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455334/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH186230
2. File No. SIA/MH/MIN/455334/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Mohkhedi

Sand Ghat over an extent of 4.90 ha. at
Gut.No. 116,117, 118 adjacent part
Village:Mohkhedi, Tehsil Mouda, District
Nagpur, Maharashtra, District Mining
Officer, Bhandara

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

District Mining Officer,
Nagpur.

No. SIA/MH/MIN/455334
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

Subject  : Environment Clearance for Mohkhedi Sand Ghat over an extent of 4.90 ha.
at Gut No. 116, 117, 118 adjacent part Village Mohkhedi, Tehsil Mouda,
District Nagpur, Maharashtra, District Mining Officer, Nagpur.

Reference : Application no. SIA/MH/MIN/455334

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271% meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274" Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

2024.

2. Brief Information of the project submitted by you is as below:-
Sr | Description Details
No

Address of proposed sand

Mohkhedi Sand Ghat over an extent of 4.90 ha. at Gut No. 116, 117,

ghat 118 adjacent part Village Mohkhedi, Tehsil- Mouda, District Nagpur,
Maharashtra
2 | Area of sand ghat in Ha. 4.90 ha.
3 | Name of village, Tehsil | Village Mohkhedi, Taluka Mouda, District Nagpur. MH
and District
4 | Name of river on which | Kanhan
sand ghat is proposed
5 | Quantity of sand proposed | 15583 Brass

to be mined as per
approved mining plan (in

Brass/ year)

EC Identification No. - EC24B001MH186230
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All corner latitude and

longitude of proposed sand

ghat

Points

Longitude

Latitude

BP-1

21°5'47.633" N

79° 26'29.814" E

BP-2

21°5'44.804" N .

79°26'31.522" E

BP-3

21°5'52.659" N

79° 26' 46.295" E

BP-4

21°5'55.488" N

79°26'44.586" E

Length x Width x Depth (L
x W x D) of proposed sand

ghat in meters.

490*100%0.9

Whether District. Survey"
Report (DSR')" for current

period is pfépafed as per

prevailing Notifications,|:

Guidelines, Rules, OM’S,
court orders (Yes/ No)

Yes |

Whether . District- Strvey
Report is approved by the
district collector/
Competent “Authority
(Yes/ No)

Yes" -

10

If, yes date of approval

01.11.2023

11

Period for which DSR was
published: on ' the. website
for suggestion/ objection

from the stakéholders. »

30 days |

12

Number of suggestion/

Objection . received and

Details of action taken.

No Comments received oﬁ DSR

13

Date of Public A Hearing
conducted for proposed

sand ghat.

03.12.2023

14

Whether all issues raised in
the public hearing are
adequately addressed
(Yes/ No)

Yes

Sr.

Person

Name

Objections/
Suggestion/

Question

Comments made by
Project
Proponent/ MPCB.

EC Identification No. - EC24B001MH186230
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1 Shri.
Raut,

Ghetan

Villager,
Village
Jakhegaon,
Tah.

Kamptee

My village is 2 km
away from sandghat
and | am unemployed
so will there be
employment

opportunity?

The project proponent
informed that,

After receiving the

environment
clearance for
sandghat, the
unemployed will get
employment
opportunities when
the mining will start at
sandghat.
Transporting  sand,
loading sand in

tractors, planting trees
etc. There are many
employment

opportunities directly

and indirectly

2 Shri. Shravan

I had taken' tractor

Hon'ble Chairman of

gloves, glasses during

summer season?

Akre, when ' the sandghat | the: committee &
Villager, started, now will the | Additional  District
Village work on the sandghat | Magistrate, Nagpur
Jakhegaon, start earlv so that I can | suggested that,

Tal Kamptee | get work soon? You ' should  raise
questions about
environmental issue
and - not to ask
questions about other
matters.

3 Shri.  Vicky | How will the laborers | The project proponent

Sathvane, work wearing | informed that,

Villager, helmets, ear muffs, | While doing any

mining work different
legal norms have to be
considered and the
laborers have to be

provided with safety

EC Identification No. - EC24B001MH186230
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equipment under the
safety regulations and
proposed as per the
guidelines of the

mining government

sandghat or hoiy?

4. Is thére : niore

mining _ than the

E prbposed' cAapacjty?i

5. 1s_there any
depleting ground
water level in the
vicinity ~ of  the
proposed  sandghat

area?

Shri Sarang | How many trees will | The project proponent
Mahalle .« be planted? informed that,
g ‘Vililagef, : e At least 500 trees per
| ' | hectare  will be
v : ‘fﬂanted.
Shri.. - | LThe . eXpendituré The project proponent
Rajendra’ % Sh_OWIi:' . ) i : ﬁhder informed that,
Patil, Sub- | environmental |1, There will be
Regional maﬁagemeht, mayb' 1 eXpenses for to
Officer, L now Wheré it will be | monitor the quality of
Maharashtra® :[spent? air and water in the
Pollution 2. How you are going atrﬁosphé:re, for truck
Control to . “/conserve and traﬁsportation, for
Board, nurtﬁré of avenue trée sprinkling- water on
Nagpur plantation. ' the road side, CCTV
3... . Whether | camera, tree
Excavation has been | plantation, road
done in the proposed maintenance,

tarpatilin covéring on
truck & tractors, etc.
2. .. The

promoter

project

suggested

that conservation and

nurturing  of  tree
plantations will be
done through village
people.

3. Mining has been
done in the proposed
Sand Ghat last year.
4. Only the amount of

sand is mined as much

EC Identification No. - EC24B001MH186230
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as the Taluka level
committee has given

permission for mining

" the sand stock.

5. There is a water
supply facility within
300 m from the Sand
Ghat and there is no
Sand Ghat that has
water supply facility
within 300 m. Also
the depth of sand is
proposed by GSDA.
The depth of Sand
Ghat is proposed as
per GSDA and Govt.
Full' care has been
taken to -ensure that
the surrounding
ground water level

does not decrease

6 | Shri. Roshan
Zoting,
Villager,
Village
Gosewadi,

Tal -Saoner

The dust occurred due
to ftransportation of
the sand, the traffic
problem - cause the
trouble some of to &
fro bulk cart even
after damage of the
bulk cart the cost has

not be received'

The project proponent
informed that,
There is a~ road
outside the village for
the transportation of
The

sand. mining

activity  will  be
carried out between
6.00 am to 6.00 Pm.
After that there is no

excavation. He

| further informed that

the water sprinkling
will be done on the
road side to Prevent

the dust.

EC Identification No. - EC24B001MH186230
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15

Date on which Gram
panchayat/ Gram sabha
granted NOC for the

proposed sand ghat.

23.08.2023

16

Number of trees to be

' planted along the approach

road.

500

17

Number of trees:to be
planted along the ' river
bank if any; ‘ ’

245

18

Whether “© the * proposed

approach. road of sahd

transportation is’ passing

outside. the village (Yes/ |

No)

Ve

19

Whether Proposed sand
ghat falls:within any-Eco-
Sensitive Zone/.- Polluted
River Stretch (Yes/ No)

20

Amount of Environment
Management
prop‘osed for sand. ghat (in
Rs. lakhs)

Plan |

Capital Cost=Rs 8.31

21

Amount

proposed . for
compliance  of  issues
raised in Public Hearing

(in Rs. lakhs)

None

22

Details of Replenishment

Study carried out.

Replenishment Study has been done. Pre-Monsoon and Post Monsoon

Survey at each sand ghat was done and it was observed that during this

year deposition was 122500 m3 at this sand ghat.

23

Whether cluster forms
within the periphery of 500
mir of the two sand ghats

as per prevailing

No
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Guidelines, Notification,
OM’s, etc. (Yes/ No)

24 | If yes, details there of -
i)Name of sand ghats fall | -

under cluster with their

areas (in Ha.)

ii)Total area of Sand ghats | -

after cluster formation (in

Ha.)
25 | Amount .of  Corporate | 1.12
Environment
Responsibility (CER)
3. The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and

decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
( MOEFCC, SEIAA). '

2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.
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7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR . In the absence of any Government land in the vicinity, private land
may be leased out/rented as per:the approved Government rates applicable there in

10. PP to videntify' the'/Centrdl 3/4th part of river on map" where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantatlon activities in consultatlon Wlth D1str1ct Collector.

15. PP to ensure that, the dlstance of mining activity area fromthe river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distétnc_e of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(1nclud1ng water intake point) on  upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a minimum 0f 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall deﬁne the transportation route from the sand mining lease
considering the maximum production from the sand mines, size of mining lease, their
location, the quantity of mineral that can be mined safely etc considering the movement
of tippers/tractors for the villages having habitation shall be avoided.
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18. PP to ensure following additional measures to be provided by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassing the IT enabled system,

. A. To provide only one entry and exit point for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking

20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
‘ driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours” time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of fandom rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.
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The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extractlon Policy issued by Maharashtra Government in Revenue
and Forest Department '

The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly; the directions’ given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Trlbunal in apphcatlon No. 171/2013 &
173/2018 be. strlctly followed

Environment Monitoring commlttee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one env1r0nment expert from reputed 1nst1tut10n DMO and a person
nominated by DC.

The District Collector along with DMO to undertake - demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned
lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-

1.
2.

DMO to adhere to the conditions stlpulated by SEAC- 1
District Collector to personally monitor/ ensure strict comphance of the condition no 10,12,
14, 15, 19, 20, 22, 23 and 27 mentioned in SEAC MoM

General Conditions:

L.

IL.

EC ldentification No. -

District Collector and District Mlnlng Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that- when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.
Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF.
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III.

Iv.

VL

VIL
VIIIL

IX.

XL
XIL
XI1II.
XIV. |
XV.

XVI.
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The validity of EC to the above mentioned sand block satisfying stipulated conditions

is as per the valid approved mining plan.

District Collector and District Mining Officer to ensure the directions given by Hon’ble

National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs

MOEF&CC & Others) dated 19.10.2015 as below-

i) After the grant of ‘Environment Clearance’ to District Mining Officer, and once
the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification.

ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.

iii) The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.

Project proponent to follow the standard environmental conditions for sand mining of

sustainable sand mining management guidelines 2016, issued by MoEF & CC.

Project proponent to ensure the strictly implementation of Environment management

plan.

District Collector to ensure that conditions stipulated in the Government Resolution

(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of

Maharashtra (GoM) is implemented in letter and spirit.

Sand excavation is allowed only for the Reti Guts having sand deposition more than 2

m and excavation should be for layers above 2 m of sand deposit as recommended by

GSDA.

The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016

[regarding sand mining approval and tracking system and transport of excavated sand]

should be followed.

District Collector to ensure that every receipt given is serially scanned and registration

number so generated must be written on such receipt to avoid duplication and

unauthorized transportation of the sand.

Project Proponent to ensure that vehicles transporting sand should not be overloaded

beyond stated capacity.

The District collector should ensure that mining will be done strictly up to the depth

recommended by GSDA.

The green belt development /tree plantation will be made either on river bank or along

road side.

Measures for prevention & control of soil erosion and management of silt shall be

undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and

orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for

non-compliance of the conditions stipulated in the Environmental clearance and shall

be liable for legal action under Environment (Protection) Act of 1986.
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XVIIL

XIX.

XXI.
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XXV.
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XXVIIL.
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XXIX.

XXXL
XXXII.
XXXIIIL
XXXIV.
XXXV.
XXXVL

XXXVIL
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Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined. - :

P[‘Q]GC'[ Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so_obtained shall be forfeited and legal action under the law should
initiated agamst such Lessee. :

The distance 3 m or 10 % of the width of river whlchever is more will be kept intact as
a no mining zone. - :

No cutting of the trees shall be done Wh11e excavatmg the sand or while constructing
the access road to sand ghat. ’

All mining shall be carried out manually.

Underwater mining shall not be perrnitted without the specific expert sanction of the
State Government only for preventlon of flood and i 1ncreasmg the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in-any way dlsturb the turbidity, Velocrty and

-flow pattern of the river water.
Tt shall be ensured that there is no fauna dependent on the river bed or areas close to

mining for its nesting is disturbed.

* Turtle nesting units conservatlon is Very 1mportant Therefore sand mlnlng in such areas

is to be prohibited. . :

Precise mining area will be Jomtly demarcated at site by officials of Mlnlng/Revenue
department prior to mining operatlons for all proposals under consideration. Such site
plan, duly. verified by competent authorlty shall be submitted to Environment
Department. = -

All necessary statutory clearances shall be obtalned before start of mlnmg operations.
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantity of water (surface water and groundwater), if requlred
for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.
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XXXVIII.  No wildlife habitat will be infringed.

XXXIX.  Environmental clearance is subject to obtaining clearance under the Wildlife

(Protection) Act, 1972 from the competent authority, if applicable to this project.
XL.  Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.

XLI.  Parking of vehicles should not be made on public places.
XLIL.  Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

XLIIL It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportation.

XLIV.  Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

XLV.  Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

XLVL  Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL.

XLVII.  Measures shall be taken for control of noise level to the limits prescribed by CPCB.
XLVIIL.  Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).

XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.
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9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
/
v Pravin Darade
.. (Member Secretary, SEIAA)
Copy to:

1. Chalrman SEIAA (Maharashtra) Mumba1 i =
2. Secretary, MoEF & CC; IA- Division MOEF & CcC
3. Member Secretary, Maharashtra Pollution Control Board Mumbai.
4. Regional Office MoEF & CC, Nagpur i »
5.District Collector, Nagpur. .
6.Regional Officer, Maharashtra Pollutlon Control Board Nagpur.

Signature Not Verified

Digitally signe y:/‘S ri Pravin C.
Darade, I.A.S.
Designation: Me
o ] Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455335/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH118076
2. File No. SIA/MH/MIN/455335/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Saholi (B)

Sand Ghat over an extent of 2.50 ha. At
Kanhan River Gut No. S.No. 104
part,108/2, 109/2, 110/2, 112/3, 113/2,
115/2, 116/2 part Village Saholi (B),
Taluka Parseoni , District Nagpur,
Maharashtra by District Mining Officer,
Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade , I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/455335
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

To
District Mining Officer,
Nagpur.
Subject  : Environment Clearance for Saholi (B) Sand Ghat over an extent of 2.50 ha.
At Kanhan River Gut No. S.No. 104 part,108/2, 109/2, 110/2, 112/3, 113/2,
115/2, 116/2 part Village Saholi (B), Taluka Parseoni, District Nagpur,
Mabharashtra, District Mining Officer, Nagpur.

Reference : Application no. SIA/MH/MIN/455335

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271 meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274" Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08™ January,

2024.

2. Brief Information of the project submitted by you is as below:-
Sr | Description Details
No
1 Address of proposed sand | Saholi (B) Sand Ghat over an extent of 2.5 ha At Kanhan River S.No. 104 part,108/2,
ghat 109/2,110/2, 112/3, 113/2, 115/2, 116/2-part, Village Saholi (B), Taluka Parseoni,
District Nagpur, Maharashtra
2 | Area of sand ghat in Ha. 2.50
3 Name of village, Tehsil | Village Saholi-B, Taluka Parseoni, District Nagpur, Maharashtra
and District
4 | Name of river on which | Kanhan
sand ghat is proposed
5 Quantity of sand proposed | 7067 Brass
to be mined as per
approved mining plan (in
Brass/ year)
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All corner latitude and
longitude of proposed sand

ghat

Points

Longitude

Latitude

BP-1

21°1621.78"N

79° 822.33"E

BP-2

21°16'20.21"N

79° 822.28"E

BP-3

21°16'19.71"N

79° 827.32"E

BP-4

21°1622.03"N

79° 8'39.43"E

BP-5

21°16'23.68"N

79° 8'39.35"E

- BP-6.

. 21°1621.32"N

79° 827.05"E

Length x Width x Depth (L

X W x D) of proposed sand.

ghat in meters.

500*50%0.8

Whether District - Survey
Report (DSR) for currenf
period is prepared.as per
prevailing thiﬁcations,
Guidelines, Ruies, OM’s,
court orders (Yes/ No)

Yes

Whether District Survey
Report is approved by the
district _ collector/
Competent - -‘Authority

(Yes/ No)

Yes

10

If, yes:date of approval

01.11.2023

11

Period for which DSR was
published on the website

for suggestion/ objection

from the stakeholders‘. i

30 days

12

Number of suggestion/
Objection received ahd

Details of action taken. -

No Comments received on DSR

13

Date of Public Hearing
conducted for

sand ghat.

proposed

03.12.2023

14

Whether all issues raised in
the public hearing are
adequately addressed

(Yes/ No)

Yes

Sr.
No

Person Name

Objections/ Suggestion/

Question

Comments

Project

made

Proponent/ MPCB.

by

EC ldentification No. - EC24B001MH118076
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1 Shri. Ghetan | My village is 2 km away | The project proponent
Raut, Villager, | from sandghat and I am | informed that,
Village unemployed so will there be | After  receiving  the
Jakhegaon, employment opportunity? | environment clearance for
Tah. Kamptee sandghat, the unemployed
will get employment
opportunities when the
mining will start at
sandghat.  Transporting
sand, loading sand in
tractors, planting trees etc.
There are many
employment opportunities
directly and indirectly
2 Shri. - Shravan | I had taken tractor when the | Hon'ble Chairman of the
Akre, sandghat started, now will | committee & Additional
Villager, the work on the sandghat | District Magistrate,
Village start earlv so that I can qet | Nagpur suggested that, |
Jakhegaon, work soon? You should raise questions
Tal Kamptee about environmental issue
and not to ask questions
about other matters.
3 Shri.  Vicky | How will the laborers work | The project — proponent
Sathvane, wearing helmets, ear muffs, | informed that,
Villager, gloves, glasses during | While doing any mining
summer season? work different legal norms
have to be considered and
the laborers have to be
provided  with  safety
equipment under the safety
regulations and proposed
as per the guidelines of the
mining government
4 Shri ~ Sarang | How many trees will be | The project proponent
Mabhalle planted? informed that,
Villager, At least 500 trees per
hectare will be planted.
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Shri. Rajendra
Patil, Sub-
Regional
Officer,
Mabharashtra
Pollution
Contrql

Board,

Nagpur ‘

1.The expenditure shown
under environmental
management, may I know
where it will be spent?

2. How you are going to
conserve and nurture of

avenue tree plantation.

3. Whefhef Excavation has

been done in the proposed

» Sandghat or how?
4. 1s there more Ihining than

the proposed capacity?

5. 1s there 'any‘ depleting
ground water level in the

Vicinity of the proposed

_sandghat area?

tree

The project proponent

informed that, |
1. There will be expenses
for to monitor the quality
of air and water in the
truck

atmosphere, for

transportation, for
sprinkling water on the
road side, CCTV camera,
plantation,  road
maihtenance, tarpaulin
coveriﬁg on truck &
tractors, etc.

2. ‘The project promoter
suggésted that
conservation and nurturing
of tree plantations will be
through

done village

-people.

3. Mining has been done in

the proposed Sand Ghat

last year.

4. Only the amount of sand

is mined as much as the

‘Taluka level committee

“has given permission for

mining'the sand stock.

5. There is a water supply

| facility within 300 m from

the Sand Ghat and there is
no Sand Ghat that has
water  supply facility
within 300 m. Also the
depth of sand is proposed
by GSDA. The depth of
Sand Ghat is proposed as

per GSDA and Govt. Full

EC Identification No. - EC24B001MH118076
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care has been taken to

ensure that the
surrounding ground water

level does not decrease

6 Shri.
Zoting,

Roshan

Villager,
Village

Gosewadi, Tal

The dust occurred due to
transportation of the sand,
the traffic problem cause
the trouble some of to & fro

bulk cart even after damage

The project proponent
informed that,

There is a road outside the
the

village for

transportation of sand. The

ghat falls within any Eco-
Sensitive Zone/ Polluted
River Stretch (Yes/ No)

-Saoner of the bulk cart the cost has | mining activity will be
not be received' carried out between 6.00
am to 6.00 Pm. After that
there is no excavation. He
further informed that the
water _sprinkling will be
done on the road side to
Prevent the dust.
15 | Date on -.which Gram | 28.06.2023
panchayat/" Gram sabha
granted NOC. for  the
proposed sand ghat.
16 | Number of trees to be | 200
planted along the approach
road.
17 | Number of trees to be | 180
planted along the river
bank if any,
18 | Whether the proposed | Yes
approach road of sand
transportation is passing
outside the village (Yes/
No)
19 | Whether Proposed sand | No

EC Identification No. - EC24B001MH118076
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20 | Amount of Environment | Capital Cost =Rs 1.37
Management Plan
proposed for sand ghat (in
Rs. lakhs)

21 | Amount proposed for | None
compliance of  issues
raised in Public Hearing
(in Rs. lakhs) : :
22 | Details of Replenishment Replemshment Study has been done Pre-Monsoon and Post Monsoon Survey at

Study carried out. ‘each sand ghat was done and 1t was observed that durlng thls year deposition was

27000 m3 at this sand ghat

23 | Whether cluster © forms | No.-
within the peripheryof 500
mtr of the two sand ghats
as per  prevailing
Guidelines, Notiﬁcation,
OM’s, etc. (Yes/No)

24 | If yes, details there of A=

i)Name of sand ghats. fall | -
under cluster with their

areas (in Ha;)

ii)Total area of Sand ghats | - |
after cluster formation (in
Ha.) '

25 | Amount - of  Corporate |1.50

Environment

Responsibility (CER)

3. The proposal has been considered by SEIAA in its 274 Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
( MOEFCC, SEIAA).
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2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SETAA to ratify.

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no mining zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside the bank of the river at a safe location for future surveying. The
distance between boundaries on each side of the bank shall not be more than 100 meters

12. PP to ensure that no mining activity is carried out below the depth as approved by the
Competent Authority and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Environmental Management Plan as presented are included in
the lease agreement to be signed with the lease holder and ensure its implementation

EC Identification No. - EC24B001MH118076 File No. - SIA/MH/MIN/455335/2023 Date of Issue EC - 02/02/2024 Page 8 of 15
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14. Any unspent budget for EMP and CER will be transferred to District Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and
highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure
(including water intake point) on upstream side and ten times (10 x) the span of such
bridge on downstream side, subject to a mlmmum of 250 meters on the upstream and 500
meters on the downstream side

17. The District Collector shall define the transportatlon route from the sand mining lease
considering the maximum productron from the sand. mines; size of mining lease, their
location, the quantity of mineral that can be mined safely etc cons1der1ng the movement
of tippers/tractors for the Vlllages hav1ng habrtatlon shall be ‘avoided.

18. PP:to ensure followmg addltlonal measures to be prov1ded by the leaseholder to prevent
any vehicle from transporting sand out of the lease area bypassmg the IT enabled system,

. A. To provide only one entry and exit point for Vehlcles In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in

“January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any Vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio- frequency identification (RFID) tags, and
GPS trackmg

20. PP shall carry out sand mining by manual method only. No mechamcal /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is dlverted due to proposed sand mmlng activity

22. PP to ensure that mining/ loading activity shall be restrlcted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that there isno damage to any fauna and its nestrng close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working in the arca and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

EC Identification No. - EC24B001MH118076 File No. - SIA/MH/MIN/455335/2023 Date of Issue EC - 02/02/2024 Page 9 of 15
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27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

34. The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
173/2018 be strictly followed

35. Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

36. The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned
lease can witness the appropriate methods and system for implementation of EMP as also
CER.

B. SEIAA Conditions-
1. DMO to adhere to the conditions stipulated by SEAC-1.
2. District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14, 15, 19, 20, 22, 23 and 27 mentioned in SEAC MoM.
General Conditions:
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I.  District Collector and District Mining Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.

II.  Distance betweenlease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the. OM dated 24th December
2013 issued by MoEF..

II.  The validity of EC to the above mentloned sand block satlsfylng stlpulated conditions
is as‘per the valid approved mining plan ,

IV.  District Collector and District Mining Officer to ensure the directions glven by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MoEF&CC & Others) dated 19.10.2015 as below-

i) . After the grant of ‘Environment Clearance’ to District Mmmg Ofﬁcer and once
. the Lessee or Transferee or actual person who is going to execute the mining
activity or sand exploration, is decided, ‘Environment Clearance’- shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
v Notification. '
ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.
iii) ~ The concerned Tahsildar of that area will be the Authority for conductlng
_periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to- verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance:
“iv) . In respect of cases of violation of conditions of Environment clearance, the
" Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations. .

V. ' Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.

VI.  Project proponent to ensure the strictly unplementatlon of Environment management
plan. : '

VII.  District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Maharashtra (GoM) is implemented in letter and spirit.

VIII.  Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

IX. The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

X. District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.
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Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

The green belt development /tree plantation will be made either on river bank or along
road side.

Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m; only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.

No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any. «
It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and
flow pattern of the river water.

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.

Turtle nesting units conservation is very important. Therefore sand mining in such areas
is to be prohibited.
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XXX. Precise mining area will be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan, duly verified by competent authority shall be submitted to Environment
Department.

XXXI.  All necessary statutory clearances shall be obtained before start of mining operations.

XXXII.  No mining shall be carried out in the live streams.
XXXII.  Mining shall be limited to day hours time only.
XXXIV. No mining shall be carried out in the safety zone of any bridge and/or embankment.
XXXV.  No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
XXXVI.  The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requ1s1te quantlty of water (surface water and groundwater) if required
for the project.: ' : »
XXXVII. Waste water, if any, shall be properly collected and treated so'as to conform to the
standards prescribed by MoEF/CPCB. : :
XXXVIII.  No wildlife habitat will be infringed. :
XXXIX. Environmental clearance is subject to obtalmng clearance ‘under -the Wildlife
(Protection) Act, 1972 from the competent authority, if apphcable to this project.
XL. Green belt development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/Horticulture Officer.
XLI.  Parking of vehicles should not be made on public places. o

XLII.  Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

XLII. It shall be ensured that there is no leakage of oil and grease from the vehicles used for
transportation.

XLIV.  Special Measures shall be adopted to prevent the nearby settlements from the impacts
of mining activities. Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

XLV. Provision for ﬁrst—ald medical health care safe drinking water, and sanitation etc. shall
be provided at site.

XLVIL  Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL *

XLVIL ~ Measures shall be taken for control of noise level to the limits prescribed by CPCB.
XLVIII. Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
again require prior Environmental Clearance as per provisions of EIA Notification,
. 2006 (as amended).
XLIX. SEAC appraised the proposals on the basis of information submitted by concerned

District Mining Officer. Mining Officer shall submit the. list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
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intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke

the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.
7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal

(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
/a
Pravin Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur
5.District Collector, Nagpur.
6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade , I.LA.S. |
Designation: Me
Date and Time:
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The District Mining Officer
OFFICE OF DISTRICT COLLECTOR,NAGPUR
Ravindra Nath Tagore Marg, Civil Lines, Nagpur -440001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/MIN/455336/2023 dated 14:-Dec 2023:: The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC24B001MH110100
2. File No. SIA/MH/MIN/455336/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Environment Clearance for Chikna-A

sand spot-over an extent of 3.2 ha at
Kanhan River Bed Gut No. 9, 10, 11
Village Chikna-A, Taluka Kamptee,
District Nagpur, Maharashtra, District
Mining Officer, Nagpur

7. Name of Company/Organization = OFFICE OF DISTRICT
COLLECTOR,NAGPUR

8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 02/02/2024 Member Secretary

SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B001MH110100 File No. - SIA/MH/MIN/455336/2023 Date of Issue EC - 02/02/2024 Page 1 of 15



To

1391

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

District Mining Officer,
Nagpur.

2024.

No. SIA/MH/MIN/455336
Environment & Climate Change
Department

Room No. 217, 2nd Floor,
Mantralaya, Mumbai- 400032.

Subject  : Environment Clearance for Chikna-A sand spot over an extent of 3.2 ha at
Kanhan River Bed Gut No. 9, 10, 11 Village Chikna-A, Taluka Kamptee,
District Nagpur, Maharashtra, District Mining Officer, Nagpur.

Reference : Application no. SIA/MH/MIN/455336

This has reference to your communication on the above mentioned subject. The proposal
was considered by the SEAC-1 in its 271% meeting under screening category 1 (a) B2 as per EIA
Notification, 2006 and recommend to SEIAA. Proposal then considered in 274" Day — 1 (Part F)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 08" January,

Brief Information of the project submitted by you is as below:-

Sr

Description

Details

Address of proposed sand

Chikna-A sand spot over an extent of 3.2 ha at Kanhan River Bed Gut No.

ghat 9, 10, 11 Village Chikna-A; Taluka Kamptee, District Nagpur,
Maharashtra.
2 | Area of sand ghat in Ha. 3.2 ha.
3 | Name of village, Tehsil and Village Chikna Taluka Kamptee District Nagpur, Maharashtra
District
4 | Name of river on which | Kanhan
sand ghat is proposed
5 | Quantity of sand proposed | 10176 Brass

to be mined as per
approved mining plan (in

Brass/ year)

EC Identification No. - EC24B001MH110100
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All corner latitude and
longitude of proposed sand

ghat

Boundary points

Latitude

Longitude

BP1

21°6'42.19"N

79°24'43.36"E

BP2

21°6'40.21"N

79°24'42.44"

BP3

21°6'37.26"N

79°24'50.24"E

BP4

21°6'32.43"N

79°24'57.69"E

BP 5

21° 6'34.91"N

79°24'58.85"E

BP 6

21°6'38.88"N

79°24'51.63"E

Length x Width x Depth (L
x W x D) of proposed sand

ghat in meters.”

500%64%0.9

Whether  District  Survey

RepOrf' '(DSR) for current |

period “is prepared. as perb o

prevailing - Notifications,
Guidelines; vRules,’ OM’S,
court orders (Yes/ No)

Yes

‘Whether  District  Survey

Report is approved: by the
district » collector/
Competent Authority (Yes/

No)

Yes

10

If, yes date of approval

01:11.2023

11

Periodrfor which DSR was
published “on: the. website
for suggestion/ objecﬁon

from the stakeholders.

30.days

12

Numbér’ of suggestion/
Objection received and

Details of action taken.

No Comments received on DSR

13

Date of Public “Hearing
conducted for proposed

sand ghat.

3.12.2023

14

Whether all issues raised in
the public hearing are
adequately addressed

{(Yes/No)

Yes

Sr. | Person

No | Name

Objections/

Suggestion/ Question

Project

Comments made by

Proponent/ MPCB.

EC ldentification No. - EC24B001MH110100
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1 Shri. Ghetan | My village is 2 km | The project proponent
Raut, away from sandghat | informed that,
Villager, and I am unemployed | After receiving the
Village so will there be | environment clearance
Jakhegaon, employment for  sandghat, the
Tah. opportunity? unemployed will get
Kamptee employment

opportunities when the
mining will start at
sandghat. Transporting
sand, loading sand in
tractors, planting trees
etc. There are many
employment

opportunities  directly
and indirectly

2 Shri. I had taken tractor | Hon'ble Chairman of
Shravan when the sandghat |the committee &
Akre, started, now will the | Additional District
Villager, work on the sandghat | Magistrate, =~ Nagpur
Village start earlv so that [ can | suggested that,
Jakhegaon, .. [ get work soon? You - should raise
Tal Kamptee questions about

environmental  issue
and not to ask questions
about other matters.

3 Shri. Vicky | How will the laborers | The project proponent
Sathvane, work wearing helmets, | informed that,
Villager, ear muffs, gloves, | While doing any

glasses during summer | mining work different
season? fegal norms have to be
considered and the
laborers have to be
provided with safety
equipment under the
safety regulations and
proposed as per the

EC Identification No. - EC24B001MH110100

File No. - SIA/MH/MIN/455336/2023 Date of Issue EC - 02/02/2024
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of

mining government

guidelines the

3. Whether Excavation
has been done in’ the
proposed sandghat or
how? |

4. 1s there more \mining
the

capacity?

than proposed
5.1s there any depleting
ground:‘ waterl level in
the vicinity of the
propdSed = sandghat

area?

4 Shri Sarang | How many trees will be | The project proponent
Mabhalle planted? informed that,

Villager, At least 500 trees per

hectare will be planted.

5 Shrici. 1:The expenditure | The project proponent
Rajen’d‘ra: _shown under | informed that,

Patil, ~Sub- | environmental 1. There will be

Régibﬁél | management, ’méy I ;expenses for to monitor

Officer, | know where it will be the quality of air and

Maharashtra | spent? “ water.  in the

'Pdlvlution =12, How you are going | atmosphere, for truck

Control to cbnsefvc and nurture | transportation, for

’ ‘Boz:a,'rd,‘ of ‘avenue tree spfinkling water on the

| bNagvpur plantation. r‘o’a‘d » side, CCTV

camera; tree plantation,
road maintenance,
tarpaulin covering on
truck & tractors, etc.

2. The project promoter

“suggested that
conservation and
nurturing. - of  tree

planfations will  be
done through village
peopie.

3."Mining has been
done in the proposed
Sand Ghat last year.

4. Only the amount of
sand is mined as much
as the Taluka Ilevel
committee has given
permission for mining

the sand stock.

EC ldentification No. - EC24B001MH110100

File No. - SIA/MH/MIN/455336/2023 Date of Issue EC - 02/02/2024
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5. There is a water
supply facility within
300 m from the Sand
Ghat and there is no
Sand Ghat that has
water supply facility
within 300 m. Also the
depth of
proposed by GSDA.
The depth of Sand Ghat

sand is

is- proposed as per
GSDA and Govt. Full
care has been taken to
ensure that the
surrounding  ground
water  level does not

decrease

6 Shri. Roshan

The dust occurred due

The project proponent

panchayat/ Gram Sabha

granted NOC for

proposed sand ghat.

the

Zoting, to transportation of the | informed that,
Villager, sand, the traffic | There is a road outside
Village problem cause  the | the village for the
Gosewadi, trouble some of to & [ transportation of sand.
Tal -Saoner | fro bulk cart even after [ The mining activity
damage of the bulk cart | will be carried out
the cost has not be | between 6.00 am to
received' 6.00 Pm. After that
there is no excavation.
He further informed
that the water
sprinkling will be done
on the road side to
Prevent the dust.
I5 | Date on which Gram | 26.05.2023

EC Identification No. - EC24B001MH110100
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16

Number of trees to be
planted along the approach

road.

300

17

Number of trees to be
planted along the river
bank if any,

200

18

Whether the proposed
approach road of:+sand
transportation is passing
outside the - village (Yes/
No)

Yes

19

Whether = Proposed sand
ghat falls within any Eco-
Sensitive Zone/  Polluted

River. Stretch (Yes/ No)

20

Amount of - Environment
Mahagement Plan
proposed for sand ghat (in
Rs. lakhs)

Capital Cost = Rs:4.22

21

Amount  proposed for
compliance of issues raised
in Public Hearing (in Rs.
lakhs)

None

22

Details- of Replenishment

Study carried out.

Replenishment Study has been done. Pre-Monsoon and Post Monsoon

Survey at each sand ghét waé done and it was obsérved that during this

23

Whether cluster. forms
within the periphery of 500
mtr of the two sand ghats as
per prevailing Guidelines,
Notification, OM’s, etc.
(Yes/ No)

year deposition was 40000 m3 at this sand ghat.
No o

24

If yes, details there of

i)Name of sand ghats fall
under cluster with their

areas (in Ha.)

EC Identification No. - EC24B001MH110100

File No. - SIA/MH/MIN/455336/2023 Date of Issue EC - 02/02/2024 Page 7 of 15
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ii)Total area of Sand ghats | -
after cluster formation (in
Ha.)

25 | Amount of Corporate | 1.40

Environment

Responsibility (CER)

3. The proposal has been considered by SEIAA in its 274" Day — 1 (Part F) meeting and
decided to accord Environment Clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implantation of following terms and conditions-

Specific Conditions:
"A. SEAC Conditions-

1. District Collector to undertake comprehensive assessment study to be led by reputed govt
expert agency with a view to provide verified inputs to authorities and taking necessary
steps. This study should be completed by March 2024 and be submitted to all authorities
( MOEFCC, SEIAA).

2. Public hearing -action plan with timeline and responsibilities be put on record. PP shall ensure
implementation of action plan on the issues raised during the Public Hearing. The PP shall
complete all the tasks as per the action plan submitted with budgetary allocation and time
line to be submitted to SEIAA to ratify.

3. PP to ensure to complete green belt on approach road and along the periphery of the sand
depot (minimum three tier plantation) before starting any excavation on site. PP to plant
trees having 5-6 feet height.

4. PP to submit details of expenditure spent on the areas of villages where sand ghats were
auctioned in last five years from the District Mining Fund.

5. DMO to demarcate the proposed sand ghat with geo-referencing clearly providing
adequate space for necessary infrastructure and facilities as presented in the layout

6. ~ The District Collector shall ensure that, the final lease be granted only after ensuring that
the riverbed is dry. No sand mining activity should be carried out if there is water in the
riverbed. PP also to ensure compliance of all issues raised during Gram Sabha before
issuing final lease.

7. The District Collector shall ensure that, the approach road from the proposed sand ghat to
the sand storage depot is properly identified and demarcated with the consent of the
concern landowners /local authority before issuing final lease document. The route shall
be from outside of the village to avoid its adverse impact.

8. PP to monitor the groundwater level during sand quarrying operations, a network of
existing wells may be established around the sand quarrying area and piezometers shall
be installed at all sand quarry sites. Monitoring of Groundwater Quality in the vicinity
(one kilometre radius from the sand quarrying site) shall be carried out once in two months

EC Identification No. - EC24B001MH110100 File No. - SIA/MH/MIN/455336/2023 Date of Issue EC - 02/02/2024 Page 8 of 15
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9. PP to ensure that, suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be ensured that the
site is within 25 km from the sand quarry site and has an area of around 10-15 Acres with
parking facility and proper entry and exit for smooth movement of the vehicles. The depot
site shall preferably be on a Government land, foreshore area of tank bund etc. near an
NH/SH/MDR/ODR. In the absence of any Government land in the vicinity, private land
may be leased out/rented as per the approved Government rates applicable there in

10. PP to identify the central 3/4th part of river on map where there is a deposition of sand
and remaining 1/4th area needs to be kept as no-mining zone for the protection of the bank

11. PP to install permanent boundary pillars at the identified area of the aggradation and
deposition outside: the bank . of the:river at a safe locatlon for future surveying. The
dlstance between boundaries on each side of the bank shall not be more than 100 meters

12. PP. 1o ensure that no mmlng act1v1ty is carried out below the depth as’ approved by the
Competent Authorrty and on the concave area of the riverbed of the proposed sand ghat

13. PP to make sure that the Env1ronmental Management Plan as presented are included in
the lease agreement to be 51gned with the lease holder and ensure 1ts implementation

14. Any unspent budget for EMP and CER w111 be transferred to District Mining Fund and
will be used for CER/Plantation activities in consultation with District Collector.

15. PP to ensure that, the distance of mining activity area from the river bank shall be 1/4th
of the river bed width and should not be less than 7.5 meters, or whichever is higher.

16. PP to ensure that, sand shall not be extracted up to a distance of 1 km from bridges and

highways on both sides, or five times (5x) of the span (x) of bridge, public civil structure

~ (including water intake point) on upstream side and ten times (10 x) the span of such

bridge on downstream side, subject to a minimum of 250 meters on the upstream and 500
‘meters on the downstream side

17. The District Collector shall deﬁne the transportation route from the sand mining lease

' con51der1ng the maximum production from the sand mines, size of mining lease, their

" location, the quantity of mineral that can be mined safely etc considering the movement
of tlppers/tractors for the Vlllages havmg habrtatron shall be av01ded

18. PP to ensure followmg addltlonal measures to- be prov1ded by the leaseholder to prevent
any vehrcle from transportmg sand out of the lease area bypassing the IT enabled system,

. A. To prov1de only one entry and exit pomt for vehicles. In case, it is necessary to have
more than one entry/exit all such points have check points all digital monitoring facilities
as mentioned in the Enforcement and Monitoring Guidelines issued by MoEF&CC in
January 2020. All other possible ways of entry /exit shall be closed using barriers. All
provisions shall be made to not make it possible for any vehicle to enter or exit without
entry into the computerized system.

B. All such point shall have 24x7 CCTV coverage, the footage of which shall be submitted
to the District Collector by the lease holder at mutually agreed frequencies.

19. The route of mineral transportation vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification (RFID) tags, and
GPS tracking
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20. PP shall carry out sand mining by manual method only. No mechanical /electrical/power
driven devices shall be used for sand mining purpose

21. PP to ensure no stream is diverted due to proposed sand mining activity

22. PP to ensure that mining/ loading activity shall be restricted to day hours’ time only. No
mining activity shall be carried out after sunset and before sun rise

23. PP to ensure that, no heavy vehicles like truck, dumper etc. should ply in the river bed.

24. PP to ensure that, there is no damage to any fauna and its nesting close to the sand mining
if any

25. PP to ensure that adequate measures like maintenance of roads, sprinkling of water and
plantation is carried out to reduce the dust particulate matter pollution

26. PP to provide movable bio toilets to the workers working. in the area and the sewage
generated shall be properly collected and treated so as to confirm to the standards
prescribed by MoEF&CC and CPCB

27. PP to ensure that parking shall be done at designated place only and shall not be on public
roads or in the river bed.

28. The sand transportation shall be carried out through the covered vehicles only and the
vehicles carrying the mineral shall not be overloaded. The vehicles will have end to end
cover from the bottom to the top so that no leakage or spillage of wet sand happens.

29. PP to provide PP kits to all workers and First Aid facility at the proposed mining site. PP
to impart safety induction training to all workers, impart daily safety briefing to workers,
and carry out safety mock drill at least once a month

30. PP to provide gabion structures of random rubble masonry (no wire mesh to be used) at
200 m interval, if length of sand ghat more than 200 m., as per Sand Mining Guidelines
of IBM vide letter 296/7/2000/MRC dated 16 May 2011.

31. The District Collector to ensure strict compliance of all conditions stipulated in the
Environmental Clearance. The District Collector should strictly monitor the compliance
of the conditions stipulated in the Environment Clearance letter. Gram Dakshata Samiti
to ensure that sand mining is limited to stipulated depth and quantity.

32. PP to ensure strict compliance of Enforcement & Monitoring Guidelines published by the
MOoEF&CC in January 2020

33. PP to adhere to the provisions stipulated in the Sustainable Sand Mining Guidelines issued
by MoEF&CC, Maharashtra Minor Mineral Extraction (Development and Regulation)
Rules, 2013 and Sand Extraction Policy issued by Maharashtra Government in Revenue
and Forest Department

34. The District Collector and District Mining Officer shall ensure that there is no violation
of any order with respect to the sand mining activity passed by the Competent Court.
(Particularly, the directions given by Hon’ble Supreme Court of India vide order dated
27.02.2012 in Deepak Kumar case [ SLP (C ) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon’ble National Green Tribunal in application No. 171/2013 &
17372018 be strictly followed
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35. Environment Monitoring committee comprising of 3 persons shall be constituted
before the actual auctions take place. The committee shall visit at least once during the
period of mining lease to assess the levels of environmental compliance. This committee
should comprise of one environment expert from reputed institution, DMO and a person
nominated by DC.

36. The District Collector along with DMO to undertake demonstration projects for
environment protection and safeguards at district levels so that all those who are assigned

lease can witness the appropriate methods and system for implementation of EMP as also
CER. , - ot :

B. SEIAA Conditions- . o ' N
1. DMO to adhere to the conditions stipulated by SEAC-1. - i
2. District Collector to personally monitor/ ensure strict compliance of the condition no 10,12,
14,115,719, 20,22, 23 and 27 mentioned in SEAC MoM. ‘ '
General Conditions: o E ‘ o
.  District Collector and District Mining Officer to ensure the directions given by Hon'ble
National Green Tribunal, Pune in Appeal No 10/2013 (WZ) dated 1st October 2013 as
bellow- However, we direct that when further auctioning process is required to be
conducted, ordinarily, the sand beds falling between the sand beds which are now
already auctioned shall be avoided unless there is special certification issued by the
competent authority which would indicate absence of any environmental damage,
having regard to precautionary principle which is required to be adopted. We mean to
say, it should not happen that presently the sand beds are auctioned by keeping distance
of 1 k.m. from each other and gap is filled up subsequently under one or another pretext.
I  Distance between lease area to be marked as per actual shape and size, on Village Map
or authenticated map available with Revenue Authority and ensure provisions regarding
distance between two lease area and total lease area in the OM dated 24th December
2013 issued by MoEF. 5

[II.° The validity of EC to the above mentioned sand block satisfying stipulated conditions
is as per the valid approved mining plan. '

IV. . District Collector and District Mining Officer to ensure the directions given by Hon’ble
National Green Tribunal, Pune in application no 44/2014 (Paramjeet Singh kalsi Vs
MoEF&CC & Others) dated 19.10.2015 as below-

i) Afterthe grant of ‘Environment Clearance’ to District Mining Officer,and once
“the Lessee or Transferee or actual person who is going to execute the mining
activity or sand expl'or'ation, is decided, ‘Environment Clearance’ shall be
transferred in the latter’s name as per procedure in Clause No. 11 of the EC
Notification. '

ii) District Mining Officer will forward the proposal to SEIAA for transfer of
Environment Clearance to Lessee or Transferee.

iii) The concerned Tahsildar of that area will be the Authority for conducting
periodic inspections, site visits and attending to complaints of violation etc.
Tahsildar will visit the site to verify whether the concerned Lessee or
Transferee, after transfer of Environment clearance on their name, have
followed the conditions stipulated in the Environment clearance.

iv) In respect of cases of violation of conditions of Environment clearance, the
Tahsildar will submit his report to the District Collector and District Collector
will send the report to SEIAA with his/her observations.
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XXII.
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Project proponent to follow the standard environmental conditions for sand mining of
sustainable sand mining management guidelines 2016, issued by MoEF & CC.
Project proponent to ensure the strictly implementation of Environment management
plan.

District Collector to ensure that conditions stipulated in the Government Resolution
(G.R.) dated 31.01.2018 issued by Revenue and Forest Department, Government of
Mabharashtra (GoM) is implemented in letter and spirit.

Sand excavation is allowed only for the Reti Guts having sand deposition more than 2
m and excavation should be for layers above 2 m of sand deposit as recommended by
GSDA.

The instructions of MoEF & CC in the Sustainable sand mining guidelines 2016
[regarding sand mining approval and tracking system and transport of excavated sand]
should be followed.

District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and
unauthorized transportation of the sand.

Project Proponent to ensure that vehicles transporting sand should not be overloaded
beyond stated capacity.

The District collector should ensure that mining will be done strictly up to the depth
recommended by GSDA.

The green belt development /tree plantation will be made either on river bank or along
road side. '

Measures for prevention & control of soil erosion and management of silt shall be
undertaken.

Project Proponent to ensure that there is no violation of the Supreme Court order and
orders of the National Green Tribunal given in the related matters.

Project Proponent & District Mining Officer will be held individually responsible for
non-compliance of the conditions stipulated in the Environmental clearance and shall
be liable for legal action under Environment (Protection) Act of 1986.

Transport of sand should be through vehicle which is properly covered with Tarpaulin
and it should not be overloaded.

Project Proponent to ensure that the mining plan is approved by Director of Geology
and Mining comprising study to show that annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mined material.
Provisions stipulated in Maharashtra Minor Minerals Extraction (development and
Regulation) Rules 2013 and Government Resolution of Revenue and Forest
Department dated 03.01.2018 shall be strictly fallowed by Project proponent.

The depth of sand layer to be mined, after retaining 2 m minimum layer below, should
not be more than 2 meters as per Government Resolution of Revenue Department dated
03.01.2018 e.g. if the total depth of sand is 3 m, only up to one meter of sand shall be
mined.

Project Proponent or District Collector will take bank guarantee up to 2% of the total
auction cost for the given auction period from the Lessee to ensure the compliance of
the conditions stipulated. In case of violation of stipulated conditions by the Lessee,
bank guarantee so obtained shall be forfeited and legal action under the law should
initiated against such Lessee.

The distance 3 m or 10 % of the width of river whichever is more will be kept intact as
a no mining zone.
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No cutting of the trees shall be done while excavating the sand or while constructing
the access road to sand ghat.

All mining shall be carried out manually.

Underwater mining shall not be permitted without the specific expert sanction of the
State Government only for prevention of flood and increasing the capacity of reservoir
if any.

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining does not in any way disturb the turbidity, velocity and
flow pattern of the river water. |

Tt shall be ensured that there is-no fauna dependent on the river bed or areas close to
mining for its nesting is disturbed.

Turtle nesting units conservation is Very 1mportant Therefore sand m1n1ng in such areas
is to be prohibited. »

Precise mining area will be jointly demarcated at site by officials of Mining/Revenue
department prior to mining operations for all proposals under consideration. Such site
plan,” duly verified by competent authority shall be submitted to Environment
Department. ‘

All necessary statutory clearances shall be obtained before start of mining operatlons
No mining shall be carried out in the live streams.

Mining shall be limited to day hours time only.

No mining shall be carried out in the safety zone of any bridge and/or embankment.
No mining shall be carried out in the vicinity of natural/ manmade archaeological sites.
The lease holder shall obtain necessary prior permission of the competent authorities
for drawal of requisite quantlty of water (surface Water and groundwater) if required
for the project.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

No wildlife habitat will be infringed.

Environmental clearance is subject to obtaining clearance under ‘ the erdhfe

(Protection) Act, 1972 from the competent authority, if apphcable to this project.
‘Green belt development shall be carried out considering CPCB gurdehnes including
“selection of plant species and in consultation with the local DFO/Hortlculture Ofﬁcer

Parking of vehicles should not be made on pubhc places

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin
or other suitable mechanism so that no spillage of mineral/dust takes place.

It shall be ensured that there is no leakage of 011 and grease from the vehicles used for
transportation. :

Special Measures shall be adopted to prevent the ‘nearby settlements from the impacts
of mining activities.” Maintenance of roads through which transportation of minor
minerals is to be undertaken, shall be carried out regularly.

Provision for first-aid, medical health care safe drinking water, and sanitation etc. shall
be provided at site.

Ambient air quality will be monitored at the site and the nearest habitation regularly.
Ambient air quality at the boundary of the precise mining area shall conform to the
norms prescribed by MoEF & CC, GOL

Measures shall be taken for control of noise level to the limits prescribed by CPCB.
Any change in mining area, khasra /Gat numbers, entailing capacity addition with
change in process and or mining technology, modernization and scope of working shall
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again require prior Environmental Clearance as per provisions of EIA Notification,
2006 (as amended).

XLIX.  SEAC appraised the proposals on the basis of information submitted by concerned
District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to Revenue & Environment dept. The list of blocks and
conditions stipulated above shall be made available in public domain. -

4. The environmental clearance is being issued without prejudice to the action initiated under

EP Act or any court case pending in the court of law and it does not mean that project proponent has
not violated any environmental laws in the past and whatever decision under EP Act or of the Hon’ble
court will be binding on the project proponent. Hence this clearance does not give immunity to the
project proponent in the case filed against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without any
intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the department or for
that matter, for any other administrative reason.

7. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the adequacy
of the condition(s) imposed and to incorporate additional environmental protection measures
required, if any.

8. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.
Pravin Darade
(Member Secretary, SEIAA)
Copy to:

1. Chairman, SEIAA (Maharashtra), Mumbaj.

2. Secretary, MoEF & CC, IA- Division MOEF & CC

3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEF & CC, Nagpur

5. District Collector, Nagpur.

6. Regional Officer, Maharashtra Pollution Control Board, Nagpur.
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Signature Not Verified

Digitally signed by:’Sjiri Pravin C.
Darade , I.LA.S. |
Designation: Me
Date and Time:
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Minutes of 274" Day 1 (Part G) meeting of SEIAA held on 08" January, 2024.

Proposal No.:- As mentioned in the table

Tvpe of Project: Extension

Subject- Extension of validity of Environment Clearance of Sand Ghats in the Nagpur District.

Project Detai

Is-~

This has reference to the online applications submitted by the District Mining Officer for

revalidation of their earlier prior Environmental Clearances as mentioned in below table under

the provisions of the EIA Notification, 2006 amended from time to time and the proposal is
considered in the SEAC-1 committee.
SEAC Deliberation —

Nagpur (18)

1\8,:) Total Validity of ——
: Arca | Available Earlier Environmental | Envirenmental Validity 1
Sand Ghat | Nearest | . Proposal . be
Gut No. in Ha Sand No. Clearance (EC) Clearance of Mining Extended
(Brass) Reference no. (EC) Plan .l.tp 5
(| Buangaon- | 205, Nag | sS4 307159 | SIAMHIMINGand/2023 | 04012024 | 30.09.2024 | 30.09.2024
94 Parl,
115,
116,
2 A [T |36 | 10176 | 307137 | SIAMHMINSand2023 | 04012024 | 30.09.2024 | 30.09.2024
119,
120, 126
Part
3. | Karajghat | 15Pant | 3.525 | 7473 307141 | SIA/MH/MIN/Sand/2023 | 04.01.2024 30.09.2024 | 30.09.2024
4. | Kawadas Eég sag | 157 | 2782 307145 | SIA/MH/MIN/Sand/2023 | 04.01.2024 30.00.2024 | 30.09.2024
264, 267
5. | Kocehi Part, 263 | 3.60 | 6360 307152 | SIA/MH/MIN/Sand/2023 | 04.01.2024 30.00.2024 | 30.09.2024
Part
6. i“‘“d"“g”‘ g? "3“2"‘ 215 | 8904 - 1307155 | SIA/MMU/MIN/Sand/2023 | 04.01.2024 30.00.2024 | 30.09.2024
7. g*‘“‘d"“g’i‘ }ji I':':‘; 400 | 11307 | 307099 | SIAMH/MIN/Sand/2023 | 04.01.2024 30.09.2024 | 30.09.2024
8. | Rohana 21:?:;}1 210 | 7420 307101 | SIAAMH/MIN/Sand/2023 | 04.01.2024 30,00.2024 | 30.09.2024
0. | Wakodi 44Pant | 3.50 | 9804 307117 | SIA/MHAMIN/Sand/2023 | 04.01.2024 30.00.2024 | 30.09.2024
128 Part,
129,
10. | Bhamewada | 13572, {1.80 | 3180 307163 | SIAMI/MIN/Sond/2023 | 04.01.2024 | 30.09.2024 | 30.09.2024
136, 144
Part
211 Par,
212,
11. | Ungaon 217, a8l | 16996 | 307109 | SIAMHAMIN/Sand/2023 | 04.01.2024 | 30.09.2024 | 30.09.2024
218,
219,222
| ik B | 7&6 | 200 | 8480 - | 307127 | SIA/MH/MIN/Sand/2023 |  04.01.2024 | 30.09.2024 | 30.09.2024
13. | Garanda 104 Part | 1.5525 | 4388 307130 | SIA/MH/MIN/Sand/2023 | 04.01.2024 | 30.09.2024 | 30.09.2024

A

Member Secretary
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Ghatrohana | 46 Part 3.00 7420 307133 SIA/MH/MIN/Sand/2023 04.01.2024 30.09.2024 | 30.09.2024

103,
104,
1035,
107,
109,
110,
111,

Kirnapur 113, 4.96 14021 307149 SIA/MH/MIN/Sand/2023 04.01.2024 30.09.2024 | 30.09.2024

115,
116,
117,
118,
119,4,5
adjacent
part

16.

188
Adjacent | 1.125 1987 307107 SIA/MH/MIN/Sand/2023 04.01.2024 30.09.2024 | 30.09.2024
Part

52 Part,
54,55 2.40 5088 307114 SIAMH/MIN/Sand/2023 04.01.2024 30.09.2024 | 30.09.2024

Part

Chichghat 43 Part | 3.00 5300 307123 SIA/MH/MIN/Sand/2023 04.01.2024 30.09.2024 | 30.09.2024

The District Mining Officer was present during the meeting along with Accredited
Environmental consultant M/s. Open Arch Design and Enviro Solutions LLP.

During deliberations, DMO submitted that, the above sand ghats could not be executed as new
policy was intreduced in April 2023 and there was less time for auction process and to complete
other preparations for sand depot which could not completed within time. Hence, applied for
revalidation.

DMO informed that, they have obtained earlier EC’s as mentioned in the column No. 8 of the
above table having validity up to dates mentioned in the column No. 9 of the above table.

DMO informed that, they have applied for the revalidation within validity period their earlier
prior Environmental Clearances.

DMO also informed that, the validity of the approved mining plan is up to the dates mentioned
in the column No. 10 of the above format.

The District Authority submitted their letter mentioning the mining plan of all above proposals
are approved by the competent Authority, the area, proposed depth of excavation, quantity of
excavation for above sand ghats are same as mentioned in the original application. The District
Collector also confirmed that, no illegal sand excavation is observed in the above sand ghats.
Recommendations of SEAC-

After detailed deliberations with the DMO and their accredited consultant, SEAC-1 decided to
recommend the proposal for revalidation of their carlier ECs as mentioned in above table up the
period of validity of approved mining plan subject to completion of green belt before starting
sand excavation on site. In view of limited data presented by the consultant which should have
been updated through site visit and actual estimation and validation (as one monsoon has passed),
it is essential that a comprehensive assessment study is carried out led by reputed govt expert

_éf;“’“;‘f‘;—— SN

Member Secretary Chairmaln
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agency with a view to provide verified inputs to authorities and taking necessary steps. The other
conditions mentioned in the earlier Environmental Clearance remains unchanged.

Deliberation in SEJAA-

Proposal is for extension of validity of Environment Clearance of sand Ghats from the Nagpur

District. Validity of earlier Environment Clearances was up to 04.01.2024. Now, PP has obtained
revised mining plan with validity up to 30.09.2024. In the view of revised mining plan PP has
requested to extend the validity of earlier Environment Clearances of sand Ghats up to
30.09.2024. SEIAA observed that, the validity of mining plan is extended up to 30.09.2024.
SEIAA further observed that, PP has applied within the validity of earlier Environment
Clearance. In the view of above, SEIAA decided to extend the validity of Environment Clearance
of sand Ghats up to 30.09.2024. SEIAA further directed the District Mining Officer to strictly
ensure that, all the Environment Clearances are transferred to the individual lease holders.
SEIAA Decision-

SEIAA decided to extend the validity of Environment Clearance of sand Ghats from the Nagpur
District up to 30.09.2024 -

G NN
Member Secretary Chaihmnan
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIN/Sand/2024
Environment & Climate Change
Department

Room No. 217, 2nd Floor,

Mantralaya, Mumbai- 400032.
Date: ol 222024

To
District Mining Officer,
Nagpur.

Subject : Extension of validity of Environment Clearance of Sand Ghats in the Nagpur
District. '

Reference  : Application nos as mentiQned in the table

This has reference to your communication on the above-mentioned subject. The proposal
was considered by the SEAC-1 in its 271 meeting under EIA Notification, 2006 and recommend
to SEIAA. Proposal then considered in 274" meeting of State Level Environment Impact
Assessment Authority (SEIAA) held on 08™ January, 2024 and following decision has been taken-

Sr. o
No. Total . ) Validity of . EC Shall
Area | Available Earlier Environmental | Environmental | Validity
Sand Ghat Nearest . Proposal .. be
in Ha Sand Clearance (EC) Clearance of Mining
Gut No. No. Extended
(Brass) Reference no. (EO) ~ Plan up to
1. gawa“ga"“' ggg’ 204, 159 | 5724 307159 | SIA/MIUMIN/Sand/2023 | 04.01.2024 30.09.2024 | 30.09.2024
94 Part,
115, 116,
2. | Tsapur-A | 117118, | 3.6 | 10176 | 307137 | SIAMI/MIN/Sand/2023 | 04.01.2024 30.09.2024 | 30.09.2024
119, 120,
126 Part
3. | Karajghat | 15Part | 3.525 | 7473 307141 | SIA/MEUMIN/Sand/2023 | 04.01.2024 30.09.2024 | 30.09.2024
4. | Kawadas g}‘i’ 220, | 157 | 2782 307145 | SIA/ME/MIN/Sand/2023 | 04.01.2024 30.09.2024 | 30.09.2024
264, 267
5. | Kocchi Part, 263 | 3.60 | 6360 307152 | SIA/ME/MIN/Sand/2023 | 04.01.2024 30.09.2024 | 30.09.2024
Part
6. iam‘bng“' ;‘1) 1;32“’ 315 | 8904 307155 | SIA/MEUMIN/Sand/2023 | 04.01.2024 30.09.2024 | 30.09.2024
7. ga’ndmgr" }ﬁgx’ 400 | 11307 | 307099 | SIA/MIVMIN/Sand/2023 | 04.01.2024 30.09.2024 | 30.09.2024
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Rohana

3 Part, 7B
Part

2.10

7420

-1 307101

SIA/MH/MIN/Sand/2023

04.01.2024

30.09.2024

30.09.2024

Wakodi

44 Part

3.50

9894

307117

SIA/MH/MIN/Sand/2023

04.01.2024

30.09.2024

30.09.2024

10.

Bhamewada

128 Part,
129,
13572,
136, 144
Part

1.80

3180

307163

SIA/MH/MIN/Sand/2023

04.01.2024

30.09.2024

30.09.2024

11.

Ungaon

211 Part,
212, 217,
218, 219,
222

4.81 ¢

16996

307109

SIA/MB/MIN/Sand/2023

04.01.2024

30.09.2024

30.09.2024

12.

Chikna-B

7&6

22,007

8480

307127

“SIA/MH/MIN/Sand/2023

04.01:2024

30.09.2024

30.09.2024

13.

Garanda

104 Part” |

1:5525

4388

307130

-SIA/MH/MIN/Sand/2023

04.01.2024

30.09.2024

30.09.2024

14.

Ghatrohana

46 Part

7420

30.09.2024

30.09.2024

15.

Kirnapur

103, 104,
105, 107,
109,110,
111, 113;
115, 116,
117,118,
119;4,5
adjacent:
part

3.00.

| 496

14021

11307133

1307149

STA/MH/MIN/Sand/2023

STA/MH/MIN/Sand/2023.

04.01.2024

04.01.2024

30.09.2024

30.09.2024

16.

Sirsoli

188
Adjacent
Part

1.125

1987

| 307107

- STA/ME/MIN/Sand/2023

04.01.2024

30.09.2024

30.09.2024

17.

Wadna

52 Part,
54, 55
Part

2.40

5088 -

307114

STA/MH/MIN/Sand/2023

04.01.2024

30.09.2024

30.09.2024

18.

Chichghat

43 .. Part

3.00

5300

307123

SIA/MH/MIN/Sand/2023

04.01.2024

30.09.2024

30.09.2024

SEIAA decided to extend the valldlty of Env1ronment Clearance of sand Ghats from the

. Pravin Darade
(Member Secretary, SEIAA)

Nagpur Dlstrlct up to 30.09. 2024

Copy to:

1. Chairman, SEIAA (Maharashtra) Mumbai:
2. Secretary, MoEF & CC, TA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.

4. Regional Office MoEF & CC, Nagpur
5.District Collector, Nagpur.

6.Regional Officer, Maharashtra Pollution Control Board, Nagpur.




